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IN THE HON'BLE FIuH COURT OF JUDIC%TURE AT ARL
SITTING AT BUCKN)W

Writ Petition No. /$3 of 1980

coe Petitioners

Vérsus

Union of Iﬁ@}a. d others e Respondents

AFFIDAVIT

I, K M, Lal, ged about 46 years, son of late

Sri R.B. Eal, Traffic Nospector (SWR) resident of T-36
A Northerly Railway Colony, Charbagh,Luckhow, the
deponent do hereby solemn\y affirm and state on oath
as under 3 |
1. ~ That the deponent is the petitioner No.1

in the above-noted writ petition\and he is well

conversant with the facts of the cease.

2. That in the aforesald writ peddition, the

petitloners had undertaken to serve the\Respondent No.3

‘on 24.1.1980. A copy of the writ petitiom\with supporting

affidavit and stay application was served bY the

‘ petitioner No 1 in the office of Respondent N§.3 on

24,1, 1980 at 15.20 Hrs., vide letter 24 1.1980.

In the said 1etter-1t was also mentioned that the\\

matter would be considered by the court on 25.1.1980,
A true copy of the said letter is annexed as ANNEXURE NO.I
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IN THE HON'BLE HIGH.CQURT OF JUDICATURE .l’ A MAW - ;i
: La‘ + 4 |
SITTING AT LUCKNOW e ‘

e

¥

' i [5 5 £ 1980
Writ Petition No._. of 1

resident of T-36 A N.Rly,
Charbag, Lucknow,.

Shri G.B.Flym, aged about 48
late Shri P.Flym, Traffic Ins

1 \ ‘”/ Northern Rallway, Lucknow
,'\/
t- Y , 3

years, son of
Rector Special

« S.P.Srivastava, aged about 46 yiers, son of
Shri Bhagwatil Persad, Station Master, Northern
Railwav, Barabanki C

C.S.Pande aged about 45 years son of late sy
Pande, Station Master, N.Rlyq'Sultanpxr '

I. Hague, aged about 46 vears, son of S
G n @91 Newazish All, Traffic Inspector, Northern
imvugﬁﬂﬁg; st
e ’ o

,‘v CF

.

. ‘ \ ' 6a

B.N.Srivastava aged about
*Lal, Station Master, North

43 years son of
ern Railwav,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

4 i ]

' - ¢ SITTING AT LUCKNOW -
VCivil:MiSc.Appl.No. |

-

9 (W) of 1980

In res oot

Writ Petition No.153 of 1980

I3

A -
‘ . K.M.Lal & other ««es Applicants
‘ o In re:
- . " KeM.Lal & others - «++ Petitioners
J‘ I .
vl
N versus
/, ' Union.of India ‘& other coe RESpOndents[
) . | . Application for\amendment of Writ Petition

+

The‘appliéants, above\ named, beg to submit as

unders:

.

1. That in ‘the aforesaid wriy petition certain:

inaccuracies have crept in. The ¥igures mentioned

in paragraph 13, 14 and 15 relate . Delhi Division

which are not relevant.

2 That the said mistake has occurred due to

inadvertencea \
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+ IN THE HON'BLE HIGH COURT OFﬂ$UDICATURE AT ALLAHABAD

! SITTING AT LUCKNOW

L.

. 3-(
Civil Misc. Appl.No.] 37 (W) of 1980°

’
¢

o
oo

K.M.Lal & otheXs seoe Applicahts
In re:

Writ Pekition No.153 of 1980

K.M.Lal and others «++ Petitioners,

\ Union of India & other .+« Respondents

The applicants, abowe ‘named, respectfully

submit as under:

) . . . L
1. That in the aforesaid writ petition the peti-
tionem hagechallenged fixation of\ seniority and also
action of the Railway Administratidn in £illing up of

the posts reserved for the petitionexs by_rankers and

Traffic Appréhtices of Delhi and Allababad Divisions.

2 That an application'fdf stéy was also moved

!
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In the Hon'ble High Court of Judicature at Allahabad

. 8itting at Lucknow \

eivil Misc. Appl.Nooisl _ (W) of 1981

[N

R el A i e Vg )

AL

others | ... Petitioners/
: Applicants

Ane »»\qn\wlwmm» i
A}

K.M.Lal &

. In ret

Writ Petition No.153 of 1980

~ K.M.Lal & other) ees Petitioners
versus

Union of India and\others ees Respondents

\ : R :
!E S The petitioner}/applicant, above named,
respectfully submit as A
1le That in the aforesdid writ petition this
Hdn'ble Court, after hearing\ the parties, passed
the following orders on 27.1111980:
d counsel for the

"After hearing the learng

parties we modify ‘our order dated 25th January,

n, v _ . 71980 as follows:
}estion held

Iy . '~ "The result of the test in g
1\¥r | . L during the period from 28th Janpary to 7th

 February, 1980 shall now be declared and, in

case, the petitioners or any of them are

found to have been successful in thab, test
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IN THE HON'BLE HIGH¢COURT OF JUDICATURE AT ALLAHABAD

. .

. SITTING AT LUCKNOW ot
Civil Misc. APPl-NQ.Eizzzééé%) of 1980

¢ . @

v 7 D)
F v -

.+s Applicant

" In re:

K.M.Lal and others eee Petitioners

Union of India & others

.+. Respondents

Anplicaticn for -intenim ocrders

\ N

The petitioners/apblicants, bovae named,

beg to submit as under: 4 \;

A
%

. "
P ’ 4 . 3 . . .‘;
N 1. That in the aforesaid writ petl;}&E the
i o, . v . “\{
o petitioners have prayed for issue of a writ of
" , . : W

; . ' ) N
Mandamus directing respondents 1 to 4 to give

_ Y
25% quota reserved for Traffic Apprentice for -

due allowance to the petitioners in respect of

appointment/senioritygpromotion in the higher v

grade of RTAsdk It has further been prayved that

respondents 1-4 may be commanded to treat the'petif

i : ' " tioners as having bzen given benefit of 25% reserva-
o 1 W . A

o N | ) W ey ‘r;/’“éhpy
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

No. of 198
Vs :
Dated of (
Date Note of progress of proceedings and routine orders - which /
' ' case 18
. adjourned
1 2 3
- 59 i&e(@ rn C- /. ﬂvvy87’3/

7@»{ ~ o plox S
» [ - Croed ; g
_ WM&%
- R ?@‘ .
a4V \cm b 21079
I T 0 L
ST 1NN ST ey
l ) H%_Cufﬂ A |
o . N , —_The averments in tne . \‘ng—/:;

end—in—the—supplementary affidavit-and ~—-——‘}'

5

in we affidavii accompanying tiS application
remain unrebutted till date, Hovwever,

Sri Robin Mitra prays faor and is allowed

two weeks' fur me;_ﬁ_mg_muiuggmmier_m_%
affidavit to-the-writ petition-and als¢—to———
the supplementary affidavit, In antime
it is to be noted that the interim order
deted27711% reat-and—tt———
requires Hailvay AmIniswratiom tomaks

promotions in accordance Wiwn the pringiples——
laid down Inthe ’ﬁeatﬁon*of--this—eear%——-———~

dated 18,7.73 1n writ pe tition no,3028 of
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In the Hon'b1e High Court of Judicature at &llahabad

Sitting at Lucknow 47

Ccivil Misc. Appl.No.

K.M.L%1l and others ' .o

In re:

Writ Pet. No. 153 of 1280

K.i.Lal and others ves

versus

That on the\facts and circumb ’eéﬁstated in |

~ (@) of 1981

Petitioners/
dpplicants

Petitioners

Respondents

above named most

the accompanying affl avit it is prayed that'%%ié-

Hon'bie Court may be p easgd to'restrain'reSponde

1 to 4 from making ény rther promotibns on the

posts of Lower gazetted-SRale (Rse840-1200}, without

refixing the seniority of dhe petitioners in

accordance with the decision of the &llahabad High

Court and Delhi High Court as NWirected by this Hon'! bl:

Court in the interim orders, &n further direct the

BEEREX respondents to promote the petitiorers on the

poste in the lower gazetted scale oN the basis of

seniority determined in accordance wikh t

Qaﬁed: Lucknow
Ngvermber 1) ,1981

laid déwh in the aforesaid judgmentss / JZ,/

Advocate

Counsel for Pakiticmers

nts

1

' principle™

f'

\



e

- = . -

Note of progress of proceedin

gs and routine orders
case is

A S s —— . o

o Ot — =

. et e 9w = B ot e 0 4

-

pU——NF

e o = G o d e M e o o

- s - v

-—————-———.——_-————--——_——.-..—.

15’_93% QL.‘VJ_GE?_,_--_ ,

1o oo i S i o WA Y S

o o 1 e ST R T T S St o

-~

- -




iSO

‘\4" \ -

P g

“‘/ faﬁmﬁ‘lf zyﬁ»mw/ / /m awl. lm, ‘91183

CZZ’L,,‘? L/j"' MPM 497//@ ()@fﬁﬂwﬂt/‘ S, (7>
W@m%m7w wSho” AF /f&”mol){ 0/ 57 ,
"4, C. l/éb’m'ték /(/L/d(‘ea}(’ /M/,/ Ca/vﬁﬂ J&.«»/L

ckfaé;,,/g

/'ffﬁ dopioro flot £ e L s W /7~9 il

e bein St 5 ot cinm
&)V/MZ/ P ,Z;M,.(;y nwa M urft ?gc:iﬁ
vocale |

BAYE COMMISSIONBR
High Court, (Luckuow Bench}
LYCKNOW

R L f28.8.. -
.mu AN AN f 9,3,_“_“_‘__”

Y

w9 Kare, Kuﬁjau/’m ewaw"“/




L
. . s -
£ : : :
™ g : + «
4 .
. + - e -
* - - . (3
" d \ <
4 ) 5
+ M B N !
. - - '
. . «
! * r e
. N i t Mo
- 4 *
N . 3 v M '3
. N P A B 7 »,
+ wt :
H . ¥
[ .
I « ‘ *
. - N s -
" .
] &
N
) - !
Al
N
' +
i
P
2 - “
s | .
/ ke
. . L
~{
5 ‘ \“
. - \
e B oa 4 * *
. .
» L3
f .
AN .
‘ Y P
. Y e
\
H -
L
L
P
.
- a
-
; . \
. ‘ . .
~ - -
s 4 ’
-
Fa
4
35
7 .
Voo
. : ¥
L]
. ! ‘
~ [(‘ M 1
. «
. g
¥
. '
-4 ' 4 -
’ . v
“
’
‘ . &
I3
¥
. .
L
8
i
. .




- - ¢ ’
J oo . . [ S

m" - /’
H'ND/’V‘JM7

? wh nw[,, LD ’V‘-L/E,rf{ e

. o b o4 ) i . g . P ’
i R PR SRR R PR . rdL, - T

r

Ime. Moy |
S odp Sa,fqhﬂﬁ S:' S “

5 9



s LT ARSI | ’ ' (f“ ) T v T T
) .

Hew, S.C. /}? a,/-“[i)u,{; oy o o A

J;‘f'— Wt (ﬁ ’1‘)\@,&%‘ e,:‘(j

IF’Q. lﬁ,)l/% VQN-J(QA“{& /if\o [—/@,’ /J)_ép
)~&& J. ge T ﬁé\‘ie y.(fu ek, ,Smgt}l”'[

| oy .
k/e)\(’ TRO- e ji 014 : | L | | ,‘

X R o
‘
' .

1691968

&,
=

e

0 e
s

Yot




-

mer “ ﬁ | | | ORDER SHEET | %//M

g - IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
: No.— ‘ - ———of 198
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Date Note of progress of proceedings and routine orders which .
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ORDER SHEET .
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
No. of 198
—_— VS, -
; Dated of
Date Note of progress of proceedings and routin eorders which
‘ Case is

adjourned

2

3

the affidavit filed 'in support of the g

)plication

the petitioners assert that the promoti

ons in

accordance with the judgment of this Co

nrt can be

made only after revising .the semiority

List in

-accordance with the judgment of the Cou

rt and that 7

will take some time, Accordkngly it ha

5 been prayed

that the Railway Administration may te

permitted to

magke adhoc promotions,

Sri Sidharth Verma learned co

Railway Administration has stated that

with the judgment of this Court provisi

list wés issued on 16-9-1982 and otjections *

were invited bty Defember, 1982, "He fur

that objections against this list have .

by several persons, He is umable to st

the said objections have bigow been dis

mot, He states that an official of the

is coming here on 13-5-1983 and on that

date it

bte possible for him to make a positive

statemen

List on 13-5-1983,

KC/-

e

iwoT o Cop Prn W (Y 8% and

Crf. B, 33TEC YW 85 Ao Ordes.
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. _ Dated of
Note of progress of proceedings and routine orders which
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ORDER SHEET
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, case is
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ORDER SHEET

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD |
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No. of 198 \
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Date Note of progress of proceedings and routine orders which
case is
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CENTRAL ADﬂINISTRATNE TRIBUNAL LUCKNOW
CIRQU IT BENCH ‘

Registration T,.A No.650 of 1987.
(W.P. No. 153 of 1980)

KelMe Lal & Others eseees Petitioners.
Versus.

Union of India & others ,..:. Respondents.

Hon'ble D.S. Misra, A.H.
Hon'ble D.K. Agarwal,J.M.

None is present for the petitioners,
Shri. S.Verma for the respondents states that
he is unable to file any reply. It appears that
the petitioners are not interested in pursuing the

matter. None is present for them even today and no

one was present even on the earlier dates. The petition

is dismissed in default of the petitioners.

Member(J) Member(A)

Dateds25th April, 1989,
bre/



e Hige Court of Judd
gitting 8t Lucknow,

wpit Petition No, 153 of 1980

{

) ,. tioners,
| K.M, Lal and others. e Petitic
| versus
.Vnion of India and others, bee Raspondents,
L ‘ﬂ | SEEUE_19.

4
m’%

The Genergl Maneger,
Northern Railway,
Rarcda House,

TMOUGH_~ The Di'vL Railwvay Menager,
Northermn Railvey,
Lucknow,

$UB: HON'BLE COURTS' OHDERS DATED 27-11-1980
I G, hn, No. 5236 (W) - 80 IN REs |

/}\_7“ |

81’-‘9‘ _ )
| . Ve, the foilowing, for and on behalf of Petition
herewith submit the Hon'ble Courts' orders dated 27-11

The orders relate to tapplication for intert
in ¥P No, 153 of 1380 in the High Court of Judicat:
Adllahebad, Ludtnow Bench res &urt KM, Lal & other
Inion of India and others,

Yours fait )
| For Petity
~ Bated, 1o~1a.1930, §d/- G.B. Fiy /
£d/- KoM, I
Copy forvarded to Divl,Rly, 8d/- g.rzj ;:l
Manager(p), KRly,, Lusknoy 8d/- I.é
for neécessary act.on, T




. /f}:‘ \{’ \_\?\"

- In the Hgn'ble High Court of Judicature at Allahaha.&

Si%tiﬁg at Luekncw.,

- Hirtt Petition No. 153 of 1980,

KM, Lal emd others, se - Potitdoners,

Versus

. ‘Wnion of India &nd others, . oo  Respondents,-

]

" Tue General Wanager,
. Noﬂ“them ﬁail’dW3

. The m'?’lia&il«.ﬁy Mmaggrg | o
.. Horthern Reilwsy, = .

- hucknov,

g SﬁBa N'ELE HIGH COUBT$' GRQERS B@TED 27-11-1989

R o epmiestion ded 10121360, _

Ve, for and on hehalf of Patitioners in the above ease

bad submitted en. ‘appliéation along with the origtnel oy’ of
-.;'athe Gaurts* arders for necessary sction.

@athnugh c@nsiderable time has passed but no actleﬂ has

'i; yet bﬂen taken Lo Anmplenent the Courts' orﬁers eithew at “the
S Dtvisxanal or Headquarter level.

T4 18 requssted that early agtion be takna to 1mpiement

f t&eJccurts' Grd@fﬂs H@ shall be gratefui.

Yours faithfully.
?br Petitioners.

8d/~ G¢B, Flynn, TI/LKO,
84/« KM, Lal, TI/Lucknow.
- 8d/- B.N. Misra, Dy, CHC/1K0.
'8d/~ M.¥. Diddigui, 8S/PBH, -
‘8d/- S,P, Srivastava, SM/BBK,
8d/~ 1. Eﬁ@,, TI/?&G.

| Dated, 9-2-81, © . 8d/- C.8. Pandey, SMWSLN,
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In the Hon'ble High Court of Judicature at Allahabad
Sitting at Lucknow,

Writ Petdtion HNo., 153 of 1980,

XM, Lal and cthers, PN Petitioners,
Versus
Union of Indla and cthers. von Respondents,
ANNEXURE 21,
TEXT OP THE IKLAND TELEGRAM,
Time - 18/. , Pate 23-3-1981,

1. Prebhinder S8ingh General Manager, NORTHRAIL, NDIS,

2. Baldeora} Pahve Chief Persomnel Officer, KORTHRAIL
ND1S, ‘

High Court orders dated 27-11-80 in ¥rit Petiticn
153 of 1380 not yet implemented moanwhile juniors
promoted to Class II in viclaticn of Court directive

- dny furtber delay will lead to contempt of court
proceedifigs, '

Petiticner Traffic dpprentices
Luckonow Division.

Neme K‘Mo Lel
hddress T-36-A, N.R. Colony, Lucknow,



-._gm-,-” S N

implemented, Eather cdP Jwilors; 1n<Allahabad and othe? =

" Divisions have béen promoted to élass‘lx éervmces which,‘we |
- regret to point oty tentamounts £ contempt, ot ‘eourt as,
 those promoted after 27,11.8@ include resyénden%s in eur

Wit petit:;.om__ R A A

'c§§g>u;

Iﬂ th@ Hon'ble Eigh Caurt of Juﬁicaﬁure a$<&llahabad
| Sitting at anknaw. : '

© urdt Patition No, 153 of 1980,

KM, Lal ond others, ses  Petitioners,
_ .'.Vérsus
| Union of Indie end others. - - ws»»  Respondents,

;;f,mhe @eneral H@nag@rs
}i Northern ﬁaalha?s
;V1Barada chse,

o _mm- mmaanmy %:nager, |
: ,N@:thern Rgilway@___ |

BUBE &mmm HIGH couamm' ommas Dmma?«-n 198@

- BER our %gplicatiandatedfmdz;"w and 9.2.1931

the f@ll@wing fcr and on behalf ef Petiti@ﬁera
in the ab@?e yrdt fatitien had submitued tn'atiginal the’

~ [m,anemd High Gourt, Lucknow Bench!s. ordérs dated 27,11,80
- with the requedt tha* the sameﬁmav be. 1m@1emanted witbaut

causing further lcss to the patitiomeré w3¢3130 ‘gave a s

... redinder vide our appliea*iun dated 9,2;81 and thraugh a
. telegram dated 23,3,81, Altheugb, faar m@nths have ‘passe
~put the orders of the Hon'ble High Geurt hag' nct'yeﬁ heen

Y

A,

. . i v v
.o %
¥ ? bos. v

A A

o4

sy

R
A

 (continued on page 2)
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. We aga&n sseq*aast for imﬁlomentmg the Hon'bie Kigh

o “:f_-e.omas orders mut. further delay, feiling which the

| ‘;‘-_‘i_:'.fpatumﬁera wi:u. have no option but to initiata Gantempt

. of Goutt
‘ -ssain attaemng a. ﬁﬁpy of the Kan ‘ble Bigh caurt' 8 erders o
| _.-dateﬁ aym 1980 m ready reference, |

___Dm - Han'ble High Gam’t’s

| Dated, 26th March, 81,

proeee:,,',_’;_rV ngs before the Hon'ble ﬁigh caurt/. m am

For Petitioners

erders dats 2?-11_-8@.‘

80/~ K¢M, lel, TI/Luc&ﬂem
gd/~ B.N, Misra, ag.caa/m

8d/- G.B, Flynn, @i/i;ﬁéknw.'
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7Af 4 In the Hon'ble High Court of Judicature at Allahabad //
T Sitting at Lucknow. - WA

Writ Petition No. 153 of 1980,
. K.M. Lal and others. .o Petiticners.
.
Versus
' Union of India and others, ces Respondents.
- ANNEXURE _20.
~
. \*;
The General Manager,
> Northern Railway,
. The Divl.Railway Manager,
Northern Railway,
Lucknow.
§UB: HON'BLE HIGE COURTS' ORDERS DATED 27-11-1980
IN C.M. &n. No.5236 (W) - 80 IN RE: WP 153/1980.
. REF: Our épg;;pat;gp.dgted»1o-12-1980.
: &ir, '
L :
121 we, for and on behalf of Petitioners in the above case
IR had submitted an application along with the original copy of

the Courts!' orders for necessary action.

&lthough considerable time has passed but no actioh has

yet been taken to implement the Courtst orders either at the
- Divisional or Headquarter ‘level, i

It is requested thaty early action be taken to 1mplement
the Courts' orders. We shall be grateful.

Yours faithfully,
For Petitioners.

8d/- G.B. Flynn, TI/LKO.
. 8d/- KM, Lal, T I/Lucknow.
8d/- B,N. Misra, Dy.CHC/IXO,
 8d/- M.W, Diddiqui, SS/PBH.
Sd/- 8.P. Srivastava, S/ BBK.
$d/- I. Haq, TI/PRG..
Dated., 9-2-81. sd/- C.S. Pandey, SM/SIN.

|
&
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Time - 18/-

In the Hon'ble High Court of Judicature at Allahabad U

8itting at Lucknow. | By

Writ Petition No. 153 of 1980,

/

K.M. Lal and others. ee Petitioners.
Versus
Union of India and others; | ;.. ' Respondents,
ANNEXURE 21,

TEXT OF THE INLAND TELEGRAM,

LN

Date 23-}-1981.

1. Prabhinder Singh General Manager, NORTHRAIL, NDLS.

2, Baldeoraj Pahwa  Chief Personnel Officer, NORTHRAIL
| NDLS. o

High Court orders dated 27-11-80 in ¥rit Petition
153 of 1980 not yet implemented meanwhile juniors
promoted to Class II in violation of Court directive
dny further delay will lead to contempt of court
proceedings. '

Petitioner Traffic Apprentices
' Lucknow Division.

Name ~ K.M. Lal
hddress . T-36-A, N.R. Colony, Lucknow.




&

~ In the Hon'ble High Court of Judicaturé ab.Allahabad

Sitting at Lucknow. - ‘ 7 <@‘

—

Writ Petition No. 153" of 1980,

K.M., Lal and others, | coe Petitioners.
\ " Versus
Union of India and qthers. P Respondents.
N ANNEXURE 22,

The General Manager,
S .L' Northern Railway,
| ' Baroda House,
‘New Delhi,
- The Divl.Hailway Manager,.
Northern Railway,
- Lucknow.

\

SUB: HON'BLE HIGH COURTS' ORDERS DATED 27-11-1980
- IN C.M. an. No.3236(W)-80 IN RE: W.P.153/1980.

( | gAREF: Our application dated 10,12,'80 and 9.2.1981
S and telegram dated 23.3,1981,

8ir, | . 3 o

£ | We the following for and on behalf of Petitioners

" in the above Writ Petition had submitted in original the
#llahabad High Court, Lucknow Bench's orders dated 27,11,80

. with the request that the same may be implemented without
causing further loss to the petitioners. We also gave a
reminder vide our application dated 9.2.81 and through a
telegram dated 23.3.81. Although, four months have passed
but the orders of the Hon'ble High Court has not yet been
implemented. Rather our Juniors in Allahabad and other
Divisions have been promoted to class II services which, we
regret tc point out, tantamounts to contempt of court as
those promoted after 27,11.80 “include respondents in our
Writ Petition. - |

(continued on page 2)




. Annexure  22.

We again request for 1mplementing the Hon'ble High
Court's orders without further delay, failing which the
'petitioners will have no option but to jnitiate Contempt
of Court proceedings pefore the Hon'ble High Court. We are

~L,

' again attaching a copy of the Hon 'ble High Court's orders
dated 27.11.1980 for ready reference.

Yours faithfully,
~ " Da/1 - Hon'ble High Court's For Petitioners
orders dt. 27-11-80,

sd/- G.B. Flynn, TI/Lucknov.

N = | 8d/- K.M. Lal,  TI/Lucknov.
Dated, 26th March,'st. " '8d/- B.N. Misra, Dy.CHC/LKO.

A~
X ‘/7;Y‘




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDITIONAL
BENCH AT ALLAHABAD.

Application on behalf of
A.V. Srivastava,Advoecate, Counsel for the Respondents,
-====Applicant,
. IN . "
_Registration No.650 of 1987 (1)
KM, Lal and others. « , « ¢veee o . ;Applieants.
versus, |

Union of India & others, . . ., , . . Respondents,

\ | To
The Hon'ble the Vice Chafrman and his other

companion'Hon'ble Membefs of the aforesaid Coburt.,

-The numble application on behalf of the

applicant most respectfully showeth as under:-

1. That the aforementioned case was received—.

on transfer after establishment of this Hon'ble
Tribunal,

2.  That I was entrusted the brief of the
aforementioned case by the respondents to appear on
their behalf and even t he entrustment I have been
appearing on behalf of the respondents and now
22.4.88 1s the next date fixed for hearing before
this Hon'ble Tribunal,

}) e %&63
N 758 @/J&dgzigfﬁﬁé% notice from the Registry of this Hon'ble Tribunal
‘v QEi;gz intimating me that the said case is fixed for hearing

3. That on 21. 4.88 at about 3, co P.M. I received

<:£,ﬂ on 26.4.88 before the Circuit B ench at Lucknov,
23 &




~

: IN THE CENTRAL ADNINISTRATIvE TRIBUNAL
¢ ~ 7 CIRCUIT, BENCH, LUCKNOY

__DRDER _SHEET -
. ‘««"““’:‘c_ ' ,‘“lﬂf’ .- '5633‘"’ 3 T”’s
~“Kf{j$' é}sé. & fdf

» Af_vaEGISTaaFIuN Nof ._,_,“,,Df 198 &
APPELLANT ' ' ' , ' ;
ABPLICANT = LTI \ , -

VERSUS

o v et Te car—

e

Arief order, Mentioning Reference .

roeTa if necessary
ket ¢ -
anid date

B

o complied
with anddate
of compliance

- e
s py——
s 20w e, o T
. —a
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ZALLAHABZD

SITTI;;;‘G AT LUCKFCW

Writ .Petit‘iqn No. I‘SE of 1980 : -

*

. K.M.Lal and others

ﬂ ..+ ' Petitioners |
g;"kAkci P ; versus - ) %
”\ v/f«’/ Union of India & others .+« Respondents = |
)‘ " : | L

INDEX . ' '

N X
|
Ty

\ —
S1.No. . Particulars Pag:
1. writ pelY. . . R
. WF}F PR tion ‘ 1 - 26
Znnexu .
'1: True copv of Circular dated 27 - 28
N 30.8.1952.
\ /
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N | 7. MJW.Siddiqui aged about 42 years sSon of
& - Mumtaz Ali, Station Master, N. Railway,
Pratapgarh. ‘

8, M.C.Joshi, aged about 39 years son of
o K.D.Joshi, Station Mastoer, Northern R1ly,
¢ . Unnai. :

9, B.N.Misra, aged about 48 years son of late
; Shri V.P.Misra,, Deputy Chief Controller
‘ (Lobby) , No, Railway, Lucknow. :

10, S.D.Singh, aged about 44 ycars, soOnl of Shri L
\ N.P,.Singh, Station Master, Northern Railway, /
’j;' Pravada - s

| ' ... Peotitioners

vVCersus

' 1, Union of India, through Secretary,
v Railway Board, Rail Bhavan, New Delhi.

/2. General Manager, Northern Railway,
Baroda House, New Delhi

i
3, Divisional Railway Manager, Northern L\Jﬂ““” "
Railway, Lucknows.

/x/U4.‘General Manager, Personnel, Northern

: A Railway, New Delhi.
b

\ . ~ N

JS_ sl

Kartar Singg son of Tehal Singh, Assistant
| Work Study Officer (Class II) N, Rly, Headquarter
s, ' Office, New Delhi. '

4“%

;j : ‘";& 6. Harcharan Singh, Asstt, Secretary (Public
SN complaints) Class II, N. Rly. Headquarters,

New Delhi,

;ﬁg 7. Varinder Singh, Assistant Traffic Officer,
(Coaching) N, Rly. Headguarter Office, New Delhi

8, S.S.Lal son of Anant Persad, Chief Controller,
Northern Railway, Headquarter Office, New Delhi.

9, G.D.Kharc, son of B,N,Pecrsahd, Chief Controller
: (survey) ,  Northern Railway, Kashmere Gate, Delhi.
410, S.M,Paarashar, Assistant work Study Officer,
Northern Railwav, Hecadguarter, New Delhi,

\ . %11, Ved Prakash, Praffic Inspector, Delhi Division
c/o Divisional Railway Manager, Northern Railway,
New Delhi.
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S.N.Narula, Station llaster, Ferozpur
Division c/o Divisional R Raillway Manager
Northern Railway, TFerozepur,

JeN.Malviya, Traffic Insnector Headguartern
Narthern Railway, Allahabad,

—

B.Decophas son of V,G,Deophas, Station
Superintendent, W.R1y., Kanpur.

Prem Dayal, Traffic Inspoctor (Safety),
Northern Railway, Allahabad.

HeB.R.CoaSrivastava son of Vindyachal Persad,
Station' Superintendent (Class II), M.Rly, Allahabad

N.N,Srivastava, son of Rajrang Sahai, Asstt,

Al

Traffic Officer (Rules), N.Railway, Allahabad

K.S.Srivastava, son of B,P,Srivastava, Dve

Chief Controller, WNorthern Rlv, Juhi Yards

Hol, Srlvoqtqva son of Jai Mangal Lal, Dy,
Chief Controller, Northern Rly, Allahabad.

R.P.Srivastava, son of L.A.Lal, Traffic
Inspector, Northern Rly, Allahabad

leSrivastava, son of Inder Jeet Persad,
mr?“lc Inspe ctor, Ns Railway, Mirzapur,

R.A,5.Chauvhan, and Master, Northern Rallwuy,
Lucknow,

S.M.Nagvi, Deputy Chicf Controller, Northern
Railway, Lucknow,

S.N.Singh, Yard Master, Northern Railway,
Varanasi,

R.K,Dube, Yard MaqLcr Northern Railway, Lucknow

Sharnkata Persad Srivastava, Stlthn Master,
Northern Railwavy, Ayvodhya

T.N.Vajpayi, Safety Counsellor (Traffic)
Northern Raillway, Lucknow,

««s Respondents

Hon'ble the Chicf Justice and his companion

uudo s in the aforcsaid court,

o
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in the grade of Rsi150-225 (PS)’ by letter dated

/25;12.1959.

-

- 2. That since the petitioner No.l was trained

The petitioners above named respectfully submit

as under:

1. - That petitioner No.l was appointed as Traffic
Apprentice 4in December, 19§§4§or récruitment to the

post of Assistant Station Maéter/éection Controller/
Yard Master/Traffic Inspector. He completé&d this train-
ing in Deéember, 1959. Aftér due completion of the

training he was appointed as Assistant Station Master

e N—

/o

for being appointed in one of the posts mentioned above
in\the grade of &.200—300, he hade a representation
claiming that he should have been appointed in the
grade of Rs.200-300 and that fixation of his salary in

the grade of Rs.150-225 was not justified.

!

3. . That it may be mentioned here that in the Indian-

Railways there was a class of posts known as Relieving

‘Transportation Assistant (hereinafter referred to as the

R.T7A° for the sake of brevity). The service consisted o

of different Categories of posts known as Sectional

‘Controller, Assistant Station Master, Assistant Yard

Master, Assistant Movement Inspéctor etc, which constitute

non-gazetted class III Traffic staff.

4. That the salary of petitioner No.l was fixed

with effect from May, 1962 in the grade of R¢.250-380

(which was the R.T.A.'s gfade).

~

-
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5. . That after the report of the Third Pay Commi-

ssion all the 1ncumbento in the grade of Rss250-380 were

given the scale of Rs.455-700 RS.

6.'

.
w

That the petitioners were entitled for being

considerz=d for éppointment to the post of Assistant

Yard Master, Sectional Controller, Station Master-in

the then grade 0f Rs.200-300 (PS).

7.

That the service particulare of

~

Ne.Z to '8 are given below:

Pet. Date of
No. Arpointmen t/
promotion
2.4 30.4.1956
30.4.59
May '62

Jenuary Y70
26.8.72
26.8,76
Feb.

v

79

3n 30—4_56

May '59
June ,'62
'64

Nov,

June's68

Inspector{

Post/desig-
nation

Traffic Apprentice

ASstt. Statlon Master
Barabanki

Sectional Controller
Lucknow

Traffic Inspector

Lucknow

Traffic
Prayag

Inspector

Dy. Chief Controller
Lucknow & Allahabad

Traffic Inspector

Pratapgarh

Traffic Inspector
Special Lucknow

Traffic Apprentice

Asstt. Statidn Master
Barabanki

 Sectional Controller

Lucknow

Traffic Inspector
Safety, Prayag

Divisional Transit
Lucknow

the petitioneérs

Scales

150-225 (ps)

270-380 (as)

- 335-425 (as)

370-475 (a8S)
700-900

550-750

700-900

150-225 (PS)

27G-380 (&8)
250-380 (&9)

325-425 (AS)
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Mafc?f '70
June '73
Jan.'74 ,
July, '74
March.'75
Aug.'75
25.7,62
July 62

24.12.56

Dec.'59
16.5.62

- Asstt,

Chief Yard Master

Lucknow

Station Suptdt.
Lucknow :

. .
Traffic Inspector
Lucknow

Dy. Chief Controller
(Survey)  Lucknow

Traffic Inspector
Lucksow

Station Master,
Barabanki
Traffic Apprentice

Asstt. Station Master
Barabanki ‘

Relieving Transporta-
tion Asstt. Lucknow

‘Station Master Prayag
Dy. Chief Yard Master
Staticn Master Bhadoi
and Sultanpur

Traffic Apprentice

Asstt. Station
Master Lucknow Yard

Relieving Transporta-

tion Asstt. Lucknow

sectional Controller,
Lucknow .

Traffic Inspector
Pratapgarh

Traffic Inspector
Faizabad
Traffic Apprentice

Station Master
Lucknow

Relieving Transport
Asstt. Lucknow

Traffic Inspector .
Faizabad

Station Master,
Suixs Phaphamau &
Kashi

5

4X

G
370-475- (AS)
450-525 (AS)
550750 (RS)
760-900‘(Rs>
550-750 (RS)
550-750 (RS)
205-280 (25)
éSO—38O (n3)

250-380 (AS)
335-425-(as)

550-750 (RS)

150-225 (Ps)

200-300 (Ps)

- 270+380 (AS)

335-425 (aS)
550-750 (RS)
150-225 (Ps)
250-380 (29)

335-425 (B3S)

550-750 (RS)
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23.12.57

.Dec.'60

Aug.'63

June '68

" Sept.'70

20.8.77
20.8.78
13.8.63
28.11.66
20.12.72
2.7.1977
24.2.78
30.4.56
25.5.59
17.9.62
1.4.68
1.3.71

9.7.76

25.7.62

July '62

-

1.10.63 -

July '79

Traffic’Apprentiée

Asstt. Yard Master
Tughlakabad

. Asstt. Yard Master

Lucknow

Station Master,
Rae Bareli

Traffic Inspector
Pratapgarh‘

Station Master
Rae Bareli

Pratapgarh

Traffic Apprentice

Relieving Transporta-
tion Asstt. Lucknow

! Station Master Unnao .
Dy. Chief Yard
Master Juhi &
Allahabad
Station Master
Unnao
Traffic Appreqtice

‘Asstt. Station Master
Barabanki B

Sectional Controller
Lucknow

Traffic
Lucknow

Inspéctor

Traffic Inspector
Lucknow & Barabanki

Dy. Chief Controller
Lucknow

-

Traffic Apprentice

ASstt. Station Master
Barabanki.

Relieving Trans.Asstt.
Lucknow

Traffic Inspector
Planning Lucknow

" Station Master

Prayag

k4

150-225
230-380
250-380
325—425

550-750

250-380

250-380

550-750

550-750 .

150-225
230-380
335-425

370-426

700-900

205-280

250-380

455-700

558750

o

(ps) -

I

(as)

(aS)

(AS)

(RB)

(Ps)

(as)
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8. That petitioner No.l was promoted as Section
Controller in the then grade of £s.270-380 with an

allowance of Rs.20/- per month.

9. - Thié petition pertains to the applicabiiity of
the quéta~rule, which was originally adumerated in a
scheme for the recruitment of Traffic Apprentices on
all Indian -Railways. This scheme is contained in the
RailWay Board letter\No;E 49 ﬁRI/l/t dated 3078.1952
grAxNex. The scheme was ‘later on clarifieé by Railway
Board letters No.E 55 RCI/127/S déted'7.12.1956 and
No.E(NG) /9 dated 31.12;1960. This scheme was amended
in 1963 vide Railway Board letter No.E(NG)/61 RRI/4

dated 18.12.1953.

10.  Briefly speaking, the scheme provides that 25%

-

- of the vacancies in Control & Traffic Groups in grade

Y ~ -

200-300 (PS)/250—380 (AS) éhould‘be earrmarked for the
Traffic Apprentice and they'should be absorbed against
”these reserved Vaéancies; The rétio of absorption of
Traffic Apprentice vis-a-vis rénkers (promotées) is
1;3. .These vacancies wére to be calculated from the
year 1954, when the first batch of apprentices was
.recruited. If in a particular year, Traffic Appfen-
tices were not available for abéorption in the
reserved vacancies, these vacancies were to be carried

forward to_the‘next year.

The Railway authorities have not correctiy
applied the above scheme, as a/result of which the
Traffic Appreﬁtice@ have not been promoted to higher
ranks, as envisaéed in the above scheme.. The said
scheme was started on the recommendations of Indian
Rail@ays Enquiry Committeec 1947, contained in item

+
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No.73, para 123 of the Report, with a view to improve
control organisation on the Indian Railways. While
examining the complaint of certain Railway employees,

the Second Pay Commission’ in para No.64, page 268, has

~observed as follows:

"AS regards the complaint abqut the appointment
of apprentices tovhighar posts of Station Master etc.,
it is relevant to mention briefly the schemne
- of Traffic Lpprentices. The soheme waé'intro—’
duced in 1951.as a result of one of the recdmmen—

dations of the Indian R2ilwaye Enquiry Committee.

(1947) for the improvement of the control organi-
sation on fthe Railways. The Committee suggested
that neccssary improvement esuld be secured by

better selection and training of See+ion Controllers.

PRE _ ASs the Railway Administration found that suitable

employ?es'in the lower grades were not available

for selection as Section Controllers, it was

decided to recruit a-certain number of

.,’u. | -

L N ' spprentices and train, them for appointmen# to

higher grades of 2sstt. Station Master, Zsstt.
SN Yard Master, Séction Controllers and Traffic S0

s g{‘u; . Inspectors. Another reason for introducing the

. scheme of Apprentices for appointment to posts at

l//_ \ intermediate .lavels is the absgence in the Railways

<\ , v

o oy of direct recruitment to Class II, because of .

s - which it is considered necessary to recruit young
graduates and train them for assuming responsibility'
of higher supervisory posts in Class ITI, and
eventually for promotion to Class II posts. We

. : . . )
consider this to be a sound scheme and do not

accept the complaint against it as reasonable",

S e~ o e
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According. to the Scheme, the Traffic Apprentices

were expected to be promoted to Class II, Gazetted

Service w1th1n a period of ten years, as would appear from

tha advertlsement Wthh appeared in the Hindustan

Times,

e

N\ ‘
~ Y

‘as a Relieving Transportation Assistant guiding

dated.29.12.1962, aS.fOllOWS:

"An opportunity awaits,you, if you have a degree
from a recognised Univérsity, sound health,

normal eye sight witnout glasses . and-date of

birth between.2.2°1939 and 1.2.1942, ‘Better still,
if you are a sportsman but thlS is not essentlal
(Age limit may be relaxed for a disp}aced person,
aswar service candidate or a member of the
Scheduled. Caste or Scheduled Tribe). | ) !
You will be trained in Railway operationvfor thrée
years as an éppréntico and on succesgsful complé—

tion of training, you w1ll be called upon to work

i T T -

Railway operation in yards, control offices and

important stations, if you are of the right type,
a chain of promotions to positions of higher
responsibility will come your way.and there is no
reason‘whylyou may not be promoted to the Gazetted
rank in -thn years Or SO.: Your jobs_will all be
invériably.important, for the. country counts on the
railways for its progress and the Rzllways depend
oniyoung men like you. |

| LS an Appféntice you_w1ll draw Rs. 160/-
Nee 170/- and Rs. l7o/~ per’ month in the three
successive years,plus beneflts.of tpee medical
attendance, Passes snd'Privilege ficket Orders. -

AS an R.T.A. you will start on %.250/4 (pius

» Dearness Allowance Rs.30/-) in the grade rising
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TR %
u up to Rs.380/- p.m. Further promotions are

to be Inspectors,'controllefs, Yafd Masters,
‘«Sfétion.Masteré in grades &.335—425/;,
Rse370~475/- and Rs.450-575 plus D.A. and other
" admissible allowances)-
in all workiﬁg posté righf from;R}T.é. you
will eﬁjoy good Railway'hohsing or allowance
in lieu thareof as admissible under the Railway
rules.
Your appiicatién in p:escribed from, obtain-
able from any Railway stétion or Booking
Office, must reach Secretary, Railway Serviée

Commission, Calcutta-l14 by February 1, 1963".

-

~

1. That the nqp;implementation of the Scheme in
the correct perspective has resulted in most of the

Traffic Apprentices remaining in ths initial grade of
recruitmént, even after putting in more thén ﬁeﬁ years

of service, which was the period considered reasonable

for promotion to Class II service.

12. That the first gatch_of Traffic AppfentiCes
completed their apprenticeship in 1957,'éfter being
recruited in 1954, Zs per the scheme, the Traffic
Apprentices ware required to undergo three years
extensive training in tﬁeory aﬁd practical for all
categories of transportation course, such as Assistant
Station Masters, Assistant Yard Masters, Station
Masters, Section Confrollgrs, Deputy Chief Céntfollers,

Chief Controllers and Traffic Inspectors. The

. intensive training was impartoed to. ensure that Traffic

Apprentices, after completionvof épprenticeship might

be put on any one of the above pésts.and-evenxually

- might be fit for promotion to.class II service when thev

e
P
\J’
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‘'were still young.

/

13.  That in 1958, the Railway aut-orities formed a
panel for grade 260—300 (PS)/250-380 (&S) for the post'
5f Assistant'StationAﬁasters and Section Controllers.
Thus, 72 employees Qere selected.and»émpanelled. In
thesé 72 vacancies; the share of the Tréffic’:~
Apprentices, according to the ‘quota fules was 18,

but none of the Traffic Epprentices, who were available
at that!time were absorbed in that panel and all the

18 Qécancies, reserved for the Traffic Zpprentices
were givan to th@:rank@rs and the carry forwa;d rule
was not observed. In'fact; thies apprentices were
available ahd they should have . boen absorbed and the
remaining 15 vacancies should hqve‘beeh kKept reserved

and carried forward for the subseguent batchesg,

14. Admittédly operating poéts reserved for
Traffic Apprentices could not be kept vacant and,
therefore, had to o filled, but this £illing of
reserved posts could not be done substantively. In
other words, promotion 5f rankérs against the posts
reserved for apprentiCes-shduid havevbeen“é pureiy
temporary arrangement = till the availability of the
.rightful claimanfs, i.e. Traffic’épprentices, The
Railway Administration not only did not absorb the
avallable three apprentices against the 18 resefved
vacancies, but alsa failed to’ke@p the reserved
vacancies for Traffic Apprenticés, and promoted and

confirmed rankers against the 18 reserved vacancies.

15, That again, selection for the rosts of Assistant
Station Masters and Section Controllers grade 250-380

(£S) was held in 1961, as a r=sult of which about 40

e
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employees wera placéd on thé panel., Out of this only
10 posts werz given to Traffic Apprentices, Whereas the
quota of vacancics which fall to their share from‘1954

onwards was much more. Even at this late stage, i.e.

~in the year 1961, many apprénticos were left out for

want of vacancie 28, although all th@ Traffic Apprentlce
had qualified in the selection/test and, in fact had
secured more mafksviﬁ coméarison tc rankers. The
qualifying marks for apprentice were fixed at 65%,

whereas rankers had to securc only 60%. This discri-
mination in one and the same.seleétion is ﬁnconstitutjonal
The petitioners never knew till recently that the

authorities had laid down differ-nt standards.

16+ 'That the authorities have violated the carry
forward rules of 25% quota assigned to the Tpaffic
Apprentices under the aforesaid Scheme in the aforesaid
grade 250-380 (2.9). Their grievance 1is that the autho~
rities have not calculated_th@ vacancies from the 'year
1954 while they'shoﬁld have déne SO 1in terms of the

Scheme.

17. That notwlthstundlng the aforesald letter

dated 20.11. 1968 hh authorities have failed to calculate
the vacancirs and give the rightful shars of VacanCies' |
to the Trafflc Lpprantices on thc basis of 25% of

ruserVOd quotc. Th@"carry forward! ruie, accordlng to
which , the Trafflc qurﬂntlces ought to HaVO been leAd

in seniority with reference 20 the ‘dates from which they
would hava been.promoted in Grade Rs.250-380 (7.5), had

the quota of vacéncies from 1954 would have been

calculated correctly, had also not been observed.
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18. - That in December, 1969 a gseniority list was

/)\‘ published by the .then Divisional Superintendent, Northern

Railways in respect of all thefincumb@nts'working in the
‘grade of %.250—280.v The position of the petitioner No.l

in the 'salid list was at Serial No.18.

'19. . That a circular was issued by the Railway Board °
~ on 30.8.1952 providing that for £illing up 25% vacancies
of Section Controller from amongst the traffic

- apprentices. 7 true copy of thié circular is annexed

~ ) as -Annexure 1.

- 20, That another circular was 1ssued on 7.2, 1956 by
the RcllWﬁy QOﬁrd in which it was clarified that the

Traffic ALpprentices were being rocruitsd for ultimate

absorption in the grade of'%.200s300; L true copy of

this circular is annexed as Znnexurc 2. A4S stated
earlier the petitioner No.l instcad of bzing absabed
‘in the grade of Rs.200-300 was appointcd in the grade of

Rs.150-225, The wrong fixation of the salary of the

vlﬁgv petitioner not only resultcd in monmtary loss but 1t also

D effe ctwd the seniority and future chances of promotion.

21.  That a circular was issucd on 31.12.1960 laying

/ . v _
i tQGS\ ,f down the procedure for the determination of seniority

L a true copy of which is annexed ag Znnexure 3.

~

\

22, That a»Circular was agai 1n issued on, 18 12.1963 to

/.

the eff@ct'that the Traffic ZLZpprentices should be directly

absorb d ag71not 25% of annual vacancies in the- hlghﬂr

A grade: and théy wo w¢d not h Ve tn undergo further selection.

s

It wes also clarified that till sc leﬂtwons were made the

Traffic ApprentiCes should be entitled to higher pay as
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. personal to them. & truc copy of this circular is

annexed as nnexur2 4. hereto.,

23. ».That another circular da ed 19.4.1968 was issusd

in which it was stated that Traffic Zpprentices will

.be deemed to have been promoted from the date thev wWers
,%¥' : due eligible provided vecancies wers available in the

Iparticular year for their absorptibn and thelr interests

will be protected by giving. benefil of proforma

’ ' © fixation of pay etc. £ true copy of this circular °

is annexed as Znnexure 5 hereto.

«

24, That para 9 of Chapter III of *he Railway
; Establishment Manual, 1560 provides as follows:
Ly i 4 :
; k
) Z
| "Paragraph 6 above‘applies.equally to seniority :
N PN gl :’:1
‘promotion vacnnc1as, due allowence being made f
J ' . for quotas in promotion, if any, and delay in E
. joining in the new post in the exigencies of
R © services. Provision of paragraph 7 and 8 will
“ji' Y : ' :
, o also apply in case of promotion"
- T
/’—\\' . ‘ : . )
J 25, That for the purpose of detzrmination of
"‘/f‘v R ) ] N N .
e seniority only the date of joining was taken as the
relevant consideration. Due allowance was not given
\éyék ’; for the quota reserved for the Traffic spprentices.
o In the circumstanCQs'puvlt Lonzrs were not satisfied
even with the seniority list preper-d in the year 1969,
. K ¢
A 26. That petitioner No.l was promotsd as Traffic

Inspector in January, 1970 in the grade of Rs.335-425.

» true copy.of the order is znneyved ~- Irmeiv s g

Fy

-
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27: That petitioﬁ@r NMo.1l was subsaguently ﬁromdted
AL  as Traffie Inspector Senior Grade (fs.550-750) an
January 21, 1977. He has thereaftzr been promoted in
ngy; 19%@ on aﬁ‘adﬂoc\basis iﬁ the grade of Rs.700-900"
and posted as Traffic Inspector at Luckﬂéw; b true
coby of the letter Of.appdintment/posting is

]
nnexure 7 hercto. ‘ ¢

‘ ' 28. That the seniority list preparcd in the ycar
p ;

1969 was revised in 1973 and the petiticner who was ¢
placed earlier at Serial No.18 in 1969 list was placed

at serial No.27 in 1973 1list.

29, That the petitioner No.l along with others made
a representation dated 23.7.1973 against the wrong

s fixation of his seniority. &~ true copy of the afore-

L)

said representation is annexed a2s Annexure 8.

30. That a reply was received to the abovae repre-
‘sentation in which the petitioner and others wers
intimated that no interfarence was called for in the

Uk \r ' revised seniority list. True copy of letter is annexed

as Znnexure 9 hoereto.

14 ' "i}: 31. That in the meantime a Writ Petition No.394

/' Delhi High Court: by fivo persons belonging to the

_,_' Delhi Division praying for: dbsérVing the scheme of
r“sérvationﬁand to‘alloﬁ 25% ofAvacéncies to Traffic
Apprenticés from tHe year‘1954>onwards as and when

Athey accrued, giving them the due seniority position
from 1954 and the reserved vacancies should be
carried foyward and thcvbenefit of proforma fi#etion

~in seniority is to be given to the apprentices joining
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in subsedquent ycars, that the apprentices should be i

-

confirmed against #he réserved vacancies- from the

date ofi thqh the saié'vacaﬁéies accrued to them; that
the resuIts.oﬁ the ﬁelections aiready held should

not be given efféctvto; and that the Railway adminis-
tration‘should‘mot make.furth@r selection to promo-
tion poéts in th¢ tfaQsportation and commercial - |
'catogorieé ffoﬁ'thé grade~of &;250-380 (28) to class -~ '

AN

II gazetted till the decision of the case",
!

32, | That thg aforesaid writ petition came up for
heéfing before the lesrned single Judge of Dglﬁi'High_
Cou:t. | |

/
33. + That thé learned single Judge formulatod two
questions as arising in the case namely'ki) whether
the writ pefition was unduly delayed, én&‘(ii) whether
the‘petitionersvweré entiﬁled to seniorify from beforé
’thé dates of their selection to ths Grade. The second
question was answéred in favour of the petitionérs

in the writ petition filed in the Delhi High Court.

;\ﬁﬂa\\ The first question was, HCWGVGI,.anSWGer in the

'negative and the writ petition was dismissed as

unduly délayed'by judgment dated Iugust 8,11972.‘

34. That feeling aggrieved by the decision of the
learned single Judge, the petitioners in'the Delhi
High Court in a representative capacity filed Letter

Patent. Zppeal No.220 of 1972 in the Delhi High Court.

35. That a Division Bench of the Delhi High Court

by its judgment dated 30.7.1975 allowed the appcal

Ei o
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and held that the petition~rs in tne Delhi High Courtéj
were entitled to the grant of a writ of mandamus

diraecting the Railway_adminisfretion to fix the

7 4

.' . 7 N . PR N £ . o
. seniority of Traffic &pprentices in the light of the

obsgrvations.méde'by the learned single Judgé gRR as up-
held by Division Bench. Thé seniority list‘of 1969

was quashed. It was further diééct@d thét the Railw;
Administration shéll draw the seniority list within
three months from fhe date of judgment - and procged 0
make-cqnfirmations and/or further promotions in the

higher grades in accordance with law..

36. That another writ petition was filed in similar
circuﬁstances in the Alléhabad High Court at #llahabad
which was numher-~d as Civil MisC. WIit Petition No0.302
9f 1972 (N.K.Rastogl and others vs. Unién of India and

others). This was also in representative capacity.

37. That in the above writ petition also the
seniority list prepared in 1969 without due consg-

deration of reservations of quota for direct apprentices.

was challenged.

38; That. the aforcsaid writ'%@tition was allowed by
a‘Division Bench of thisiﬁon'ble Court by jﬁdgment
dated 18.7.1978. By the 'said judgment the seniority
list preparnd on 1lst Mav, 1969 and finalised on
18.12.1969 was guashed. The Railway administ;atioh‘
was‘dir@ctcd'to revise the seniority list of thc
petitionors in the licht of the observations méde in

the judgment and in accordance with law and to grant

promotion on that basis,
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39; : That it may be mentioned here that the Delhi

' v
High Court and this Hon'ble High Court had quashed the
list prepared by Delhi and I:'l1lahabad Divisions. The

pr1n01ple involved in the 11Ct of Lucknow D1v151on 1969

and then 1973 should be the same,

40. That inspite of the fﬂct that the Senlorlty list
prepared on 1st May, 1969 and finalised on 18.12.1969
wWas quzshed by the Delhl High Court as well as by thls
Hon'bl > Cou C the Ballway udmlnlstratlon has been

treating the petitioners posxtlon on the basis of

" senlorlty list drawn in 1969,

41, That petitidners ar: advised to state that in

N -

view of the decisions renderad bv the Delhi Hloh Court

and this Hon' ble Court the seniority list in 1969 is
no longer valid and fresh seniority have to be drawn
up for making promotiOns giving due allowance to the

25% vacancies reserved for Tr?fflc B LLDLLCL for
P

_promotlon in the higher grade.

N

42, That another seniority llst was published on .

,November 19 1978 for various cate 2gories of'perSonnels

in Traffic‘Inspectors post in the gra&e of'%0550—750,
Z true copy of the Seniority List is annex-d as

Annexure 10 hareto,

% )
43, That in 1969 separate lists ware prepar-d by

different.pivisions. In 1979 the Zonai Headquarter Office
Northern Railway, New Delhi, prepared a combined

seniority list of incumbents warking in Traffic

Inspectors post in the grade of 550—750‘in various
Divisions of Northeranailway._ In the said list the

position of the incumbents working the Delhi Division

- :
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//L | has been shown.to be.improved as compared to their
respective positions in 1969. It is submitted that
'fhe petitioners should also have:been given the advan-
tage of the principle laid.down b& the Delhi High Court
and this Hdn'ble'court Ey refixing tﬁevseniority in

1978.

44, T%at the position of the petitioners in the said'
list at Serial No. 65, 66 and 87.

45. ° That the petitioners further understand that

the petition~rs in the Writ Petition filed in this

o Hon'ble Court have also been given due allowance
regarding 25% reservation of vacancies for the Traffic
o | Apprehtice, for appointment in the higher grade.posts

and consequently their seniority are being . ravised for

T . the purpose of future promotions.
kY '
g 46, ‘That- the pctitioners reprzsented on 28.2.79
TRy " against the seniority‘list—drawn ori 19.11.78. XA true

copy of the representation is annexcd as snnexurae 11.

_,\_ ’ 147. That on 12.4.79 a joint seniority list of Traffic
o g/ - Inspectors/Station Mastcrs and Yard Masters was
circulatgd and the petitioners were not given their
‘duevseniofity_by giving»éllowance of reservation of
25% of vacancics. 4 true copy of the said = joinf

seniority list is annexed as Lnnexure 12. The peti-

tioners made represcntation to the railway administra-
tion.dgainst‘the seniority list of 12.4.1979. 7 true
copy of the said representation is annexed as.

innexure 13 hereto.

e
:
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48. That in the aforesaid représentations the
,J\\ o petitioners inter alia invited the attention of the
- Railway administration to the aforesaid two decision
- of Delhi High Court and this an'bj e Court and prayed
that the senlorlty of the petltlonors qhould atleast
,be 81m11arlv fixed as those of petltlonerg in the
Delhi High Court and Allahabad High Court. 'The
> - petitioners, however, did not receive any reply to

the above representation so far.

~x“ 49. That in pursuance éf the decision, Xh%.of'the
) Delhi High Court the Railway Administration not bnly

.d$ﬂk& | gave;proférma seniority and promotions to the petie
tioners who had filed the Writ Petition in . .the Delhi

~

 , High Court but had also given ths same benefit to :
personu who were senior to the petitioners in the
Delhi High Court. This would be evident from a e

circular issued on 6.4.1979 a true copy of which is

annexed as Annexure 14 hereto. . )

50. That on the basis of the revised seniority

\¥jz;:“ o  given on the basis of Delhl High Court JUijODL, | , E

petltloners who had;f11cd the Writ Petltlbﬂ and others t

" P - !

~ : oy :have been given promotions to Class TI gazetted posts

&{l v ..y with effect from August, 1979._

mE Y

o 5l. = That the record of the petitioners have been | , (
above board and there is nothing against their work

and conduct and they are entitled for promction.

52. That regular selections are geing to be héld :

B T

for the posts of Station Superintendent/Traffic

§
Inspectors/Chief Yard Master in the grade of 700~-300 . g
/ P

g

}

and Chief Controller in the grade 840-1040.
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53, That a circular has been 1osued on 19 1.1980"
by the Divisional Railway Manager, Northern Railway
Lucknow inviting applications for appearing in selec-

tions to be held for the posts of Station.Superinten~

.dent/Trafflc Inspectors/Chlﬂf Yard Master, a true

copy of which is annexed as Annexute 15 hereto.

L1l the petitioners except petitioner No.9 Shri

B.N.Misra are included in the said list. Petitioner .’

No.9 is presently working as Deputy Chief Controll@p?
at Lucknow. This post is egquivalent to the posts

having 550-750 pay scale on traffic side. He has not

been called for selection to the post of Chief Controlkr

grade 840-~1040 due to wrong fixation of his Seniority.

54.- That the petitioners have furt'.er learnt that

a Circular was issued on 8.1.1980 by the General

Manager Personnel, Northern Raiiway, New Delhi inViting

applications from eligible candidates in the Nor thern

' Railways for promotlons to the posts of Station

Superintendént/TrafficAInspectors/Ohief Yard Master
Along with the said circular a list of 203'eligible

candidates have also been circulated. The names of

petitioners appear at Serial No.9, 10, 25, 30, 31, 32

33, 34, and 63. & true copy of the circular is annexed

as Annexure 16. .

55. That there are about 66 vacancies out of which

only 20 persons have been called from Lucknow Division.

\

56, That if the petitioners were given their due

seniority in pursuance of the decisions of Delhi High

Court and this Hon'ble Court, the petitioner_No,l would

have long & since bezen promoted to a class II post.
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“ :any case he should not have been placed in the ’Q§
‘ | . » i
:j "eligibility list and should have been. given outright
™~ AY -

promotion.

57. Thaé due to wrong fixation of the seniority
and because of the fact that tbe Railway Administra-
tion is not giving full effect to the decision éf the
Delhi High Court and this H n'ble Court, mentioned
abéve, the petitioners have already sufferred
immense.ﬁonetary loss and their chanées of promo—-

-

tion' have been adversely effected.

uv—w?) f 58. That if the selection for the posts of Station
2 Superintendent/Traffic Inspectors and Chief
Controller/Chief Yard Master are allowed.to be held
e in pursuance of the circular datcd 8.1.1980 and '
19.1.1980 before the disposal of the present writ
- petition the petitioners would suffer substahtial

\ ‘ : .
and &rreparable loss.% /ZO/@CZWJ 3208 %ALA/Q»QQ 7;034«/ ‘
o _Z?éﬁuw%yﬁ 72’¥4W@@ &&)
59. That feeling aggrieved by the action of
\H)ﬂ\x \f \\ respondents .1 to 4 and having no other alternative
and efficacious remedy available, the petitioners

beg to prefer this writ petition inter alia on the
/ ' following:

GROUNDS

(1) Because recruitment of petitioners as
Traffic Apprentice was for appointment directly

to the higher grade of RTas -

(ii) Because 25% of the annual vacancies in the
RTAs have to be filled up from amongst the

Traffic Zpprentices.




.
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- (1i1) Because in fact due allowance was not given to

the quota of 25% reserved for Traffic Apprentice for

promotion to the higher grade. .

(iv)- Becau e f1Vatlon bf the seniority of petitioners
was in gross Violation of the provisions of
para 9 of Chapter ITT of the Railway Establish-~

ment Manual and other Rules and ragulations,

(v) Because the judgment of the Delhi High Court
and this Hon'ble Court was g judgment in rem

- and should have been fully implementad.

(vi) Because the Railway Zdministration is acting
in an arbitrarv manner ang not allowing the
benefit of the decision of the High Courts

mentioned above to the Petitioners,

(vii) Because persoﬂs working in the Delhi Pivision
even though not arrayed>as petitioners in the
Writ Petition filed in the Delhi High Court
have been g1v=n benefit in matters‘éf seniority

and promotions taking into account the nexa -

Ibelow rule.

(viii) Because the same principles should have bocn
appllcd by the Rallway adm3q1stratlon WhllG

considering and making promotlons inter alla of

betitioners.

Because the action of the administration is
violative of the pProvisions of Articles 14 and

16 of the Constitution. .
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' (x) Because there being nothing.against the record
of the petitioners to merit any supersession,
they should have beehopromoted to Class II pdstS._
(xi) Because the action of respondents 1 to 4 is
illegal and without jurisdiction.
Y

FRAYERS

/ e e

~u~§ Wherefore it is most respectfully prayed that

this Hon'ble Court may be pleased to:

e (i) Issue a writ, direction or order in the nature

.of mandamus dir=zcting respondents 1 to 4 to

give due allowance to the petitioners in

o ‘
respect of 25% quota reserved for Traffic . fh
Lpprentice for appointm;en't/sén'iorityxjpromotion {;
in the higher grade éf RTZ&s. ‘ E
) (ii) Issue a writ,'direction or order in the nature

of mandamué commanding respondents 1 to 4 to
treat the petitioners as having b-un givenvthe
benefit of 25% reéervation of annual vacancies
mentioned above, refix the seniority and grant
confirmation and promotion in accordance w

therewith.

(iii) TIssue a writ, direction or ofder in the nature
of mandamus restraining respondénts 1 to 4 from
holding~any further selections to the post of
Station Superintendent/Traffic Inspector/Chief

Yard Master in the grade 700-900 and Chief
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Controller in grade of Rs.840-~1040 and lower

pe

gazetted scale of Rs.650-12y0 without absorbing
the petitionérs in accordance with their due

seniority. , s

(iv) Issue a writ, direction or order in the

R 4

natur=s of mandamus directing respondents 1-4
to give full effect to the decision of Delhi
High Court and 41lahabad High Court mention:ad
above, refix.the seniority in accordance thare-
.M;%ﬁ‘ _ with and grant the petitioners all incidental

reliefs.
N (v) Issue a writ, direction or corder in the nature P
of mandamus commanding respondents 1 to 4 to

revise the seniority in accordance with law.

(vi) Issue a writ, dircction or order in the naturs

of Certiorari quashing the senioritv list of

‘*if{ ' 19.11.1978 and 12.4.1979.

(vii) 1Issue such other writ, direction or order as

1 ' are deemed just and proper.

(viii) Award cost of the petition to the petitioncrs,

Note > <Thotthar £7 T ﬂkf&bf’i%ﬂlxbwb ué,ﬁﬁékﬁ;éﬁ ‘
m :. ‘ ' . - ., ]

Y ‘ . Advecate ,
Counsel for Petitioners.

=




.'**’Q

e . éﬁl‘ \

SITTING AT LUCKNOW -

~

v | Writ Petition No. _ ~of 1980
. ‘ ~ s -
K.M.,Lal and others , _ _ess Petitioners
versus
Union of India & others ~ «+. Respondents

-

Annexure 4

Government of India
Ministry of Railways

NO.E.40 RRI/1/3

'To

1., The General Managers,

)

Dated 10,8,1952

NeRo, NoE., E.Re, So.Ra, C.R. & WoRa

2. The Chairman,

Railway Service Commission, Bombay/Calcutta,

Reference replies

- Sub: Improviig control organisation on whe
Railways item 73 of the recommendation
(Para 123) of the I.R.E.C., 1947 Report

2

IN THE HON' BLE HIGHvEGﬁ%T or JUDiCATURE'AT ALLAHABAD

MR
75

Reference replies received from the Railway Adminis--

trations to Railway Board's letter No.E.49 RRI/9/S dated

24th Oct., 1951, The Board have decided that the £ollow-

ing number of Traffic Apprentices should be recruited

annually in each Railways to fill a maximum of 25% of #he

annual vacancies in the posts of Section Controllers,

Assistant Inspector and Yard and Station Staff in

Rs¢ 150~225 Grade,

Railway No. of vaeancies
1. Northern 10 under the jurisdiction of Rly.

2. Bouth Eastern 15 service Commission Calcutta

3. Eastern 14

4, Southern " 5 under the jurisdiction of

Railway Service Commnission Bombay

o/
‘?'
i



,;1‘» : 5. Western 5 Under the jurisdiction of
- ' : Railway Service Commission ,
Bombay .
6. Central 6 . .
“
26 " The following terms and conditions will apply

to these traffic apprentices,

5 : i) Educational qualification
250 = as already approved in Board!s
: : letter of even number dated 24,10,51

ii) Scale of stipend
fq(‘ B iii) Rrogramme of training
iv) Age limit between 20 and 24 years
b v) Medical fitness: The candidate will be
. selected to training subject to medical
‘ - fitness. They shoul® belong to a category
not below A2,
e _ vi) Allowances: In addition to the monthly
) stipend they will be eligible .for Dearness
Allowance 1f admissible under the rules or
extent ordersa.
.eeff* ' vii) Boarding and lodging. In view D(vi) above
boarding and lodging will be charged for
- from trainees if they provided in Railway
Hostelse

" The Raillway Service Commission Boubay and' Calovtta

LTS

‘ kﬁx%hould make early arrangements to recruit the require—
'y X .
\v( 'ed number of Trafflc Apnrentlces for each Rallway. The

1
.\ A 94 |
xv q}xxb‘ c?ndldates should be selected on the basis of a wrltten

‘ ,competltlve examination combined w1th an 1nterv1ew. The

-
it

- e

Board desire that a transportation officer of the
junior Administrative grade should be associated with

the Commission at the interview.

<84/~
Asstt. Director Establishmentt

True copy

e
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IN THE HON' BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

A\

Pe

¥
. - ' ‘ SITTING AT LUCKNOW- .?2

Writ Petition No, - of 1980

i>“x

K.M.Lal & others ‘ . «os Petitioners

r

versus

»

Union of India & others - ..+ Respondents

Annexure 2

‘ Copy of Railway Board's letter No,E 55 RCI/
127/S dated 7.12,1956 addressed to the General

' Managers, All Indian Railways.

i ‘Refefencé corréspondenge'resting with yoﬁr reply
to Board's letter of evén nunber dated the 25th Auguét,
g " - 1952, has given the impression that, on completion of
training, the apprentices would be eligible simultaneously
' for absorption in tﬁe gréde Of R54200-300 and Rs.150-~225
which is not correcf° The Board ﬁave,'therefore,
- decided that para 1 of their letter dated the 30th

August, 1952, referred'to,above,vshould be substituted

‘\va%/' by the followiﬂg ngmber.of Traffic Appfentices should be
;\ recruited annually on each Raillways evéntually te £ill
. }; a maximum of'Section Controllers in Gr;de Rse 200=300
/j -.'\‘and in other posts in the same\éédre in the yard and
4 \
‘ : : 'HWSO\ Station Traﬁportation cadre°
1. Northern | 10 .
2« North Eastern : | | 5
3. Eastern A" : 14 -
- + 4, Western | 5
5. .Southern A | | 5

6. Cential | 5




i

oonly against 25% of the annual vacancies.,

g -

- _
g
The Traffic Apnrentices will, on completion of ]
their' training be first absorbed as Assistant
LN h . /f
o

Station Mastgrs, Assistant Yard Masters, Assistant'iﬁ
Novement Inspectors etc. in %helgrade lse 150~225 and
will be eligible for promotion to the gradevof
RSe200~300 in the normal manner after selecﬁion
Controllers, Station Masters, Assistant Station
Masters, Yard Master, AYMS etc; providedlthey héve
completed at least one vears Service’in the grade

m.150m2250 "Such promotion will, however, be’considered

2e On the formatign of the San Railwéy, the
nuioer of Tra;fic Apprenticeé éhown against Eastern
Railway mayv be split up as under:

Eastermm - 9 s

South Eastern - 5

3a - Please acknowledge'receipt of this letter.

True copy




IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD /Y‘

SITTING AT LUCKOOW : ‘ | . ;%?

Writ Petition No, of 1980
KeM.Lal and others ..o Petitioners
versus
Union of India & others ~ +.. Respondents

Annexure 3

Copy of letter No.E(NG),/9 dated 31,12.,1960
from the Assistant Establishment R1ly. Board

\ ~ to G.M, Northern Rlv, NDLS.

| From the information supnlied in Shri Zaheer®s
D.0.N0,757/~E/42-TT (Eia) dated 16.11.1960 and your
office letter No,757-5/42-TT~loose dated 19.1.60, it
appears that a regular flow of Traffic Apprentice
to the grade 200-300 is not Eeing maintained oh your

Rly. Since, Traffic Apprentices are being recruited:

: annually at a rate equivalent to 25%,of'the average

annual wastage in grades 200-300 and above in the

Control and Traffic groups, they should be absorbed in

grade 200-300 at same rate,

[

2. ~ To ensure this, it is necessary @ that 25% of

the annual vacancies on ﬁhe grade -Rs, 200~300 be earmarked °
for Traffic Apprentices. If during ahy particular year
it~is not found possible to utilise this quota fully’
on>account'of a sufficient nﬁmber qf\Traffic Appren~
tices not being eligible for promotion (owing to not
having completed one.yearfs\service in theé grade

150—225) the deficit should be carried forward to next

selection, This cuot of 25% should also be adhered to

:'when promotions to the grade ZOO—BCO.have to be made on

A
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.

the ba81s of senlorwtv~cwm—su1tcb1]1t7 pending sele ctlon. {?

Fparacms s e on e

4

3e It is also noticed that promdtions of'Tréffic.
Apprentices_to the Grade 200~300 are appreciably slower
on some divisions than on others. This leads to the
conclusion that a rational éyStem_is not being followed
in allotting apb£\nt1cos to Dlv151ons ~ Prcomotions can

be evened out if Traffic Apprentices are allotted to each

division mm® on the bhasis Of the number of posts

in grade 200~300. and abovc avallaole on- that lelSlOne
It should also be ensured that a number of candidates
in successive’order of merit are not posted to the same

division. |

4;‘ | The Board desire that aétioﬁ on %hé above lines
shouid be taken on your RailWaj. They‘would also-like to
p012¥ftnat their orders contglned in their lettor No.

(NG )59 PMI 5 dated 20,11. 59 are not 1ntgnded to apnly
to traffic apprentices, In other words, T/As should not,

be'cénsidered ineligibie for promotion to grade 200~300

merely because they have not completed one year as A.Y.lM,
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SILTIN AT LUCKNOW

Writ Petition No,

R LY S

K.lM.Lal and others
+oe Petitioriers. .

versus

Bnion of India & others R
' ' + 59 Respondents

Anne ure 4

ot s o,

N

C . - . '
dgzydo§8R$llway Board letter No.E (ENG)61 RRI.4
2.63 addressed to all General Managers
Subject: Recruitment of Traffic Apprentices
1 *

Reference Board's letter No.E4S th/B dated

_30 8.52 as am)11elfcd vide their letter No,EbL5/ RCI,127/3

dated 7.12,56, wherein Rallway were alloweu to re crult
Traffic apprentices, who, after successful completion
of theilr training were first to be.absorbed in s alc of

200-300 against 259 of vacAancies in tne posts of

~ Section controllersy Station Masters. ASMs, Yarmasters,

ATNMS etc.vprovided'the complete at least one year‘s

service in the scale 150~225,

2e - The Board hrve now‘deciaed that with {mmediate
effeét Traffic appt on successful.completion of the three
YQars“ training should be straight away brought on the
scale of 200-300 (pg) /250~380 (%o) as at-preéent. Conse-
quently.they\should'be allowed stipend in the scale of
Pse.205 7 219 during the period of theit training,

3,. While implementing ENe ~bove decision, Traffic
Apprentices who h-v already been absorbed in the’ scale
of 150-225 (PS)/205-280 (AS) againsﬁ the qﬁbtﬁ bf

vacancies reserved £or them, such staff should not be
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< . .required to undergo “the selection as stipulated in !

Boarst letéer‘No.E(iG)ol PMI-50 dated 24 010,61 which
now stands SLersedodg |

| In the event of non-availability of the
vacancics in scale 250-380 (AS) ont of the quota
reserved for the Traffic. amprontlcos, staff should
be allowed the_scéle of T5.250-=380 (AS) as oprsonaT to
7N “themn while working against the post in gra de 205-380 ([o)
tlll they come in turmn for appointment to the nosts

‘in the grade 250--380 (aS),

/
7\'\
4, As regards Traffic Apprentices who were
fA\ﬁy ’ undergoing training present and have not yet been
I . . _ -
o brought on to the working post, it has been decided
that from date of issue of this lettcr, thev should
\“ =] . '-'- o ~:).:5 - \‘r-—-« i 7
T be allowed stipend in the scale of 205-7-219 durl?g
‘ the remaining period of their training.
-t ' 5. These orders have the sanction of President,
~ -
\/\ N
)

\49{&}

Zfi//////MJk
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Writ Petition o, of 1980
KeM,Lal and others ' . eos Retitioners
_VeIrsus ‘
Union of India & other& ) . eo Respondents
/J§ ' Annexure 5
M, P.Mathur,. NORTHERN RAITWAY
_ SPO/R :
J Headquarters Office
"‘\ ' Baroda House,
S New Delihi
‘“%p 19.4.1968
. D.0.N0.757 E/42(ELB) 19.4.68
i ’ ' Sub: Traffic Apprentices

Ref: This office letter No.,230 E/172-VI (Rectt)-L
dated 26.,12.67 and wirc bearing No,757E/
42-IV (21B) dated 17 2,68,

A number of references have been received from
Members of Parliament on the subject of redressal of
grievances of Traffic Apprentices absorbed in various
}\Jﬁ{ | categorigu on Northern Railway, It has also beeﬂ brought

t

. wp for discussion during Lok Sabha debates. In vidw

e of the urgency and importance of the matter, the Chief
/!
A

Personnel Officer desir.:s that necessary adjustment of

senlority of the Traffic Apprentices, their e-onfirmation
\/ \Q\;E as due, proforma fixation of pay, ctc. should be
f finalised within a period of a fortnight ceftain. This
I work” shouldibelundertaked on top priority basis and all
out efforts méd@ to keep uwp to the target fixed by C.P.O.
The complaints of the Traffic Apprentices »g

nainly comoriscs of thoes Following

Y

. No senilority list of Traffic Apprentices has
becn issued since thelr appointment,
\ 2. No confirmation has yct been ordcred,

3. They have not yet becn absorb@din sultable pQ"”‘"”




7

4, No traffic apprentice has vet been called

)

As regards items 1 to 3uneceésary instructions
havs already becn issued vide this office letter dated
26412,67, quoted above, The Traffic Apprentices will
be deemed to have been promoted from the dates they

were duce eligible provided vacancics were available

"o

in the particular yecar for their absorption and their
intercsts will be protected by giving bencfit of

proforma fixation of pay etc., in terms of 'P!

[

Branch serial Number 2709,

In regard to item 4 above, the position should
be scrutinised on cach Division and the posts and
grades for which they would have been and eligible to

appcar for the scelection had they been given the

immediately and further action taken in terms of

cxtant orders,

In case of any difficulty the matter may be
discussed on telephone without making a reference
and waiting for its replv.  You should expedite
matters and eliminate the eclement of delay through
ordinary reference,

This should be trezted as most urgent and a
éompletion'report subrmitted by 4,5,680 certain for
the information of Chief Personnel Officer,

Thix Receipt of this D.0, ay mpleasc be

aclknowlecdged,

- Yours sincercly.
53,/- M.P.Mathur

Shri

Divisional Personncl Officer,
Northcrn Railwav,




IN THE HIGH COURL OF JUDICATURE AT ALLAHABAD.
| §TTTING AT LUCKNOW.
WRIT PETITION NO. ___0F 1980.

k. M. Lal and others i iessessssseseseness Petitionerse

L2\

A -

VERSUS
Union of India and OLTIET Seasaeensasnsnesss®®, Respondents.

pnnexure - 6
Northern Railwaye.

Divisional Supdt's office,

Lucknow,Dt.7—1—70a

No. 757-B/1B/PT.11.

The following orders are igsued to take'immediate effect:-

. Suri R.B.Singn TI(Safety) LKO Gr.370-4T5(AS) is transferred
an@g%eﬁp@fgrily appointed O officiate as Cchief Yard '
Master Lucknow in the same grade vice Shri B.P.Pandéy CYM
granted 31 days LAP from the date he is relieved.

2, Shri P.L.Arya 71/SLN in Gr.fs. 335—425(AS) isAtemporarily
appdin%ed to officiate as TI(Safpty)-in Grl%;’370~475(AS)
vice ShFi R.B.Singh item 1 above.

3, . Shri G.B.Flynn Section Controllery LKO Gre s, 270-380( AS)

| is temporarily appointed 10 officiate 2s TI/SLN in GTe

‘Bs. 335-425(AS) vice Shri Arya item 3 above.
4. Shri B.N.Misre Section Gontroller, LKO Gr. B.270-380(A8)

is temporarily appointed to officiate‘aS'DTI/EKO in Gre
Bse 3%35-425 (AS) vice Shri“S.P.Srivastavé DTI spared to

CGhandausi for work study course€e

5. Shri K.M.Lal Section Controller GIefss 270-380 (AS) is tempo-

rarily appointed to officiate 28 TI/RBL in GTe Bs.335-425
(AS) vice Shri Raghvan 71/RBL granted two months LAP from

*fj_ the date he 1s relieved.

The above is the purely temporary local arrangéments and

will not give them any claim over their seniors in future. o

b
)
; ' Date of chianges may be advised, )

sa/ - (K.K,Khanna),
- Divl;Persanel officer,Lucknows t

L
e

~

Copy forwarded to :-
1. General Manager (P),N.Rly.,Baroda House ,New Delhi for

information. 2. 7T/RBL,SLN. (3) 71(8)/1KO (4) DII/IKO (5) Chief-
Gontroller/LKO.(6)The SS/1KO. & BSB.(7)CYM/LKO.(8)DOS & DSO/LKO.

(9) staff concerned for jpformation and necessary action.

¥ ¥ KKK
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K. M. Lal and others PR PREP R
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Union of India and others I
Annexure = e
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QORmHERN RAILWAY.

* BAKODA
A ' NOoTICE,

PetitionersSe

Respondents.

RTERS OFFICE,
HOUSE,NEW DELHI.

,Addl.COPS(C) hés passed the folloWing orders:—

One post of Traffic Inspector7Gr.
‘/Division to Lucknow and one'post of Traffic Ins
from Lucknow division to Moradabad biv

_ ferred with immediate effect.

following posting orders are issued

Conseqﬁently in part modification of earlie

700—900(RS)fromfMoradabad
pector Gr.550-750

ision is temporarily trans-— -

+ orders,the

1. Shri K.M.Lal,0fftg.T1 Gr.550-750 under orders of promotion as .

71 Gr.700—9OO(RS)Von Moradabad is re

tained on Lucknow Division

'TM . and posted as 0fftg.TI Gr.700-900fRS)in local arrangements

/

-

&

against the above poste

2,  Shri S.P.Gupta,Offtg.SCNL/MB under orders

\ Division as TI Gry550-T50(RS) 1is retained
as TI Gr.550-750 on Moradabad Division.

. The above changes may be carried out imme

ndviged to this office within 10 days.

' No. 757-E/85-VI(Eib).
Gopy forwarded for necessary action o i-

—_— 1
\

of transfer to LKO
‘on Moradabad Divi.

diately and changes

sd/~ (DEV RAJ)
Senior Personnel officer(T & C)

Dated s6th.June, 1979

The Divl.Rly.Manager,MB & IKO in reference %0 §r.D.0:8./MB &

/ DRM LKO's D.oqmo,sm/4/78(ml-ﬂq)aat§g18-6-79 and DRM LKO's D.O.No.

{
) 757-BV/1/111/HQ dated 14-6=T9.
“pA/CORS & CA/COPS. |

XHHHH

- ™
e

. L



e o A

'/§§ THE HIGH COURT OF JUDICATURE AT ALLAHABAD.
) . SITTING AT TLUCKNOW.
¥iIT PETITION NO. o OF 1980, A
K. M, Lal and others ..:....L....,..;......,...;PetitipnerSa
| | VERSUS |
Uhioﬁ of Indio and Others ceseseeesessessssss.s.fespondents.

' Annexure - 8.
To: .
The I'ivisional Superintendent,
Northern Railway,Lucknow.

SUB:~  Seniority of Traffic A»prentices.

REF:- Seniority List of RI.g issued on 26-6-1973.
Sir', S ' ‘ .
/' We the undersigned were greatly shocked to see the .latest

 —— e

ié[ue of Seniority List of RTAs replacing former 1list issued in Dec.
1969, The present list has totally ignoredcertain important princi-

p%is and directives issued by the Rly.Board and the Hd.Qrs.0ffice
and accepted by the Divl.Authorities, The reason for the urgency
- and abruptness with which 3 1/2 years old provisional list was
replaced by yet another provisional list of RTAs(a defunct cadre
' %after revision of channel of promotion in 1972) and that top just'
on the eve of the proposed selection of TIs Gr.335-425(AS) is not
" far to seek. ‘ , ‘ | ' ’
«ﬂf‘* The-following few points are therefore submitted to your
goodself for consideration and necessary action to rectify the
injustice -done. - | .
(1) That as per latest orders of Railway Board issued in 1963
traffic apprentices are to be directly absorbed in Gr.250-380(AS)on

cdmplstion of 3 years training as they are recruited against 25% wax

vacancies in that grade and no% after 4 years i.e. 3 years training
and onz year probation in a junior grade. -

(2. That even if the principle of absorption in Gr.250-380(AS)
aftqr 4 years is accepted for the sake of argument;thé varioﬁs
Bé%ches'bf_traffic apprenticas who completed their 3 years training
and‘one year probation in 1958-59 onwards have not been given Gr.
250-380 against their accumulated vacanciés @ of 25 % from the year
1954. Our claims were however acceded to in 1962 after irregularly
absorbing manyvpromOtees who .are now being placed above us in.

seniority on that basis.This violates Rly.Board Circular No.E(HGN)63/ "

/PH-1/92 dated 16/17-9-64, which provides "the staff who have lost

promotion be assigned*dtﬁn%gii seniority vis-a-vis,
. . _i

? (Continued on page 2).

‘\‘ N\
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their Junlors already promoted irrespective of the date of promotl—
or."., In this context it should also be noted that the then Divl.
Authorities illegally operated 1958 panel of promotee R.T.As till
l2%. 1952 although life of any panel can not exceed more than 2
veais, It Was on account of those wrong promotion of promotees

:n ¢rcess of their legitimate quota of 75% that the confusion and

conpiicats ‘on in seniority has arisen.

(3) That the traffic apprentices have already suffered tremendous

firancial loss due to delayed promotions, Any further efforts to
deny them correcs senlorlty and other consequent beneflts will be a

'ﬁgéa th blow to their already ruined career. It is indeed un-think-
a61~ that a large number of traffic apprentices even after putting

_in 10 to 15 years of serwices have not yet been confirmed in their
infitial grades of Bs. 250-380(AS).

(4) That the correct ratio of traffic apprentlces vis-a-vis promo— 

tee RTAs should have been 1:3 and not 3:1 as laid down in Railway

_,Board's letter No.E(NG)-61/PMI-50 dated 24-10-1961 para -2 which

lays down as under:- _
"The vacahcies occuring in grades R, 250-380(AS) and above
g should be from the panel of Traffic Apprentices and the
panel of other eligible staff (promotees from rank) in the
ratio of 1:3 ", | | |
It is therefore fequested that the seniority list issued in
1969 be confirmed as final after assigning correct sehiority to
h;i Inamul Haq whose name has been wrongly placed after a gap of
9\prometees instead of 3 =as this mistake occurred due to wrong
entry of the date of completion of training by office. We shall
be highly gratefud fo early action on this appeel as justiee
delayed in Justlce denied. 'Thankiﬁg you for the kindness.

"*\ Yours faithfully,

Dalbed: 23rd.July, 1973.

1. 8d/- (J.Raghvan) TI(SWR).
2. Sd/- (Inamul Hag TI/Trg).
3. 54/~ (S.D.Singh) TI(Plg).
4. Sd/- (K.M.Lal ) TI/SLN.
v e 5.  8d/-(B.N.Srivastava)TI/FD.
L . {*\\\ 5. Sd/-(8.P.Srivastava)S8/LKO.
{ B % %R KK
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IN THE HIGH cOURT OF JUDICATURE AT ALLAHABAD.

| ' SITTING AT LUCKNCW.

WRIT PETITION KO. _ CF

K. M. Lal and others Veensrasesesasssnyees
VERSUS

UniOn of India al'ld Others '.2...0..0..000.‘
Annexure = 9

1980.
Petitioners.

Respondents.

NORTHERN RAILWAY.

Divl.Supdt's Offioes
Lucknow, Dto 28~8-T3

No. 220 E/1B/5/1s
‘The Station Superintendent,
Northern Railway,

- Lucknow & Varanasio.

. SUB:= Representation dated 23~7~73 from Traffic Apprentice

against the provisional geniority 1list i ssued on 26~6-T«

T ———————

The Traffic Apprentices now officiating a8 rraffic

% Inspectors etc: may be advised that their representation has
? been examined and it ig found that they have been correctly
} assigned seniority from the dates they were due and éligible
- for promotion/absorption against the vacancies available,

sd/- J.N.Guha
Divisional personnel Officer,

Lucknow.
Copy to -
1. T.Is. SLN, FD.
2. 77 (SWR)/IKO.
3 71 (Training) LKO.
4e 71(Planning)/ LKO.

FAd R
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD.
‘SITRING AT LUCKNOW. |

WRIT PETITION NO. oF 1980, |

‘K. M. Lal and others = sevscccossvecs Petitioners.

VERSUS

Union of India and others ...;....{...,_Respondents,
Annexure -. 1%,

The General Manager (),
Northern Railway,
Headquarters Office,
Baroda House,New Delhi.

Sir, o

SUB:- SENIORITY OF TRAFFIC INSPECTORS.

REF:- H. Q. No. 757E/85/Seniority(E-I-B) Dt, 19-11-78.
,) An Examination of the Seniority List shows that nd

mwprinciple nas been followed in assigning seniority. Even

among persons from the same category comnsistency has not been.
observed. -

Wwhereas Serial No. 40 to 44 and 61 to 63, though batches
' junior to undersigned as Traffic Apprentice have been assigned |
nigher seniority in the list. '

It is &l so understood that serial No. 40 to 44 have been
asSigned'further higher senidrity on the hypothesis that they
were ignored for selection for T.I. Gr. Bs. 3%5-425 (AS) by
Headquarter due to Adminigtrative errors This has been further
carried forward and its benefit given in seniority of Grade
Rs. 450-575 (A8/700-900 (RS) as T. I

It is prayed that similar rolief and seniority should
be given to me being similarly placed to ensure natural justice.

Thanking you for the kindhess. |

Yours faithfully,

. Sd/-(K.M.Lal) TI(SWR) *
Dated: 28-2-T79, N.Rly., Lucknow.

A RRK R

g

QSQO\;”j




CQVEYHVITY 13 EENL¥DIANL 0 TEN0O HHIH THINT

Fomdan v HNT LTS

S

V& P (z eswd uo @msgﬁw:oou . :
w%mm RERAR:S mxwlf -0p~ WS jL-2i-Z ~0p= IS cr=i=2  cz=v-1 T “TedleAN*D  *<¢
M%w, =T -0p=  G-\{=2 =0p= WS L9} |-LZ -0P- WS 9G-V-0¢ ¢¢=0l-LZ 0" IPACISEATIS "I "G "lg
: *ddy e ay, - -0p— WS 99-ii{-2 00L-85Y WS G5-6-81 £¢=9-01 gq ‘usABUIEE L  ‘0¢
*TdS/¥91ld Ge-i-¢ -op- IL 89-9-1 O¥9-52¥ sw¢, 96=v=0¢ 2¢-6-G2  QqIV ,.mmg@omao.m.m.;,ww
Ly *vi°d 62- -2 ~0p=-  IL ¢lL-¥=6} OP9-Gz¥  IWM 8G-Zl-|l G¢-6-G1 ITQ “ITA WeIsyq *oz
1 —op-gz- |1~ | -op~ IIL 89-6-—| -0p= =O0pP= ¢9-8-6} 2Z¥-0l-¢ ¥z2d *ewIeygs Yty 61
*30r3UT 7
adey L3TIotusg . ,
=I94UT~0pP~ 62— }-2 -0 D IL 89-9-0¢ =0p- =-0P- ¢9-8-61 Zh-¥-g| gz *eqdnp gcg gy
-0p—- ¢1=-2-0 =0 p=- IL - =-0Pv —O0D= 9G-Z\|-¥2 62-2-92 atv CteATATERH N*L °*gl|
—op- gg-L=| =0~ IL OL-i-tz T-op- ~0p-  GG-6-61 |¢-9-62 ATV "T0D*I P VLI
-0op=  0O-L-| ~op—-  IL  69-L-| -op=  ONQS 9G-2l-¥Z ¢¢-01-91  ONT S oCTeTUHCY vy
*TdS/V9Ld Gi=L-}| =op~ IL 29-6=-92 -0p-  INDS  9G=V-0¢ lg-G-Le  ONI CCuukTIED 9
© *¥91d 62-1-2 -0p=- IL  $9-6-9  0GL-OLY TINDS g§-6-6} |¢-6-01  ¥Z& tuBlyRyCYCY gl
~0p= 6z-i-z  =0b- I3 L9-b-z2| -op-  HS $$-9-2z Y¢-9-0z  DH “eTSuBg TN gz
-0p- 2l-2-2 =op=  IL ° L9-L=¢ 0= WS §6=6-6\ g2¢=9-Lz . QT¥ *eqdnp 3o 1.
. -0p- 0-9-¢ -0p=  IL LL-6-61 ~0p=— WS 29-L-61 2¢-y-2l  NME - °YSuTg jemsep ¢
"IIS/¥91d 0-9-¢ 06L-06S IT OL-L-L . 00L-=GSY  IT LS-zl-vz - 2¢-L-i2Z nr *BISTW I  °*Z
11 01 5 is] T 5 g 7 Z !
*SHI _ , . : :
=~BWOYH® °*QL=-01=-1¢ *UCTIBU *jusu
pessed 20TAXES *opuIhH*3s0d =~-ATIUOD topedh *gsed =-3UT0O4CY *UJILTY °*UAT( ‘" WV N *onN
©8IN0p JO YTULT  *53IJ0 Jo a3®B(Q w . Jo e3eq JIo ®imQ . . 18
| ‘ : : . .. Y TISTIT XIItOINAS IHIor -:dns
*6L-v-2| Pe3eq (dI-¥)L|~8¢/HLGL "ON L0498 20TIJ0°IAB°PH LeaTTsy WIS 3210
“tZ2) — danxeuuy
, .mu.gmwﬁﬂom.mm,m © & ¢ 00 e 086000 00e s 000 o0s e SJI2130 pun .@H.@QH .HO.H“HO._H.Q.D
| SNSUEA .
"STOUOTATAE ** 4 " trrtreteriiiiciissis grauas pue YT W G
S N - v o086l £ S TN T o wotansad e




v Lo <

- e
| _ . - *os®0. 411 09
jusA8Ted FUT20 30U ‘3no 3JF9T Ueaq 8ABY *038 62 02 v2 ‘2z ‘iz ‘91 ‘Ol 03 ¥ ¢} *soN °*TQ

£0p=  ¢1-2-0 ~0D- II  2L-56-Gl  096-0£C°PIEMD YS=il-9 GE~¢=Gl  WZd *TTITH'S T 501

-0p= 9|=|-0 -op= II  86-G=Li ~00=TNDS LG=6-6 g¢-l-1z  ITa. *TUOG N 90| h
"¥91°d - -0o- IT  89-G-L| ~op~INDS  §9-9-8) 2¢~6-GL NP  TuelEUC WM *¢OL -
*TdS/V/91°4d - -0b= II 0L=21=Cl O0SL=0LYTNOS 96-2i-vz ci-2-8z  ONT *bey Tnwsul <00}
v 1d - =op= WS L9-1=L 0%9-=Gz¥ WSY.  L¥~i-g  8z=2=i . ONT "YSUTS WY ' lg
~op=  L=8-0 -0P= NS - 1L=9-¢ =0p= WSY ¢9-8-¢L  Iv-2i~¥  O¥T  *Tusop DM ‘2l
-op~ | |=6=0 —0p- HS 1L=9-2 S -0p- WSV £9-6-81  2¥r9=G IV ‘TeM ususAyseyw |
—0p~  L1=¢—) ~op= I AT —0p= WSV 65-9-9  G¢=¢~| IV EABISBATIS N 29
-op-  g-g-| ~0p= WS OL=2V=¢} ~  —OP= WSY  29-L-GZ  ¥¢~9—1L  ONT  ‘£epuBd’$*D. *09
) -0p=  gg=L=t  =op= I | ‘LT —op= WSY 66-9~-9 L¢-i=lE  QTIV EABISBATIS Y *LG
*TdS/Y9ld 22l b ~0p= IL AL O00L-SSY NSV LG-21=91 2¢~6-tz - QI¥  *Teleq wead - *9g |
*ddyan Lz—6-} ~0p= WS 0L=6-0L <O~ WS  §9-0i=¥ GE-ii=GL  HZd  CETAIRNN'S €S
x03 @QPQWWWW ¥ 1=8-0 ~0D=HAD " RILI-6-22 -0p= WSV vp-gi-¥  9e-6-}  ONT  *TIeaeg d’s G
L ~dAyraL gebe =op= WG .- = 0Y9-G2¥ WX - 8G-¢-L2  ¥¢-G-9 ATV  weinsp oyt 1y
B —op=  j2=irl ~0P=~ 1S  OL=Z1-Z} -0p= WSY  29-878  9¢=2=%  ONT'BASISEATIS *N°g  *Qf
_ w9z 6-b-l -o9m WE  L9=6-8Z  -OP~ WSY  29rl-S2 GS-i-gl  O¥T  ‘udurgtats  cL¢ |
/¥91d AV Il Ol=2=| 06L=04S WS |L=2Z|=2| O00L=GG¥ WSY . LS~2l=2| 8¢~i=z| ‘O¥T ‘TnbIPPTS AN *9¢ : .
Tkl 0L B B ] 9. e v < Tz T
Y. : ~

N 3 . ) 4 . . d N
/ ) ‘ o - - . e - 7T ,fw,.
~~ ~ /\\ m\ m : | . /\w\ M\ ,?.Jﬁw 3 demcg
o | b Fe | ;o ,



¢ '
LV

: N
ok \\(}}

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD. ’

$ITTING AT LUCKNOV. .
WRIT PETITION NO,__ OF 1980,
K. M. Lal and Others seieecseceeseceoessnsas FPetitioners.
VERSUS

Union of India and OtNETrS eeeesssesessssssss Respondents.
| Annexure - 13
The General Manager (P),
7)“Northern Railway,
Headquarterg Office,
Baroda House, New Delhi,
“41 SUBt- JOINTHRENIORTITY L IST,

—

REF:~ H.Q.Office letter No. 757B/38-11 (E-I-B) Dt.12-4-79.

\%W Sir,
g | >
out the following discrepancies while assigning seniority to me.
Although Sl. Nos.,2; 3 & 12 belong to junior batches of

S Trafflc Apprentices a cadre to which I also belong, they have
'been assigned higher senlority. They were also -promoted to
gra@e 335-425 (AS) later than me,

. The revised channel of promotion was introduced from
1-1-73, and all the above were promoted to the grade Rss550-750(RS)
after this date under this same channel of promotion.

It is not understood as to how the Inter-Se-Seniority was
disturbed when I also gave option the very first time it was

“*ﬁ{ called for, In view of the above it is requested that I may be

In reference to the above geniority list, I have to point

assigned higher seniority over the above mentioned serial numbers.
This representation is being submitted in addition to my
appeal against the incorrect assigning of seniority and thereby

—
/;‘ not including my name in the panel of T.Is. Gr. B. 700-900(RS)
N (1976-T7-78-79 ) which I submitted on519~3-79.(Copy enclosed).
Yours faithfully,
Sd-
. (Ko M, Lal%
Dated: 25-4-79. 71/ (SWR)/Lucknow.
'lll" . } . " » l
| | L
FW R W ‘V‘\\ \
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IN THE HIGH -COURT OF JUDICATURE AT ALLAHABAD.,
: SITTING AT LUCKNOW.
WRIT PETITION NO. : ' OF 1980, -
K. M. Lal and others ....J;...;....;..;.‘;.;......;'Petitionerssv
o VERSUS o
Union of India and others ..;;;;.;;;.;:;..‘3..,.;.afResponaentsk
- ' Annexure $ 14,

Northern Railways . . Divl.Rly.Manager's

A No?fﬁgg;E/BO/IX(EI)s Dated»6 April, 1979. O0fficte,New Delhi,

3S/DLI, NDLS.. .-

TI Worling .Rules,DRM Office,/NDLS,.

Transportation Instructor,S/Camp,SRE.

Traffic Inspector>10 Hrs.),DRIM Office/NDLS.

D%{CT.,DRM Office/NDLS. , . -

SUB:- Selection and promotion to the post of Traffic Inspector
Grade Bss 450-575(AS)/700~900(RS). :

;j; As'a result of grant of proforma promotion_as T.Il.Grade
370-475(AS)/550-750(RS) to Six Traffic Apprentices of this division,
Supplementary Selection of these 6 Traffie Apprentices was held in

I d

‘Hd.Qrs,0ffice on 8-10-78 and 6-11-78(Written Test)and on B-1-79

(Vive-Voce) in continuation of the main selection held in the year

~A975-76 and result declared on 2-8~76, In terms of Hd.Qrs.0ffice

letter No.757-E/85-III(Eib)dated 5~2-79,al1l these six employees have
been selected for the post of T.I.Grade B, 700-900(RS)and the final
panel is in the order of merit given below:-

SeNevN A M E, - o - Divisione T
1. . Shri T.R.A.Parkash, DLI.
2, Shri Panna Lal Arya (S/C) " . ALD.
3.  Shri AJN.Sibbal. o ‘ . DLI.
4.  shri D.P.Sharma. - . DLI.
;Eiv” Shri Chander Parkash., DLI.
6. Shri Durga Dass {(S/C). ‘ - . - MB.
T Shri Purna Nand Gosain(Sharma). : 'DLi.
8.,  Shri P.N.Sarin,. , < DLI.
. 79{J¥ Shri S.M.Prasharf . Hd.Qrsg
" 10.  Shri Ved Parkash.’ , ) DLI.’
. 11.  Shri D.P.Sonker (S/C). ~ DLI.
12, - Shri Harcharan Siﬁéh; ‘ - DLI.
13,  Shri Kartar Singh. - . DLI.
14.  Shri B.D.Khanna, | DLI., -
15, Shri H.K.Bhasin, o HdQrs.
16.  Shri Charanjit Singh. | B S B
?f: Shri Hari Dev Sharma. | DLI 2”“'\'
18.  Shri N.K.Rastogi. - ALD.
19.. Shri N.P.Sarkar (S/C). ~ BRN.

(Continued on page 2).
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Annexure - 14. _ - 2 ¢;

II. - In terms of Hd. Qrs.»Offlce letter No. 757-b/85-VI/L(EIB)
Gated 16-3- 79, the adhoc promotlon of - S/Shrl P. N. Sarin,
Ved Parkash; ‘D P. Sonkar and Kartar Singh as Traffic Inspector
Grade Bse” TOO= 900 (RS) are now regularised from the date of
issue of Hd. QTS\ Offlce letter 01ted above‘ '

J The staff concerned may be- 1nf0rmed aCCordlngiyt_
N

sd/- Illegibles |
For Divisional Personnel Officer,

! N.Rly/NDLS. -
‘ﬁ<, Copy - forwarded to the Gu M, (P} Ni Rly;, New Delhi far |
| informati ioh. _ ‘ S , ‘
\)\
KXk KK KX¥ .
‘\"_4 o~ -
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IN THH HIGH COURT OF JUDICATURE AT ALLAHABAD.

v SITTING AT LUCKNOW.
WRIT PETITION NO. , OF 1980.
K. M. Lai and OtherS eeeecescsssssscccosocns Petitioners,

VERSUS

Union of India and others cec.ecvecceccscene Respondents.
N?fthern Railway. . Annexure - 15, . Divisional Office,
Wo. 757 B 5/1/I1I/Hd.Qr. TLucknow,Dt.19-1-80.

sr., DOS/DS0/DOS/IKO.
SS/LKO & BSB. .
CHC/LKO. .
‘%§s. (10 Hrs.),SWR, Safety LKO, FD, PBH.
Is JNH,BBK ,AY ,PBH, PRG,KET , SLN,RBL,ON,FD,JNU & VIN.

SUB:- COMBINED SELECTION FOR THE POSTS OF STATION SUPDT.,TRAFFIC
- INSPECTOR AND CHIEF YARD MASTER GR.Bs, 700-900 (RS).

4 "

REF:~ G.M.(P) letter No. 7578B/38-IX (EIB) dated 8-1-80,

N

G.M,(P) vide his letter referred above has now decided that
only Viva Voce test be held for the Combined Selection for the post
-+ of Station Supdt.,Traffic Inspector and Chief Yard Master Gr. Bs.
700-900 (RS).

The staff mentioned below may be relieved in time and
directed .to report. #n the dates moted.against their names at 9.00
hrs. in Room No. 341-!A' 111 rd.floor Annexe-I Baroda House,

New Delhi. . .. o

. _The refusal- of.the. staff.if.any.not.willing to appear in the
above selection may be obtained in writing and sent to this office
by 21-1-80 positively. The staff concerned may be warned that

» failure on'their part for the absence-in. the selection on the fixed
.#date without gufficient reasons i.esSickness of the employee i -
'himselt or:any-other member of his family without support of:
Nedical Gertificate from the authorised Medical Doetor will be
teken to mgan that he is not interested in the Selection and his
~¢«\Qaggﬂyillﬁpe;dfbpped, from the 1ist of the elegible candidates.
, ./ list of candidates of Lucknow Division required to attend
“Gombined Séledtion.for the pogts’of §8/PIs. & CYM Gr. Bs. 700-900

4 . | -
/ : Ly

(RS): sy el 3 ’ y ey '
S O PR vﬁatelof N -
No. G NA M Bl -hes ignatlo,nl . ‘LYiV:a-'. ... REMARKS. .

1. -Shri, GIB.Fiynn. .. .7 #.T-(10Hrs) 28-f=80.- .

2.  Shri K¢Milale, :- . ¢ o+ T Io(SWR). -, 28-1-80... ..
*3.. SArit ROS.Tewafil' "o'? CSM/JNH,™.. - 28-1-80.°0 ¢

o

4. _ suri SiB.Srivastava.(I) ‘SW/BBK. ~  29-1-80..
5.  Shri S.P.Srivastava(II), SM/AY. .. . .:29-F-80.. :)ﬁ\

6. .Shri.I.N.Vajpaj. - .. TI(Safety).. 29-1-80. .. .

oo=4t o il i fContinued onspage 2) 4

)

...,

Soel Lot ~ . .. . LR . Y . p
i PRI A - ks Lo . R T T - S el e -
L. .. Lt e . . N . .- 3
. . . . . - . . i ¢ . P
e mm N . R . ' T B 4
3 ;{/.,. t B - » . N S Y - L :
. Lo . L .
PR S . Lk L . . L - :
- & < - . . . N ) w. o B . L N
* .- . b . ke - o . N L - - .
- ' ~ - PR N R ] & .. e P B
- - ') B . . 2
. . ~ - ! et v - ' 4 g
. . . - P R . -
. P L . N ' »
. . . . ) [

. - ”‘,’x”‘“"




b
%
S |
< 4
‘)
Annexure —'15; | - 2 -
|
S5L. , Date of
No. N AME. Designation. Viva- Remarks.
, Voces | :
7.  Shri Inamul Hag. T1/FD. 1 29-1-80.
8, Shri M.W.Siddiquis SM/PBH. - 29-1-80,
9f  shri §.D.Singh. SM/PRG. 29-1-80.
10, Shri B.N,Srivastava. SM/KEI. 29-1-80,
11. Shri C.S.Panday. SN/ SLN. 29-1-80s
12, Shri S.S.Verma. SM/RBL. 29-1-80.
~43. Shri S.N.Singhi DY.CYM/BSB,  30-1-80.
14, Shri R.K.Dubey. DY.CYM/IKO.  30-1-80.
‘\‘56' Shri S.P.Barari. - DY.CYM/IKO.  30-1-80.
£6. Shri M.C.Joshi. SM/ON. ' 31-1-80,
17, Shri R.R.Singh. SM/FD. 31 =1-80.
18, Shri Imtiaz Ahmad, 7I/PBH.. 4=2-804
'~ 19, Shri S.R.Pathak. SM/JNU. 5-2-80,
20. Shri R.D.Singh. SM/VYN. 5.2-80+

- sd/- (A.K.KANAUJIA),
For Duvl, Railway Manager,
' N.Rly., Lucknow,

Copy to HCA for information and necessary action. He 1is
Girected to send the CR's of the above staff for the last three -
yeare section I & II duly brought up-to-date for the period
“endiaz 31-3-77, 31-3-78 and 31-3-79 to CA/COPS in a sealed
, cover by 21-1-80 through Special Messenger.
A o . |
!

kR RER

_,_\ | | .
ﬁJ\\ | :
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g AL
IN THE-HIGH COURT OF JUDICATURE AT ALLAHABAD.,
| SITTING AT LUCKL'OW. | .
WRIT PETITION KO. OF 1980. "{
Ko M, L2l and Others veveeereveeneeeonnnns. wevee.. Petitioners.
VERSUS '
Union of India and others tueeeeeeeseonson. .. R Respondents.
QgN o Annexure - 16, _
NQLETHERN RAILWAY, Headquartcrs Office,
. roda House,New Delhi.
Ho. 7576/38-IX (EIB). Baroda ¢ He r
The Divl.Reilway Managers,
Northern Railway, :
,@x%,FZR,ALD,MB,BKN,LKo & JU. - o
The  STO(Safety), ‘ ' ' .
Baroda House,New Delhi.
”Tﬁﬁ Secretary,Establishment,
Ralway Board,New Delhi. , -
SUBr- COMBINED SELECTION FOR THZ POSTS OF STATION SUPDT. ,
TRAFFIC INSPECTOR AND CHIEF YARD MASTER GEADE %,700—900(RS).
1. In continuation of this office D.O.letter of even number .
. Tdated 11-12-1979, it has now beecn decided that only viva-voce test
be held for the above selection.
2, The staff mentioned in the enclosed list may please be relie-
ved in time and directed to report to this office in Room No.341-A,
11T ¥d.Floor Annexe~I,Baroda Housec,New Delhi on the dates no@ed '

against each at 9/-hours.

3 A statement showing the details ofvawards'given to the
candidates of your division as well as record of Punishment during
the last three years may be-sent on -the enclosed proforma by

21-1-80 positively.
4 The Confidential reports of the staff concerned for the last
sgree years Section I & IT duly brought upto date i.e.for the -

period ending 31-3-77, 31-3-78 & 31-3-79 may beé sent to CA/COPS in
& sealed cover by 21-1-80 through special messenger. While direct-—
ing the staff concerned to appear in the above selection,instructi-
TORs contained in printed serial No. 2920, should strictly be
fbllowed. ‘ - : v

5+)  The refusal of the staff if any
above selection may be obtained in wri

not willing to appear in the
ting and sent to thigs office

before the selection is held..
warned that failure on their p

The staff enlisted may please be
art for appearing in the selection on

the fixed date, without sufficient reasons ie.e. sickness of the
employee himself or any member of his family without support of
Medical certificate from the authorised Medical Doctor will be taken
to mean that he is not interested in the selection znd his name will
bafdropped, from the list of 8ligible candidates. Please ensure
that all instructions in respect of this selection are noted by each
of the staff concerned and his acknowledgement is obtained. Such

of the staff who have not -yet been promoted to grade Bs. 550~T50(RS)
8s per promotion orders. issued by this office due to DAR/Vig./SPE
case or punishment should not te directed to attend +his selection.

SN
DA/As above. O S/~ (Dev Raj),
i 4 For General Manager (P).

S VAN

(Continued on page 2) .




,1Q(lu'- o | | v | | | | iﬁ%%g

DU | P

Annexure - 16, - 2 =

Copy forwarded for information to :-

1. The Addl1.COPS(C),N.Rly.,New Delhi.
2. 'The Dy.CCS(G),N.Rly., New Delhi,
%. CA/COPS. He may please collect the CRs of the staff mentioned
in the enclosed list for the period cnding 31-3=79 for presentation
before the selection BO“Td on the dates shown agalnst each..

TIST OF CANDIDATES CALLED FOR COWBINED SELLCTION POk Tk POSTES OF
's§ TI,CYM.Gr. B, 700-900 (RS). :

'”Sl. s :Designation and

T :Date of
No., NAME, :Division. :Viva Voce.
1.,  Shri Misri Lal 8/C. Offtg.as SS/MB Divn.,  28-1-80,
.  Shri B.P.Misra. . =do- T1/JU Divn.  -do-
K. Shri Jaswant Singh. -0+ BKN Divn. ~do--
4 Shri P.N, Sondhi. ~do- SK/JAT HPU -do-
v 7. Shri R.L.Bangia, ~3.0- TI/HQ. -do-
i = Sshri K.K.Rattan, -4 0~ FZR. S =do=-"
f\g, Shri G.B.Flynn. - =do- -1XO. | -do-
- 40. Shri K.M.Lal. ~do- LKO. -do-
13. Shri S.P.Gupta, ~do- FZR, -do-
14, Shri K.K.Sharma. —-do- FZR. -do-
7. Shri K.X.Bhardwaj. ~do- SM/Simla. ~do~
T-f19. - Shri R.S.Gupta.. -do- SM/1B. ~d o=
20. Shri T,.R,Lakhanpal. —do- SS/DLI. " -do-
24.  Shri J.Raghawan. : TI/RB. 29-1-80,
25. Shri S.P.Srivastava. SM/BBK. -30-
27.  Shri T.N.Vajpai. TI(S)/LKO. -do-
26. ' Shri Sankata Pd.Srivastava. SM/AY, —do-
30. Shri Inamul Haque. . TI/FD. - =do-
31, Shri M.W.Siddigui. Sii/ PBH. ~do-
32. Shri S.D.Singh. SM/PRG., -de-
33. Shri B.N.Srivastava. . SM/KEI. . =do-
34, Shri C.S.Panday. 'SM/SLN. -do-
y51% Shri D.K.igarwal. SM/ALD. 30-1-80.
./ 52. Shri A.C.Chhada, . 8M/DLI. -do-
“%&54. Shri S.N.Singh. DY.CYN/BSB.  -do- *
55, Shri R.K.Dubey. DY.CYM/LKO.  =do-
¥. Shri K.C.Gautam, DY.CYM/ALD:s  ~do-
63. Shri M.C.Joshi. SK/ON. 31-1-80.
y37‘ Shri Imtiaz Ahmad, TI/PBH. . 4-2-80, .
[ 150, Shri J.N.Mittal. T1/Solons 5-2-80.
~203. Shri Roshan Lal. SM/TI/ALD, 7-2-80.

_.Sl. Nos. not relevant to the case have been left out.

, ‘ ’ R HH R .
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f E IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, &
s "~ . % j,,
SITTING AT LUCKNOW 4

Writ Petition No,  of 1980

KoM
;N
\{
KeM.Lal and others » oo Petitiqners
\\r -
. VQIrsus
Union of India & others ’ s s s Respondents
- T
Affidavit
- '} . ’ -
oty I, K.M.Lal aged about 46 years son of
Y |
late ShriR,B.Lal, Traffic Inspector (SWR), resident

of T-36A Northern Railway Colonv, Charbach, Lucknow,

do hercby solemnly affirm and state as under:

£
! R That the deponent is petitioner Ho.T in the
i . -
g" \ L E » . 0 > . N y
- GVA\\ ) ; aforesaid writ petition and he is fully convorsant:
ay , ' . o
) R with the facts deposed to hoereinadter, ,
e
1. That the contonts of paragrapvhs 1, 2, 4, 5,

7, 8,18, 25 t0 40, 42 to 44, 46 to 58 of the

accompanying writ petition =

re true to my knowledgé
and thosce of paras 3, 6, 9 to 17, 12 to 24, 41 and 45
are believed by me to be true on the information

received, ‘




3, - That the deponent has comparcd Annexures
1 to 16 of the accompanying writ petition with their

originals and cec tifies them to bc true copies thercof,

eponent;;—”'—m

Datced: Lucknow

( ~ Y -I- g-

“ ' Ver:

I, the above n’mod deponent do hereby

a3}

A

e
I
-
-

Ca OHS

verify that the contents of varagraphs 1 to 3 arc

T

¢
true to wmy knowledge. o part of this affidavit
is false and nothing material has been concealed,

~ _
So help me God,
t§ Dated: Lucknow - ~
Ay January 26@4980

T identify the deponent
who has signed beforc me

| | i 0o ﬁ 2/

o Solemnly affirmed before me on 2q«4~8(°’
. at @9V an/reby Shri K.i.Lal, who
is identificd by Shri y\/[,v‘M M o/a ,e/U W
‘ . Advocate, High Court, Luc now
I have satisficd WYbGl” by eramining
if the deponent thet he understands the

contents of this ctfld&vit which we
been read out and explained by me

#iig,!yzé;d?ﬁfifﬂ\\

i 4"'; R
G \“rﬂ ) "‘*;-'if

2 Cfn/.?; [gv

| 4V() L
) Do, ‘ﬁ:}/:3045
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¢ \

wrongly fized which resulted in not only monetary loss
to the petitioners but also effected their future ~

chances of promotions,

3.. That Selections for the posts of Station
Superintendent/Traffic Inspectors,/Chicf Yard Mastor
and Chief Controlle: are going fb be held in torms

of circulars issued on 8.1.1980 and 19.1.1980 from
2£.1.80 to 7.2.1980. | |

4, That the petitioners would suifer substantial
and irreparable loss in casc the selecéions are allowed
£o be held before .the disposal of the present writ
petition.

wherefor: it is most respectfully prayed

that this Hon'ble Court may be pleascd to restrain

respondents 1 to 4 to hold any sclections in pursuance
of circulars datcd 6.1.1980 and 19,1.1980, é@ixz and
direcdt respondents 1 to 4 to trecat thepetitioner as

having been rcgularly absorbed in the posts of

700-900 grade from the date earlier than the promoti¢

of juniors of petitioncrs and also restrain respondey; ‘

. N M —
1 to 4 from holding any sclcction for class II Dosts
from amongst the incumbents already absorbed in the

scale of 700-900 pending disposal of writ petition.lﬁ

i

Advocate

. c S for Petitioners
Date:s : Lucknow ounscl r Petitior

Janua;yyptr,1980;
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/
l

'january 25, 1980 -

L 1)
A}
.

to this affidavit. | |
%gONEN# “'

Dated, Lucknow :

I the above named deponent do hereby

| verlfy that the contents of pesra 1 and 2 of this

affidavit are true to my own personal,knowledge.
No part of this affidavit is false and nothing

materisl has beeh concealed. So help me God.

Dated, Lucknow
Janué.ry 25, 1980

- T identify the deponent who has signed this
affidavit before me. /\/MZQW
- C/e /Z fV- //t/c
A o=

Solemnly affirmed before me on 28 ¥o

Cat e ve sl by Sri K.M.Lal the deponent who

is 1dent1fied by Sri /VM /“7’%'6 QUM AT S
R 7t M%

Advocate, High Court, Lucknow, Bench

I have satisfied myself by examining the

deponent that he has understood the contents of
ﬁhis affidavit which have been read out and

explained by me.
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SSI®ONER
mg COM
Oﬂ gh Court, Auahab.‘
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: IN THF HON'BLE HIGH COURT OF JUDIbATUﬂE AT A,&LAHABAD S

N

o+

SITTING AT LU CKNOW

1
. voam——

Writ Petition No.  of 1980

{

K,M.Lal and others - ese - Petitioners
| 7 Versgs |
Union of India and others cen Respondents

:}f : : . | : ANNEXURE NO.I

- ' The Divisional Railway Manager,
“y ; : : Northern Railway,
' Lucknow, -

Dear Sir, 7 o |

A writ petition has been filed in thi Hon'ble
High Court, Sitting at Eucknbw, today, impugning the
validity of the proposed selection for the post of

R ﬂ , ’ 88, CIM and TI from 28th January 1980.

The court has directed notice to be given to
you. It was undertaken by the petitioners that sarving
would be effected today. I am accordingly supblying a

copy of the petition, affidavit and stay application.

\

The matter would be considered by the Court

LA
;dw'\JL tomorrow i.e. 25.1.1980
| [V . DA/ as above. Yburs faithfully,
. o A
| 4/5,\1\3 , Sd. K,M,Bal
- N . TI /SWA

Northern Railway, Lucknow.

Dated, 24 1.1980 | | 0
15/~ Hours. . ' %@w

R D YADAV
oaTH vt UOYER
N _ High Coyat, All-babad
TRUE COPY Lycbao- Lench

) 35 .
/ ) /%7 Daw 7&,‘6)7 / / (b)
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IN THE HON'BLE HIGH CGURT OF JUDICATURE AT LLAHABAD
.« SITTING AT LUCKNOW

writ Petition No.153 of 1980 . .

(' - o z,
19 < !
AFFRARAVIF o
AT i
HIGf COURT 13
Aﬁ:_l(_AHP{BAD * Y 1
.l‘ a4 £
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\\._“ & it ‘ 3 ) s
AN ) :~- /.
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e
K.M.Lal and others oo+ Petitioner
.varsus

««s« Respondents

»

Union ofllndié andothers

© pffidavit éj; gergice - k
I,‘K.M.Lal, aged about 45 years, son of
shri R.B.lal, Traffic Inspector SWR, resident of.
T-364 Northern Railway Colony, Charbag, Lucknow do
hereby solemnly affirm and state as under:
. v ¢ '
1. That the deponent is petitioner No.1 .inthe -

ahove writ petition and he is fully conversant with

the facts deposed to hersinafters.

2. That pursuant to the direction of this

_ . SO
- . Hon'ble Court service was effected on the Railway

. \/\.
Board on 28.1.80 and on General Manager, Northern

Railway and General Manager Personal, Northern
e

 Railway on 28x3x 29.1.1980 with the intimation
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that the matter will be heard by this Hon'ble Court

JEP ow%

on 4+2.7980. °

Dateds: Lucknow
February § 1980
Vgrificatiops
I, the éhoﬁe named deponent, do hereby
~verify that the contents of pnaragraphs 1 and 2 are
- true to my klowledge. No part of this affladv1t is

}false and nothing material has been concealed. So'

beporeriy . -

Help me Gode

o Dated: Lucknow
:{%_ .Februaxyvg , 1980
] S NCM Nwh\(’fo o /\J j},w
a I identify the deponant ﬂeWmF
' who has signed this affidavit
Solemnly affirmed before me on S :; S?Q
9. ¢
at am/pm_hy Shri K. houal, who is
v 1dentlfled by Shri H I/La/p Qr/ e \/L/\ g_/l}guicyl—o ?\r\/\
- "1 RN Trvels

’advocate, High Court uucknow

T have Sgtlsfled myself by examining

the d-ponent thzt he uhderstands the -
contents of this affidsvit which have

,beeh read out and explalned by e

) i . . e LN
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That in the circumstances it is expedient

that the petitioners may be permitted to amend

4.

their writ petitionfin the manner set forth below:

That paragraphs 13, 14 and 15Vméy be

permitted to be deleted and in their place new

paragraphs 13, 14 and 15 may be substituted as

mentioned below: ' : L

e

- u *,&&'

"13.' That in 1955 The Railway Woewd formed -

a panel of 30 R.T.As in the grade of
%.200-300 (PSY250-380 (aS). But 25%

vacancies for Traffics Apprentices

.was not set aside and all vacancies were

given to rankers"

/
"14, That admittedly operating posts

reserved for Traffic Apprentices could not

. be kept vacant and, therefore, had to be

filled, but this filling of reserved posts

coul&-not be done substantively. In other
wo;ds pfomdtion of rankers against the
posts féée:gé@ for_épprentices should have
been purelyJa temporary arrangement_fill

the availability'of the rightful claimaﬁts

J

i.e. Traffic Apprentices. The Railway Adminis-

tration not only did not set aside 8 vacancies

for Traffic Apprentices but also promoted and

C A _
confirmed rankers against 8 reserved vacancies".

%15, That again selection for RTAs in the

grade of Rs¢200-300 (PS)/250~-380 (AS) was

held in 1958 and a panel of 35 persons wae

el

[P
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was formed. Again 25% vacancies feser&ed
for Traffic Apprentices was not set aside'and
- all 9 reserved vVacancies were given to rankers.
,l\ : ' | "~ This was done inspite of the fact that two
Tréffid Apprentices became available for
postiné in September, 1958, 3 in May, 1959

and 3 in December, 1959. ' The above panel was

kept alive ti11l 1962 i.e. four years instead

’

of normal two years life. 1In this manner the

¢
Traffic Apprentices were denied their quota of

25% vacancies in the grade}of‘$.256~380 (AS) :
and Were forced to work in lowér grades

although much more vacancies than their number

./-‘“Yﬁ
' were available"
Wherefore it is most respectfully prayed
{ o ' .
that this Hon'ble Court may be pleased to permit
\}, v . . - N
\’ ~ the petitioner to amend the above writ petition
1 T . ‘
in the manner set forth hereinabove.
A .- |
: ol
Advocate Z:(: .
. Counsel for Applicants
_ Dated: Lucknow
4

April , 1980,



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW

Civil Misc. Appl.NOo. (W) of 1980

o < r'ﬁé Y
i f“\Q%>
SIS —~-f‘~‘ \w\
: 1980 i \‘z-“' ‘
- : AFH VI *?‘
; baviy ,,7\‘0 i
_//‘ . . HlGH URT /b v
! , ' ALLAHAE AD jf.‘
/’
)_,,—
K.M.Lal & others ess Applicants
" In res
. _ . Writ Petition No.153 of 1980
f ' : :
>~‘%x P . KoM,Lal and others ' ... Petitioners
“.J»“‘# [49%) f;\, . .o . ’
N -‘fnﬁg | versus

i

Union of'iﬁdia & others  +ee Respondents

T g

Affidavit

I,'K.M.Lal, aged‘about 46 years, son of late
shri R.B.Lal, Traffic Inspector (SWR), resident of
T-364 Northern Railway Colony, Charbagh, Lucknow,

do hereby solemnly affirm and state as under:

T
1. ] ‘
That the deponent is petitioner No.1 in the

b ) . ) . . to

above writ petition and he is fully conversant ith

) witl

th

e facts deposed to herﬂlnafter. The deponent’

1s

auth
orised to flle this affidavit on behalf of other

[

————
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deleted and in their place new paragraphs 13 and 14

¢~ 1o
s 2 3
petitioners also.
2 That ﬁn the aforesaid writ petition certain

inaccuracies have breptlin. The figures mentioned
in paragraphs 13, 14 and 15 relate to Delhi Division

which are not relevant,

3. That the said mistake has occurred due to

inadvertencee
4. That in the circumstances it is expedient

that the petitioners may be permitted to amend their

writ petition in the manner set forth below: {

5 That paragraph 13, 14 and 15 need to be

P
e

and 15 be substituted as mentioned below:

.
. astiudis
6«  That in 1955 the Railway @eesd formed a

!

~ panel of 30 R.T.As in the grade of £5.200-~300 (PS)/

250~380¢%A§)&- But 25% vacancies for Traffic
Apprentices was not set aside ahd all vacancies were

given to rankerse

e That admittedly operating posts reserved‘for
Traffic Apprentices coﬁld not be kept vacant and,
therefore, had to be filled,'but this £illing of
reserved posts could not be done substantively. In
other WOrds @romoéion of rankers against the posts
reserved for apprentices should have been purely a

temporary arrangement till the availability of the

rightful claimants i.e. Traffic Apprenticese The



i " ed vacan-
and confirmed rankers agalnst g y reserv _ (

AL ciesSe ¢

8. That again a selection £OT RTAs in the grade
i | of Bse 200~300 (ps)/25-380 (AS) was held in .1958 and
| a panel &f 35 persons Was formed. Again 25% wvacan- (
cies reservmd for Traffice Apprentices was not set
aside and all 9 reserved Vacanc1es were given to
N rankerse This was done inspite of the fact that |
| two Traffic Lpprentices becéme available_for posting}

in September, 1958, 3 in May, 1959 and 3 in December,

19599 The above panel was kept alive till 1962 i.e.

N

four years 1nstead of normal two years 1ife. In this

manner the Trafflc Apprentices were denied thelr guota
. of 25% vacan01@s in the grade of Rse250-~380 (AS) and
were forced to work 1p lower grades although much

0

more vacancies than their number were available.

. Dated: Lucknow

April  ,1980.

Verifications

>~
«

I, .the above named déponent, do hereby

verify that the contents of pafagraphs 1, 2 and 3
are true to my knowledge and those of paragraphs
6, 7 and 8 are true to my knowledge derived from

records, and those of paragraphs 4 and 5 are
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bellievedby me to be true. No part of this affi-'
. davit is false and nothlng material has been con-
}
cealed. So help me God.
’ ) Dated:; Lucknow ‘

Hleadh 2| -
Agepyrt. . 1980,

S . PR I identify the deponent
> L . " S who has signed before me

&_4’ ST g ﬁ'-“‘w ' i ‘ e
&“N;w/ " Solemnly affirmed before me on?i 3

' | atf%” am/prrby Shri K.M. Lal, who is .
) | - identified by Shri et (At f 6 lin /QW’/""WK":
A, oo AdVOCate, ngh Court, Lucxnowe :

I have satlsfled myself by examlnlng
the deponent thdt he understands the
- contents of this affldavrc which have

4 “been read .out and explained by me, -
RS\ gaw(% _—
g
pad
' e o R | .*
’“" Cwglugz—

:'i:’ﬁ(,ﬂ " H5‘. \-%-T\%
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praying that the fggﬁbndents 1NEO 4 km may be
restrained from holding ahy selection in pursuance
of c1rculars dated 8. 1 1980 andpl9 ,1.1980 and direct
the resoondents 1 to 4 to treat the petltloners as
hav1no been regularly- absorbed in the posts of
7OOT9OO_grade from the date earlier than the promo—
tion of juniors of petitioners and alsp restrain
respondents 1 to 4 from holding any selection for
class II posts from amongst the ipéumbents already
absorbed in thé scale of Rs.700-900 pending disposal

of their writ petition.

'3.. “That this Hon'ble Court was pleased to grant

the following stay orders on 25.1.1980:

91Ssue Notice. In paragraph 55 bfthe petition
it has been allegéd that there are about 66
vacaﬁéieslout.of which 20 persons have been
called from Lucknow Diviéion. The petitioners
have fgrtber contended that they have1beeﬁ |
called for intérviéw from Lucknow Division..

- In paragraph 38 of the petitién it is alleged

.-that the selections are to be held from .28th
January to 7th February, 1980. vaioﬁsly the
results would not therefore be déclared before
7.2.80. Keeping in view the allegations made
in the petition we, therefore, order that the’
petitioners may, without prejudice to their:

- claim and contentions, appear before the
Selection Committee on the‘scheduled dates.
However, the results for ten posts shall not
be declared before 6.2.80.

The‘stay appiication shall be listed
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for further ordersjén 4.2.1980,,

The learned éoﬁnsei fqrtphg petitioners

;rﬁ undertakes to sé:ve noticeé;of the Qrit peti-

tion and the stay application on the opposite
parties 1, 2 and 4 by 29.1.1980. He shall
file an affidavit of service.

The office shall issue Dasti summons to the
learned cqunsel for the petitioners stating
in the notice_qn Ehe stay abplication that the

stay application shall be listed for further

 orders on 4.2.1980".

Sd/~- T.S.Misra
Sd/—QK.S¢Varma

25.1.1980"

4. That the above interim order has been conti-
nued from time to time and no counter affidavit has

been filed by the Railway Administration;

5. That selection process has been completed but

in view of the orders passed by this Hon'ble Court,

the results of the petitioners have not been declared.

6o That the petitioners have appeared at the said
selection as a measure of caution and without prejudice

to their rights in the aforesaid writ petition.

7.  That if the results of the petitioners are
not declared and subsequently they are found to have
been selected, even in the event of writ petition

having been dismissed, the petitioners would have
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sufferred additiqnal losses. "

8¢ - That in the circumstances 1t is expedient in
' the 1nterest of justice that the results of the

'petltloners may ‘also be directéd to be declared,

without prejudice to the rights of the petitionerst.

£

c¢laim in the above writ petition.

‘Wherefore it is most respectfully prayed that
this Hon'ble Court may be pleased to direct the
respondents 1-4 to declare the results of the

petitioners in respect of the selections held
ad_t~ 12.3.90

from 28.1.1980 to 7. 2 198Q&for the - posts of
Station Superintendent/Traffic Inspectors/Chief
Yard Master and Chief Controller, without prejudice

to the claim of the petitioners' in their writ

"

petition, - Co

»

A

3
Advocate |
Counsel for Applicants

¥

Dated: Lucknow

April , 1980,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAH&BAD
SITTING AT wcxmow “

~ Writ Petition No. "‘(w)-, of 1980

K.¥.Lal & others ..o Applicants
- "In res ‘

writ Petition No.153 of 1980

K.H.Lal & others ... Petitioners

| o ‘versus “

Union @f India & others +e+ Respondents
Affidavit

I, K;NkLal, aged about 46 years, son of late
Shr1 R.B.Lal, Traffic Inspector (SWR), resident of
T—BGA Northern Bailway Colony, Charbagh, Lucknow, do

hereby-selemnly affirm and state as under:

1.' That the d_ep@nent, is petitigner No.1 in the
above writ petitioﬂ and he is fully conversant with
the vfacts deposed to hereinafter. The deponent is

authorised to file this affidavit on behalf of other

petitioners as welle.
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2 T}:xat'i in the aforesaid «writ petitic;n t he peti-
tioners have challenged fiiatigﬁ ‘pff gseniority anda lee
action of the Railway Administra%iongﬁ in £1lling up
of tle posts reserved for the pet‘iti'o.ners by rankers -
and Traffic Apprentices of Delhi and Allahabad

Divisions.

AN 3. That an application for stay was also moved
" praying that the respondents 1 to 4 ma‘y be restra:lned“
from holding any geléetiqn in pursuance of ¢ irculars
dated 81,1980 and 19.1.1980 and direct the res-
pondents 1 to 4 to treat the petitioners as having
been regularly absorbed\_in' the pegg'@:s of 700-900 grade
o from the date eariier than the promotion of juniors
of petiti_oners and'also restrain respondents 1 to 4
from holdling any celection for clase II poste from

amongst the incumben’.s already absorbed in t he scale

j of Rse 700-900 pending d isposal of t heirwrit petition.
N coa
0 / :
" \\ 4. That this Hen'ble Court was pleased tog rant
. Y the following stay orders on 25.1. 19803

| R .®igsue Notice. In paragraph 55 of the petition
| ™ it has been a lleged Tl’\a'b *cnem are about 66
B vacancies out of which 20 persom s have been
called from Lucknow Division. The petitioners
s , have furtter contended that they have been
calleed for interview from Lucknow Division.
In paragraph 58 of t he petition it 1‘s.alleged
that theselections are to be held from 28th
January t o 7th February, 1980, Obviocusly the

results would not therefere be vdeclared before



o/ - s

7.2.80. Keeping in ylew the allegationé made
in the petition we, therefors, order ‘that the
petitioners ﬁay, without prejudice to thelr
.\élaiin and contentions, app'e'ar before the Selec-
o ﬁion Ceﬁmittee on the acheduled datess How-
| ever, the results for th ten posts shail not :
be deciar:d belore 0‘2-1980:.' '
/\ ' “ \ The s:bay applic_gtion shall be Listed
| | v‘for further orders on 44241580s
'I‘he jearned connsel for the petitioners
" undertakes to serve notices of the writ peti-
o L tions and the s tay application on t he opposite
parties 1, 2 and 4 by 29.1.1980. He shmall
- » J file an affidavit of service. | |
The office shall issue Dasti sumnons 1;9
the learned counsel for the petitioners stating
" in the notice on the stay application that the
" stay -applilcatic.)n shalil be listéd'for further
orders on 4.2.,1980%
sd/~ T.S.Misra
Sd'/-'K.s.Vaima_
55.1.1980%

" 5 - That the above interim order has been continued

from time t o time and no counter affidavit has been

W filed by the Railway Administratien. ’

-6 | That\e‘;election process has been ¢ ompleted but
in view of the orders pa‘ssed by this Hon'ble Court the

results of the petitioners haVe not been d eclareds

Te

‘That the petitioners have appearsd at the said
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, selection as'a measurc of caution and without pre-

judice to their rights in the aforesaid writ petitione

) | 8 | 'That if the results of the petitioners are

A L
. not declarzd and subsequently they are found to-have
| been selected, even in the event of writ petition
. | having been dismissed, the petitioners would have
A\ sufferred additibnall iosses. | '
B 9 That in the cimumstances it 1s expedient in -

the interest ef justice that the resilts of the petitioners
may also be directed to be declared without prejudice to
the rights of petitioners claim in the abox"e writ petition.

m&o’mﬁ/’
Dated: Lucknow .
taﬁ—t, » 1980, .

W%%f
Verifig:a tions

I,the above named deponent, do hereby verify

{\/ _ that the contents of paragraphs 1 to 8 are 'true to my
ls\‘ @\\,5 ! knowledge and those of para 9 are believed by me to be
W % . ("  true. No part of t his affidavit is false and nothing

material has been concealed. 80 help me God.

Da’ced- Luc now M

I identify fhe deponent who has
signed before me.

solemnly affirmed before me on %IrB""ga (,(\de’m ﬁl’\/\ WW
atYoan/pmdy Shri K.M-L&l, who is

W ‘Qewc identified by Shri rgf (o afsthad L~ [relns®e
/g a/L Advocate, High Cou Luchaow.

| “’f 1 have satisfied myself by examining
. the deponent that he understands the
o ﬂ/—- contents ofthls affidavit which have
ROTE \‘4()( Lptim been read out and explained by me.
PRI TS s Cro/g?y
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‘IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
;= I

SITTING AT LUCKNOW

‘ ) | Writhetitlon No. 153 of 198n :

Amended Writ Petition.

In the matter of tonstitution of India
And
In the matter of Article 226 of Constitution of India

And in the matter of

le K.M.Lal aged about 46 years son of late
Shri R.B.Lal, Traffic Inspector (SWR)
resident of T-36 A N.R1ly, Colony,
Charbag, Lucknow,

Ty

2. Shri G.B.Flym, aged about 48 years, son of
-~ late Shri P.Flym, Traffic Inspector Special
Northern Railway, Lucknow .

3. S.P.Srivastava, aged about 46 years, son of
Shri Bhagwati Persad, Station Master, Northern
Railwayv, Barabanki

4. C.S.Pandc agea‘about'45 yéars son of late Sri T.P,
Pande, - Station Master, N.R1ly, Sultanpur

>+ I. Hague, aged about 46 years, son of Sri
Newazish a1i, Traffic Inspector, Northern Rly,
Fdizabad,

6. B.N.Srivastava aged about 43 years son of SeSe
Lal, Station Master, Northern Railway, Xashi
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10,

A

10,

11,

M.W.Siddiqui aged about 42 ycars son of
Mumtaz Ali, Station Master, N, Railway,
Pratapgarhe -

M.C,Joshi, aged about 39 years son of
K.D.Joshi, Station Mastoer, Worthern Rly,
Unnai,

B.N.Misra, aged about 48 vears son of late
Shri V.P.Misra,, Deruty Chief Controller
(Lobby) , No, Railway, Lucknow,

S.D.Singh, aged about 44 ycars, son of Shri

W.P.Singh, Station Master, Northern Railway,
Pravade

se. Pctitioners’

versus

Union of India, through Secretary,
Railway Board, Rail Bhavan, New Delhi,

General Manager, Northern Railway,
Raroda House, New Delhi

Divisional Railway Managcr, Northern
Railway, Lucknow, '

General Manager, Personnel, Northern
Railway, New Delhi.

Kartar Singl son of Tehal Singh, Assistant
work' Study Officer (Class II) N, Rly, Headguarter
Office, New Delhi..

Harcharan Singh, Asstt. Secretary (Public
complaints) Class II, N, Rly. Headguarters,
New Delhi, '

Varinder Singh, Assistant Traffic Officer,
(Coaching) N, Rly, Headquarter Office, New Delhi

S.5.Lal son of Anant Persad, Chief Controller,
Northern Railway, Headquarter Office, New Delhi.

G.D.Kharc, son of B.N,Persahd, Chicf Controller
(survey), Northern Railwav, Kashmere Gate, Delhi,

S.M,Paarashar, Assistant Work Study Officer,
Northern Railway, Headquarter, New Delhi,

Ved Prakash, Traffic Inspector, Delhi Division
c/o Divisional Railway Manager, Northern Railway,
New Delhi,
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12,

13,

14,

15,

16,

17,

18,

19.

20,

21,

224

23,

To

~3ee

SeN.Narula, Station Iaster, Ferozpur
Division c/o Divisional Railway Manager,
Northern Railway, Ferozepur,

JeNo.Malviya, Traffic Insnector Headquartarn
Narthern Railway, Allahabad,

H.B.Dcophas son of V.G,Deophas, Station
Superint@ndent,\N.Rly., Kanpur,

Prem Dayal, Traffic Inspoctor (Safety),
Northern Railway, Allahabad,

H.B.R.C.Srivastava son of Vindyachal Persad,
Statlon Superintendent (Class II), N.Rly, Allahabad
) . t _
N.N.Srivastava, son of Rajrang Sahai, Asstt,
Traffic Officer (Rules), N,Railway, Allahabad

K.S.Srivastava, son of B.P.Srivastava, Dy.

Chief Controller, Northern Rlvy, Jﬁﬁi Yards

H.N.Srivastava son of Jai Mangal Lal, Dy,
Chief Controller, Northern Rlv, Allahabad.

R.P.Srivastava, son of R.A,Lal, Traffic
Inspector, Northern Rly, Allahabad

P.N¢Srivastava, son of Inder Ject Persad,
Traffic Inspector, N, Railway, Mirzapur.

R.A.S,Chauvhan, Yard Master, Northern Railway,
Lucknow,

SeM.Nagvi, Deputy Chicf Controller, Northern.
Railway, ILucknow,

S.N.Singh, Yard Master, Northern Railway,

Varanasi.

R.K,Dube, Yard Master Northern Railway, Lucknow

Sharkata Persad Srivastava, Station Master,
Northern Railway, Ayodhya

T.Ne.Vajpayi, Safety Counsellor (Traffic)
Northern Railway, Lucknow,

e+ s Respondents

Hon'ble the Chief Justice and his companion

Judges in the aforesaid court.
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The petitioners above named respectfully submit

o
as under: o .

i. Tnat petitioner No.l-Was appointed as Traffic
Ap;rentice in Deterber, 1966 for recruitment to tbe

post of Assistant Station Master/Section Controller/
Yard Master/Traffic Inspector. He COmpleted thlS train-
ing in Deoember: 1959. Aafter dude completlon of the

training he was appointed as Assistant Station Master

in the grade of Rsel15N=~ 225 (PS) by letter dated

S 25.12, 1059.

2. That since the petitioner No.l was tralned

for belng aop01nted in one of the posts mentioned above
in the grade of Rs.200-300, he made a representation
claiming that he should have been appointed in.the
grade of /s.200-300 and that fixation of his salary in.

the grade of Rs.150-225 was not justified.

3. + That it may be mentioned here that in the Indian

Railways there Was a class'of'posts known as Relieving
Transportation Assistant (herzinafter referred to as the
R.T.2. for the sakexof brevity). The service consisted

of dlfferent categories of posts known as Sectlonal

Controller Assistant Statlon Master, As51stant Yard

Master, A851stant Movement Inspector etc, which constitute

non—gazetted clas 11T Trafflc‘staff.

4., - That the salary of petitioner No.1 was fixed

with effect from May, 1962 in the grade of Rs.250-380

, .
i

(which was the R.T.A.'s grade) .



5,

That 1fter the report of the Thlrd Pay Commi-

o

A

%

ssion all the 1ncumbenta in the grade of Rss250-380 were

given the scale of &:A55-7OO RS.

.

6.

[}

13
- .
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" That the petitioners were entitled for being

consider=d for appointment to the post of Assistant

Yard Master, Sectional COntroller;

the\then‘grade of Rs«200-300- (PS) .

7.

Station Master in

That the oerV1ce partlculars of the petitioners

No 2 to 8 are 01ven below:

Pet.
NO.

JUne '62

Date of
Appointmen t/

promotion

30.4.1956

30.4.59

May"62

January -

26.8.72
N
26.8.76,

Feb.'77

'70

Aug.'79 | -

30-4-56

May '59

Nov.'64.

June'68

" Asstt,

Post/desig- ,
nation

Traffic Apprentice

Station Master
Barabanki

Sectional Controller
Lucknow_

Traffic Inspector
Lucknow °

Traffic Inspector
Prayag

Dy. Chief Controller
Lucknow & Allahabag

Traffic Inspector
Pratapoarh

Traffic Inspector
Special Lucknow

'~Trafflc Apprtntlce

Asstt
Barabanki

Sectlonal Controller
Lucknow

. Traffic Inspector

Safety, Prayggv

Divisional Transit .

Inspector, Lucknow:

I

Statlon Master

Scales

150-225

270-380
335-425
370;475
700-900
550-750

700-900

150-225

270-380

~

250-380

'325-425

(PS)

(AS)

(a8)

(as)

(RKS)
(RS)

(RS)

(PS)
(&S)
(£5)

(A8)
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March '70

i

\

June '73,

'Qan.'74

July, '74
Blarch '75

Aug.'75

25.7.62

Juiy 162

Oct.'63

July (70

s
May '71

aug.'77

'

24.12,.56

Dec.'59

16.5.62
26f3j66
11;5.70
April"?7

8.8.62

Aug.'62
Aug.'63
1971

1976

Traffic Inspector

Chief Yard Master
Lucknow L

‘Station Suptdt.

Pucknow

Lucknow

"Dy. Chief Controller

(survey) Lucknow
y .

Traffic Inspector
Lucknow

Station Master.

' Barabanki

Traffic Apprentice

Asstt. Station Master
Barabanki '

Relieving Transporta-
tion Asstt. Lucknow

Station Master Prayag
i

Dy..Chief Yard Master

Station Master 2hadoi

and Sultanpur

Traffic Apprentice,

Lsstt. Station
Master Lucknow Yard

Relieving Transporta-
tion Asstt. Lucknow

SéctiOnal‘Controller,
Lucknow

Traffic Inspector
Pratapgarh

Traffic Inspector
Faizabad

/

Traffic Apprentice

Asstt. Station Master
Lucknow '

Relieving Transport

"Asstt. Lucknow

Traffic Inspector
Faizabad

Station Master,
Su¥kx Phaphamau &
Kashi

»®

%‘;u;

370-475

450-525.

550-750

AY
700-900

550-750

550-750
205-280
250-380

250-38D

- 335-425.

550-750
\

150-225

200-300

270-380

335-425

' 550-750

150-225
250-380
335-425

550-750

(as)

(as)

(RS)

(RS)

(RS)

(PS)
Qpé)
(aS)
(2S)

(RS)

(Ps)

(AS)

(As)

(RS)



8. That petitioner No.l was promoted as Section

Controller in the then grade of Rs.270-380 with an

allowance of Bs.20/- per month.

9. This petition pertains to the abplicability of
the qﬁota rule, which was originally adumerated in a
scheme for the recfuitment of Traffic Aéprent;ces on -
all Indian Railways. This scheme is contained in the
Railwéy Board letter No.E 49 ﬁRI/l/U dated 30.8.1952

amdxNex. The scheme was later on clarified by Railway

. Board letters No.E 55 RCI/127/S dated 7.12.1956 and

No.E(NG) /9 dated 31.12.1960. This scheme was amended
in 1963 vide Railway Board letter No.E(NG)/61 RRI/4
dated 18.12.1963,

10. Briefly speaking, the scheme\proVides that 25%
of the vacancies- in Control & Traffic Groﬁps in grade

200-300 (PS)/250-380 (AS) should be ear marked for the

| Traffic Apprentice and they should be absorbed against

these reserved vacancies. The ratio of absorpfioh of
Traffic Apprentice vis-a-vis rankers (promotecs) is
1:3. These vacancies were tc be calculatéd from the
year-1954, when'the first bétch of apprentices was

recruited. If in a particular year, Traffic Appren-

tices were not available for absorption in the

. reserved vacancies, these vacancies were to be carried

i

forward to the next year. . :

The Railway authorities have not correctly
applied the above scheme, ‘as a result of which the
’Traffié Apprenticew have not been promoted to higher
ranks, as envisaged in the above scheme. -The said
scheme was started on the récommendations of Indian

Railways Enquiry Committee 1947, contained in item

J—



Ko

No.73, para 123 of the Report, with a view to improve

control orgaﬂisation on the Indian Railways. While

examining the complaint ofvcertain Railway employees,

the Second Pay Commission in para No.64, page 268, has

\
observed as follows:

¢ .

"AsS regards the complaint abéut:thé appointment
of apprentices fo higher.posts SE'Station Master efc},
’ it iSAIe;evanf fé mention.bfiefly;;he scheme..
of Traffic Apprentices. 'The ssheme was intro-
 duced in 1951 as a result of one of the fecommen—
dations of the Indian Railways Encuiry Committee
(1947) for t* = improvament bf‘the control organi-
sation on the Railwéys.’ The Comﬁittéé sgégested‘
-that neceséary improvement eould be secu;ed‘by
better selection and training of See*ion Controllers°
AS the Railway Administration fouﬁd that suitable
employeés in the lower.grades were th'aﬁailablé
f5r selection'gs Section Confrollers, it waé
decided to recruit avcertain number of '
A%prentices and train them for appointmens to
higher'gradeS‘of ESstts, Statioﬁ Master,‘Asstt"
Yard Master,:éection Controllers and Traffic
Ins@éctors. Another'reasonvfor intréducing the
écheme of Apprentices for apéointment to posts at
iptérmedia%e lavels 1is the absénce in the Railwa?s‘
of directArecruitment to Class Ii, because of

which it is considered necessary to recruit young

graduates and train them for assuming responsibility

of higher supervisory posts in Class ITI and
eventually for promotion to Class II posts. We
consider this to be a sound scheme and do not

accept the complaint against it as reasonable".

 epam o~



Service within a period of ten years, as would appear from¥
the advertisement' which \@Ppeared in. the Hlndustan .

Times, dated 29 12, 1962 as follows:

.Scheduled Caste or Scheduled Tribe). ]

as a Relieving TranSportation Assistant guiding

B

»

According to the SCheme, the Traffic’Apprentiqeéf;

were expected to be promoted to Class II, Gazetted b

e e

!

"Zn opportunity awaits,you, if you have a degree
from a8 recognised University, ' sound health,

normal eye sight w1thout glasees and date of

birth between 2.2w1939 and 1.2.1942. Better still,

. _ - L =
if you are a Sportsman but this is not -essential.

A(Age limit may be relaxed for a displaced person,

@ War service candidate or a member of the

You will be trained in Railway ope ration for thr

years as an apprentice and on successful comple~‘

tion of training, - vou w1ll be called upon to wor

Railway oOberation. in yards, control offices and
important stations, if you are of the riqht type,

a;chain of promotions to positions of higher «

J
Vo :
respon81bility will come your way and there is no\\‘——-

Teason ‘why you may not be promoted to the Gazetted
rank in ttn ‘years or so. Your jobs will all be
invariably important, for the country counts on the
railways for its progress ang Ehe Railways depend
On young men like you, :

.Aa an Apprentice you will draw Rs.160/~,.
Rse 170/~ and Rs«175/~ per month in the three .
Successive years,plus benefits of free medical
attendance, Passes and Privilege Ticket Orders.

As an R.T.A. you will start on Rs. 250/— (plus

Dearness Allowanée %,30/~) in the grade rising

N
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A : -' u up to Rs.380/- p.m. ' Further promotions are
| to be Inspectors, Controllers, Yard Masters,
station Masters in gfades Rs«335-425/-,
;§.37o-475/n and Rs.450-575 plus D.A. and other
! ; * - .
'admissible‘allowanceé).
- In all wérking posté right from R.T.2A. you

~

will enjoy good Railway housing or allowance

.

in lieu thereof as admissible under the Railway

rules.

Your appliéation in prescribed from, obtain-

, '

able from any Railway station or Booking
Office, must reach Secretary, Railway Service
>’ , ' énmmission, Calcutta~14 by February 1, 1963".

\
—— -

11. - That the non-implementation of the Schéme in
the cdr:éct perspective has resulted in mosé of the
Tréffic Apprentices remaiﬁidg iﬁ the initial grade of
recruitment, even after.pu£ting in more than ten ycars
of service, which Was Ehe period cbnsidered reasonable

for promotion to Class II service.

“ !

j&q | 12. . That the first batch of Traffic Aéprentices

&\ completed theif‘apprenticeship in 1957, after being
.1K | feéruited in 1954. &as per thé‘scheme, the Traffic
Apprentices wzre required to undergo three years
-extensive training'in theory and praqtical’forvall
cétegories of "transportation course, such as Assistant
Station Masters,lAssistant Yird Masters, Station
Masters, Sectiqn.Controllers,_Deputy Chief Céntrollers,
Chief Controllers ang Traffic Inspectors. The
intensive training was imparted to ensure that Traffic
Apprentices, after completidn'of apprenticeship might
be put oﬁ any one of the above posts and eventually

might be fit for promotion to class IT service when thev
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were still young. .
13. That in 1955, the Railway authorities formed a penel of
30 RTAs in the grade of Rs. 200-300 (PS)/250-380 (AS), But 25%
vacancies for Traffic Apprentices'was not set aside and all
Vgcanéies were given to rankers.
14, Thaf admittediy Operating posts reserved for Traffic
Apprentices could not be kept vacant and, therefore, had to be
filled; but this filling of reserved posfs could not be done
'f*l.substantively. In ether words, promotion of rankers against
,J%he posté resérve@'for Apprentices should have bqfn a ﬁurely

temporary arrangement till the availability of the rightful
~. claimants, i;e. Traffie Appreﬁyices. The ﬁailway o
| Administration not only did not set aside 8 vacancies for

Traffic Apprentices but also promoted and confirmed rankers

against 8 reserved vacancies. .
15. That again, selection for the posts of RTAs in the
grade of R, 200300 (PS)/250-380, (AS) was held in 1958 and a
panel of 35 persons was‘forméd. Again 25 % vacancies feserved
for Traffie Apppentices was not set aside and all 9 reserved
nvacahcies were given to rankers. ihis was ‘done jinspite of the
fact that 2 Traffie Apprentices became available for posting in
September 1958, 3 in May 1959, and 3 in December 1959.° The .
above peansl was kept -alive till 1962  i. e. |

four years instead of normal two years 1life,

i
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in this manner the Traffic Apprentices were denied their gquota
of 25 % vacancies in the grade of & 250-380 (AS) and were
forced to work in iower grades although nuch more vacancies

than their number were available.

16, That the authorities have violated the carry forward
rules of 25 % qﬁota assigned to the rraffic Apprentices undef
the aforesaid scheme in the aforesaid grade 250-380 (AS) . fheir
grievance is that the authorities have not calculated the

vacancies from the year 1954 while théy should have done SO

<ﬁ;n terms of the Scheme.

f17. That notW1thstand1ng the aforesald letter dated

20~11-1968, the authorities have failed to calculate the
vacancies and glve the rlghtful ‘share of vacancies to the
Praffic Apprentlces on the basis of 25 % of reserved quota.
The 'carry forward'rule, accordlng to which the Traffic
Apprentices ought to have been fixed in seniority with
reference to‘the dates from wvhich they would have been
promoted in grade Rs, 250-380 (AS), had the quota of vacancies

from 1954 would have been calculated correctly, had also not

. been observed.

L.
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personal to them. 4 truc copy of this circular is

annexed as Znnexurs 4 hereto.

23. AThat another circular d= ed 19.4.1968 was ISsued

in which it was stated that Traffic Lpprentices will

be deémed to have bzen promoted from the date they were

due eligible provided vecancies ware available in the

particular year for thoir absorption and their interests

will be protected by giving benefit of proforma
fixation of pay etc. # true copy of this circular

is annexed as Lpnaxure 5 hereto.

24, That pars 9 of Chapter IIT of the Railway
Establishment Manual, 160 provides as follows:
_“Pérag;aph 6'abov¢'applies equally to seniority
in bgbﬁbtiéﬁ‘vacancies, due allowance_ being made
for quotas inlpromqti?n, if any, and celay in
. joining iqvﬁhe ﬁew post in‘thé,exigencies of
< se;yiées{A'bevisionldf paragraph 7 and 8 will

_also apply in case of promotion"

25;”- fhatlfo%<the ﬁu:pQ§e of'dgﬁsruination éf
senio:ity only the dat¢ of~joining whs taken as the
geléVant conéide;ation. Due zllowance was not gi&en
for the quota resefved.for ﬁhe'Traffic Apprentices.

Ih the d;rqumstaans petitioners were not satisfied
even,witﬁithé_seniority list prepar-d in the year 1969,
26. That petitioner.No.l‘was oromot:x:d as Traffic
Inspoétqr‘in January,vi970_in tbe gradeuoi Rs.335-425.

L true copy of the order is annexod o7 TNiorT 5

PR ———

i .
. b
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27. That petitioner No.l was subs 2guently promotod
as Traffio_Inspector-Senior Grade (Rs. 550—750)'dn
Jand;ry 21, 1977. Ho has toﬁroaftﬁr been promoted in
July, 1979 on an adhoc basis in the grade of Rs.700-900

" and posted as Traffic Insp“ctor at Lucknow, @ true
A ' copy of the letter of aop01ntmont/post1ng is

snnexure 7 hercto.

\

.28. That tho sonlorlty list pre parod in tho year
1969 was rov1sod in 1973 and the potltloner who was
\ ) ‘placed earlier at Serial No.18 in 1969 list was placed

at serial No. 27 in 1973 list.

29. That the petitioner No.l along,witﬁ others made
a reprasentation dated 23;7.1973 against the'wrong
fixation of‘his seniority. I, trué copy of the afore-

«said representation is annexed as Annexurce 8.

1

30. . That a reply was received to the above ropre—

,sentatiOﬂ in which tHe petitionor and others were
)l$ intiﬁated that. no interfér@noo Was called for in the
L | revised seniority lis True copy of letter is annexed .

1‘ as snnexure 9 hereto,

31. That ih‘rhe.meanﬁime a Writ.Petition No.394
of 1971 was filed in ropr sentacive Capacity in the
Delhl ngh Court by five pvrsons bolonglng to thL
Delhl DlVlSlon praying for observ1ng the soheme of
rrservatlon and to allot 255 Of.VﬁCSDCi@S to Traffic
Approntlcos from tdo y ar 1954 onwards as and when
they accrued, giving them the due seniority positioo
£rém 1954 ang the reserved vacancies should be

carried forward and ths benefit of proforma fixation

in senlorltv is to be glen to the apprentices joining .
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in.subsequent'y:ars, that the apprentices should be
confirmed against theffeserv 2d Vacanc1cs from the

date oﬁ.which the said vacan01us accrued to them; that
the results of the selectlons alrbady held should

not be given effect to; ‘and that the Railway adminis-
tration should not make further selection to pfomo-
tloh posts 1in the traﬂsportatlon and commercial

categories from the grade of m,250 380 (#S) to class

11 gazottod tlll the decision of the ca 1set,

32, That the aforesaid writ petition came up for
hearing before the learned single Judge of Delhi Hi@h

Court.

33. That the le~rnggd single Judge formulated two
questions as arising in the casge namely (i) whether

the writ pebltlon was unduly delayed, and (ii) whether

-the petitioners were entitled to seniority from before

the da#es of theif selection to tha Grade. The second
Jquestion was answered in favour of the thlthD‘rS

in the wrlt betition filed in the Delhl High Court.
The first questlon was, howevar,'answered in the
negative and the writ petition Qas dismissed as

unduly delayed by judgment dateg iugust 8, 1972,

34. That ~feeling agorleod by the decision of the

learned single Judgo the petitiormers in the Delhi :

High Court in a representative’capacity filed Letter

" Patent Zppeal N0.220 of 1972 in the Delhi High Court,

35. That a Division Bench of the Delhi High Court

by its Judgmﬁnt dated 390. 7 1975 allowed the spp\Jl

!
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. and held that the petitionurs in the Delhi High Court

were entitled to the grant of a writ of mandamus
directing‘thcARallway administration to fix the
seniority . of Trafflc bpprentices in thp llght of the

observations made by the learned singlc Judge zm® as up-~

'held by Division Bench. The seniority list of 1969

was quaéhed. It was further directed that the Rallway

1dm1n1stratlon shall draw thc =k nlorlty list within

thre@ months from thm date of Judgm nt and proce'd 0
make conflrmatlons and/or further promotions in the

higher grades in accordance with law.

. 36. That another writ petition was fiiedfin similar,

circumstances in the Allahabad Higﬁ Court at %llahabad
which was numhersd as Civil Misc. Writ Petifion Noﬂ302
of 1972 (N. K,Hastoql and others vs. Unlon of Indla pnd

!

others) This was also in reprasentative capa01ty.
37. _ Thét in the above,writ ﬁetition also the
seniority'list prepared in 1969 witﬁout due cons8-
deration of'résérvations of quota for airect apprentices.
was challenged, - |

| 7
§8. . That the'afbfosaidlwrit petitioﬁ was allowed by
a Division Bench of this Honﬂbl@ Court by judgment
dated 18.7.1978. By the said judgment the soniority
list prepared on 1st/May, 1969 aﬁd’finalised on

18.12.1969 was quashed. /Tho Railway administration

~was directed to revise the seniority list of the

petitioners in the light of the observations made in

i

the judgment and in accordance with law and to grant

promotion on that basis.
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39; That it ma ay be montlonod here that the Delhi
High Court and this Hon'ble ngh Court had gquashed the
list prepared by Delhi and &llahabad DlVlSlons. The
;pr1nc1ple 1nvolved in the list of_Luoknow Division 1969

and then 1973 should be the ‘same.

40, That inspite of the fact ‘that the seniority list
prepéred on 1lst May, 1969 and finalised on 18.12‘i969
Qas quashed by the Delhi High Court as well as by this
Hon'blz Court the Railway Administratioh has been
treating the pétitionérs position oh the_basis of
séniority list drawn in 1969, |

41, That'petitioners ar:z advised to state'that'in

_view of the decisions rendered by the Delhi High Court

and this Hon'ble Court the seniority list in 1969 is
no longer valid and fresh seniority have to be drawn
up for making promorrons g1v1ng du; arlowance to the
_25% vacancies reserved for Trmfflc hppLJDL]CL for
promotion inAthe higher grade.

42, That\énotheriseoiorrty list waslpublished<on:
November 19, ‘1978 for VariQQS‘cétegoriés of personnels
in Traffic Inspectors_post in tha grade of %.550—750,
% true copy of the Soniority List is annexad as

Ennexure 10 haroto,

43, That in 1969 separate lists waere prepar-d by

dlff“r ent DlVlSlons, In 1979 the Zonal Headqﬁérter Office

Northern Railway, New Delhi, propércd a combined

seniority list of incumbents wbdrking in Traffic
: \

Inspectors post in the grade of 550-750 in various

Divisions of Northern Railway. In the said list the

|

- position of the incumbents working the Delhi Division

B - vt

e
peopeil

[
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has be :n shown™ to be improvcd as compartd to their
respectivo pos1tions in 1969, It is submlsted that
the pptltioners should also have been given the advan-
tage bf‘the principle laid down by the Delhi High Court
and this Hos‘ble court by refixing_the seniority in

AN

1978,

44.  That the position of the petitioners in the sajd
list 'at Serial No. 65, 66 and 87.

45, That the petitione;s further understand that

the petition rs in the Writ Petition £iled in this
Hoh'ble Court have,alsq been giv:n due allowance
regarding 25% reservation of Vacancics for the'Traffic
iipprentice, for app01num nt in the higher grrde posts
Snd consequently their seniority are being revised for

the purpose of future promotions.

- 46. That the petitioners represented on 28.2.79

against the seniority list drawn oh-19.11.78. £ true

: i . { 5
copy of the representation is annexed as Znnexuroe 11.

/

47, That on 12.4.79 a JOlnt seniority llSt of Traffic

Inspectors/statlon Masters and vard Masters was
circulated aﬁd the pctitioners were not giv >n their

due seniority by giving allowanca of reservation of

 25% of vacanciss. 2 true copv of thg said ® joint

scnlorlty list is ﬂnnoxcd as nnexura 12 The peti;'

tioners made reprLSCntation to the railway administra-

tion against the seniority iist of 12.4.1979, 4 true

copy of the saigd Iepresentation is annexed as

Annexure 13 hereto.
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48. - That in the aforesaid representations the

4

petitioners. inter alia invited,the attention of the

Raiiway-Administfation to the aforesaid two‘decisiop
1 -
of Delhi High Court and this Hon'ble Court and prayed

that the seniority of the petitioners should atleast

be similarly fixed as those of.petitioners in the

Delhi High Court and Allahabad High Court. The
petitioners, however, did not receive any reply to

the above ‘represeritation so far.

¢ \

- 49, That in pursuance of the decision, th.of'the
‘Delhi High Court the Railway Administration not only

gave proforma seniority and promotions to the peti-

tioners who had filed the Writ Petition in the Delhi
High Court but had also glven the same beneflt to
persons who were senlor to the petltloners in the
Delhi High Court. This would be etident from a
cifcular issued on 6.4.1979.a true ssby of which is

annexed as Annexure 14 hereto.

'50.° " That on the basis of the revised seniority

given on the'basis of Delhi High Court judcment,
petitioners. who had filed the Writ Petition and others
have been given promotions to Class II gazetted posts
w1th effect from August, 1979

51.. That the record of the petitioners'have bsen
abpve board and there is nothing against their work
and‘conauct and they are entitled for promotion.

52. That rsgulan selections\are goeing ts be held
for the posts of Station Superlntbndent/Trafflc | ‘
Inspectors/Chlef Yard Master in the grade of 7OO 90@

and Chlef Controller in the grade 840 1040..
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53. That a circular has been issued on 19.1.1980
by the Divisional Railway Manager, Northern Railway
Lucknow inviting applications for appearing in selec-

tions to be held for the posts of Station Superinten-

dent/Traffic Inspectors/Chief Yard Master, a true’ ’ -
cdpy of which is annexed.as.Annexufe 15 hereto. | | ‘
.All the petitioners except petitioner‘No,Q Shri ’/J
B.N.Misra are included in the said list. Petitioner '
- No.9 iévpresently working as Deputy Chief Controller
at‘ﬁuckndw.. This post is eqpivalent to the posts ' éi
having.550-750’pay scale on traffic'side° He Has not L e

been called for selection to the post of Chief Controlkr
grade 840-1040 due to wrong fixafion of his seniority.
54. . That the petitioners haVe furt:er learng& that

a circular was issued on 8.1.1980 by the Genecral

'Manager Personnel, Northern Railway, New Delhi inviting

applications erm eligible candidates in the Northern
Raiiways for promotions to %he bosts of Station |
Superintendént/TrafficvInspectors/Chief Yard Maétér
&long with tﬁe said circular a list of 203 eligible
candidates have also been.circulated, The nameé of
petitioners appear at Serial No.9, 10, 25, 30, 31, 32'
33, 34, and 63. A4 true copy of the circular is annexed

as Annexure 16.

55, That there are about 66 vacancies out of which
only 20 persons have been Called from Lucknow Division.
56.‘ That if the petitioners were given their due
seniority in pursuance of the decisions of Delhi High
Court and this Hon'ble Court, the petitioner No.1 would

t

have long & since been promoted to a ¢lass II poét, 'In
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any case he should not have been placed in -the :
éligibility list_and.should‘havé been given outright
promotion.

57. That dué to wrong fixation‘of thé'éeniority
and because of the fact that thé Railway Administra-
tion is not giving full‘effect to the decisioﬁ of. the
Delhi High Court.and this Hon'ble Court, mentioned
above, the petitioners have alreédstﬁfferred

ihmeﬁsé anetafy loss and'their]cﬁances~of profo-

tion have been adversély effected.

58. . That if the selection for the posts of Station

\

Superintendent/Traffic Inspectors and Chief

Controller/Chief Yard Master ‘are allowed to be held

e

in pursuance of the circular dated 8.1.1980 and
19.;0198O.befor@ the disposal -of the pfesent writ
pétition the petitioners would suffer substantial
and -irreparable loss. o
59.  That feeling aggrieved by the. action of
:espondents_i to 4 and having no other alternative
aﬁd efficacious remedy avéilablé, the petitioners
bed to prefer this writ pétition inter alia on the

following:

GROUNDS

~

\

(1) Because recruitment of petitioners as

Traffic Apprentice was for appointment directly

to the higher graae'of RTAs

(ii) Because 25% of the annual vacancies in the
. , !
RTAs have to be filled up from amongst the

Traffic Appréntices. - -

A}

4;
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(iii) Because in fact due allowance was not given to
the quota of 25% reserved for Traffic Apprentice for

promotion to thevhigher grade.

(iv) Because fixation of the seniority of petiticners
. was in gross violation of the provisions of
para 9 of Chapter III of the Railway Establish-

ment Manual and other Rules and ragulations.
(v) Becausefthe judgment of the Delhi High Court
”f?\ : and this Hon'ble Court was a judgment in rem

§1 : and should have been fully implementad.

( ' (vi) Because the Railway Administration is acting

in an arbitrary manner and not allowing the
' v#/,w€ - benefit of the decision of the High Courts

mentioned above to the petitioners.

(vii) Because persons working in the Delhi Yivision " ®

even though not arrayed as petitioners in the A

'Writ Petition filed in the Delhi High Court

‘S‘L\ ' ' “have been given benefit in matters of seniority
HA¥ ' and promotions taking into account the nexw,

*

below rule.

(viii) Because the same principles should have been
applied by the Railway administration whilgs ™
considering and making promotions inter alia o

petitioners.

(ix) Because the action of the administration is
violative of the provisions of Articles 14 and

16 of the Constitution.




(x)

(xi)

- ()

] (i1)
p
_:gpyf

(iii)

this Hon'ble Court may be pleased to:

. respect of 25% qucta reserved for Traffic

-of mandamus commanding respondents 1 to 4 to

o

~25-
Because there being nothing against the record
of the petitioners to merit any supersession,

. s
they should have been promoted to Class TI posts.

Because the action of respondents 1 to 4 is

illegal and without jurisdiction.

PRAYERS
Wherefore it is most respectfully prayed that
Issue a writ, direction or order in the nature

of mandamus directing respondents 1 to 4 to

give due allowance to the petitioners in

Epprentice for appointment/senioritypgpromotion

in the higher grade of RTZs.
Issue a writ, direction or order in the nature

treat the petitioners as ﬂaving b:zn given the
benefit of 25% reservation of annual vacancies
mentioned above, refix the Seniority and grant
confirmation and promotion in accordance w

therewith.

Issue a writ} direction or order in the nature.
of mandamus restraining respondents 1 to 4 froﬁ
holding any further selections to the post of
Station Superintendént/Tfaffic Inspector/Chicf

Yard Master in the grade 700-900 and Chief



(iv)

(v)

(vi)

{vii)

:‘26“" .

Controller in grade ©f Rs,840~1040 and lower
gazetted scale of Rs.650-1200 without absorbing
the petitioners in acCordance_with their due

seniority.

Issue a w;it, direction or order in the

naturz of mandamus direc¢ting fespondents -4

to give full effect to the decision of Delhi
High Court and 4#llahabad Higﬁ Coﬁrt mentioned
above, r=fix the séﬁiérity in‘accordénce there-
with and grant the petitioners all incidental

reliefs.

Issue a writ, direction or order in the nature

of mandamus commanding respondents 1 to 4 to
revise the seniority in accordance with law.

: /
Issue a writ, direction or order in the nature
of Certiorari guashing the seniorityv list of
19.11.1978 and 12.4.1979.
Issue such other writ, direction or order as

are deemad just and proper.

(viii) Award cost of the petition to the petitionzrs,

i




o . tion of annual vacancies mentioned above,.refix the
seniority and grant confirmation and promotion in

accordance therewith. A further prayer has been

made for restraining respondents 1 to 4 from holding

3 ' ’ any further selections to the post of Station Superin-

g tendent/Traffic Inspector/Chief Yard Master in the

4rade of Rs,700~900 and Chief Controller in grade of

- ('

3

. : Rs¢ 840-1040 and lower gazetted scale of Rse650~1200 Aﬁh
,’} without ebsorbing-the petitioners in accordance wi?g

their due seniority. | ' i

2. * That the matter has been concluded by a
decision of this Hon'ble Court in writ petition

No.3028 of 1972 decided on 18.7.1978.:

3. That the juniors of petitioners, are going -
to be promoted to the post of Assistant Officers in
the grade of Rs.650~1200. The” petitioners have

already been deprived of their due sen{erity . ’;’

and consequent promotion for over 15 years Now.

Voo ‘.
4, That some of the petitioners would retire

by the time the writ petition is finally disposed

of.

5. That respondents are going to make further

promotions in the next weeke
L
6o, _ - That in the c1rcumstances it is expedient

that respondents 1-4 may be dlrected to con51der g

the case of petltloners also for promotlon to the

posts. of A351stant Officers. after g1v1ng due

allowance- o the petltloners 1n respect of tho

; guota of 25% reserﬁation.for Traffic Apprentices.

_!rf
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7. That the seﬁio;ity of Traffic Apprentices'
haé to be determined railwaywise as per circular |
of the Railway Boa}*d No.E(NG)61 PM 1-50 dated
24,10,1961. A trué copy of this circular is

annexed hereto as Annexure 17 to tle accompanying

wr affidavit. .

8. That it is e%pedient that promotions to the
post of Assistant Officers may be made only on fhe
basis of the'railwa§wi3e seniority as per circular
éated 24.,10.61 and #he decision of this Hon'ble
Court dated 18.7.78 in writ petition No.3028 of

1972.

L}

Wherefore it is most respectfully prayed
that this Hon'ble Court may be pleased to restrain
respondents 1-4 from making further promotiops ﬁo
the post of Assistant Officer, without giving the
petitioners due allowance in respect of 25% quota
reserved for Traffic Appréntiqes and after giving

due seniority, and further direct -the respondents

1-4 not to make further promotions on the aforesaid

‘post except after taking into account'circular of

the Railway Board contained in Annexure 17 and the
decision of this Hon'ble Court dated 18.7.78

in writ petition No.3028 of 1972,

Advocate
Counsel for Petitioners

Dated: Lucknow

September]_},1980.

3
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In the Hon'ble High Court of Judicature at Allahabad

S8itting at Lucknow

Wikl Misc. Appl.No. - (W) ‘of 1980

1980 7 ¢, ¥iE i
, " AFFIDAVITY/ AN ,
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K.M.Lal and others ... Applicants
, In re: P
'/-’/»‘-. —~ 1
- Writ Petition No. 153 of 1980
K:M.Lal and others ' .. Petitioners
versus
";i . Union of India & others ... Respondents
- Affidavit

I, %.M.Lal aged about 46 years, son of late

Shri R.B.Lal, Traffic Inspector (SWR), resident of

T-36A Northern Railway Colony, Charbagh, Lucknow

o do hereby solemnly affirm and state :as under:

l. That the deponent is petitioner No.l in the
frace above writ petition and he is fully conversant with

the‘facts deposed to hereinafter.

2. That in the aforesaid writ petition the peti-

tioners have prayed for issue of a writ of Mgndamus

directing respondents 1-4 to give due allowance to
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the petitioners in reséect of 25% quota reserved fér
Traffic Apprentice for appointment/seniority/bromo-'
tion in the higher grade of RTAs It has further
been prayed that respondenté 1-4 may be commanded

to treat the petitionets as having been given

benefit of 25% reservation of annual vacancies
mentioned above, refix thé seniority and grant con-
firmation and promotion in accordance therewith; A
further prayer has been made for festraining respon~.-
dents 1-4 from holding any further selections to the
post of Station Superintendent/Traffic Inspector/
Chief Yard Master in the grade of Rs,700~300 and
Chief Controller in grade bf Rso840-1040 and lower N

gazetted scale Of Rss650~1200 without absorbing the

petitioners in accordance with their due seniority.

3 That the matter has been concluded by a decision

of this Hon'ble Court in writ petition No. 3028 of

1972 decided on 18.7.1978.

4. That the juniors of petitioners are ‘¥ going
to be promoted to the post of Assistant Officers in
the grade of Rse650~1200., The petitioners have
élready been deprived of their due seniority anaf

consequent promotion for over 15 years nowe

5 That some of - the pétitioners would retire
by the time the writ petition is finally disposed

of.

6. That respondents are going to make further

*
prométions in the next week.
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/b . Dated:

true. No part of this affidavit is false and

nothing matorial hag been conceale d. S$2 heln

me God.
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1

Lucknow

September /O ,1980.

I identify the deponent
who has signed ?ifore me

B PR &QN @QJ’J\J\)‘ te

7 -~

< :"ﬁ one
R T
R e

%o

at %(Uam/pp/ﬁy Shri K M. Lal, who is

identified by Shrl ﬂc‘/)/ﬂd;(.& C/O/M ,ﬁ ,/V TJM/”

Advocate, High Court, Lucknowe

I have satisfied myself by examining

the deponent that he understands the
contents of this affidgavit which have

L:l ’V\KW'(GK been read out and explained by me.

AN Tn vedf
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In the Hon'ble High Court of Judlcature at Allahabad

Slttlng at Lucknow

Writ Petition No. 153 of 1960

%

K.M.Lal and others eoe PetitiOners
versus

Union of India and others

.

«ss Respondents

Annexure 17

Government of India
Ministry of Railways

No.E (NG)61 PM 1-50 New Delhi dated 24.10.61,.
. \ -

To

The General Managers,

All Indian Railwayse.

Sub: Promotion of Traffic Apprentlces to Grade
Rse 200~10=300,

Reference Railway Board's letfers‘Nos. ESS5RC1/127/3
dated 7.12.1956 and E(NG)SQRR1/9 dated 31.12.60. It
was laid down by.the Board that Traffic Appfentices
should be eligible for promotion in the normal manner
after selection to the grade Rs.200-300 (PS) /250-380

(AS) Sx=x against,25%agé of vacancies in the post of

of Section Controllers, Station Masters, Asstt. Station
Masters, Yard Master;, Asstt. Yard Masters etc:
provided they have been completed atleast one year's
service in Gr. Rs.150-225 (PS). Since it has been
,reprosented to the Board that there are certain dlffl-_
cultiés in maintaining the quota for Traffic Apprenticese

it has been decided after considering the views

.expressed by certain Railways. that the following

principles should be adopted for the sake of achieving

uniformity in the mattere



]-.-!
" L
o’
o
] 2 L] .
(i) The seniority of Traffic Apprentices should be

\

maintained and ali—Railway basis and a separate panel

- by selection should be formed from amongst the qualified

traffic apprentices for promotion to the grade of

200-10-300 (PS) /ks. 250-380 (AS) and abovgg

1]

(ii) The vacancies occuring in grade Rs.250-380 (AS)
and above in a year should be filled up from the panel
of Traffic Apprentices and the panel of other eligible

staff (promotees from ranks) in the ratio of 1 to 3.

(1ii) In any particular year wheré adequate number of
suitable men from other staff is not forthcominé by

the process of selection to fill up ‘the 75% of the
vacancies earmarked for them, the Railway Administration
may make up the deficiency by promoting guitable

Traffic Apprentices from their panele.

2. The Board desire that action on the above lines

shculd be taken by your Railway.

(This disposes of DY.CPO, N.Rly's D.0.No.757E/42-II
dated 12.5.61).
sd/-
"(B.N.BONI)

Asstt. Director Estt. Rly
Board

/
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the pr@m@tions'sbali‘bé made in accordance‘
| with'theprinciples.laid down in the decision
of this Court, dated 18th July, 1978 in writ
petition No.3028 of i972"
\ sd. T.S.Misra

Sd. K,S.Verma"

[
2. , Tha£ in pursuance ofvtng above orders, the

results of the selection for the posts of Station

'Superintendent/Chief Yard Master/Traffic Inspector

grade Rs.700-900 (RS) was declared on 22.12.80 and
the petitioners have been declared successful in
the said selecfion. A true copy of the result as

declared is annexed hereto as Annexure |8 .

3. That, however, promotions have not been
made in‘pursuance of thé directions of this Hon'ble
Court in térms éf the decision of this Hon'ble Court
dated 18.7.1978 in Writ Petition No.3028 of 1972.
4,. That the petitieners submitted the orders
of this Hpn'ble Court dated 27.11.1980 in or@ginal 
with the request for its implementation by letter
dated 10.12.1980, a true copy of which is annexed
as Annexure H to the accompénying affidavit. A
reminder was also sené on 9.2.1981, followed by

S ¥ e s '
5x a telegram on 23.3.1981 and another reminder
on 26,3.1981, true copies of which ére annexed

as Annekureslaﬂd&z&;t@'the accompanying affidavite

5; That inspité of repeated requests made in

this regard, the 'seniority of ﬁétitionqrs has not

7

o
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respondents 1 te 4 to make promotiohs of'petitigners
on the basis of the principles laid down in the
decision of this Hon'ble Court dated 18.7.78 |
y in Writ Petition No.3026 of 1972, without waiting
for the formalities, as directed by thisiHOn'ble
Court by its order dated 27.,11,1980, and also pass
such other orders as are. mzme@ deemed just apa proper
) ) . in the circumstances of the case. ,
; u , .
A
\>‘~
_ Advecate_ :
\ Counsel for Petitioners
TN | Dated: Lucknow
i / -
April '19810 4
Ek .



been & recasted and prOmotiQné made accordingly.

On the contrary respondents S/Shri S.N.Narula,

J.N.Malviya, H.B.Cleophas, Prem Dayal and K,S.

Srivastava listed at Sl.No;iz, 13, 14, 15 and 18

have been promoted to Class II posts and respondents

+

Shri H.N,Srivastava and Shri P.N.Srivastava listed

at S8l.No.17 and 21 to the senior grade of Rs.840~1040 .

(R8), though junior to most of thepetitioners,

and the same principles have not been applied in

case of petitioners.

6,

-

- ’ s

That further promotions to higher posts from

amongst the respondents are again going to be made

without considering petitioners cases for promotion,

The petitionérs would suffer substantial and irreparable

loss if the same principles as laid down in the

decision of this Hgn'ble Court dated 18,7.78 in Writ

Petition No,3028 of 1972 are not applied in the case

of petitioners, as directed by this Hn'ble Court by

7.

| junior to their juniors in the promoted posts.

-

That in the circumstances it is expedient

that respondents 1 to 4 may be directed to make

~order dated 27.11.1980, as the petitioners would become

\

promotions of petitieners on the basis of the Principles

laid down in the decision of this H n'ble Court dated

~

18,7,78 inWrit Petition No,3028 of 1972, without

waiting for'the formalities, to avoid further loss

" to the petitioners

Wherefore it is most respectfully prayed

. that this’Honfblé Court may be pleased to direct

4
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In the

Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknow

Cc.M.,A, No. of 1981

K.M.Lal & others . oo Applicamts
In ret

Writ Pet, No. 153 of 1980

K.M.bal & others e.s Petitioners
versus

Union of India & others «+es Respondents
Affidavit

I, K.M.Lal, aged about 47 years, son of
L e
late Shri R.B.Lal, Tmaffic Inspector (WK ) resident
of T-36A, Northern Railway Colony, Charbagh, Lucknow,

do hereby solemnly affirm and state as under:

1. That the deponent is petitioner No.l in the
above writ petition and he is fully conversant with

the facts deposed to hereinafter.

2. That in the aforesaid writ petitioen this
Hon'ble Court, after hearing theparties, passed

the following orders on 27.11.1980:
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"After hearing thelearned counsel for the
parties we hodify our order dated 25th
January, 1980 as follows :
' The gésult of thg test in guestion held_
auring the period from 28th January fo gath
'February, 1§80, shall now bé declafed and, in
case the petitioners or any of fhem are -found
t0 have been successful'in that test the'prq-
motioﬁs shall be made in accordance With the
prinéiples laid down in the dg%ision of this
' °

Court, dated 18th July, 1978 in Writ Petition

No. 3028 of 1972"

Sd/~- T.S.Misra

.

Sd/- Ko S.Verma" '

= L 4

3e: That in pu;suance of the above orders, the
results of the selection for the posts of Séation
Superintendent/Chief Yard Master/Traffic Inspector
grade Rs.700-900 (RS) was declared on 22.12.80 and
the petitioners have been declared suqcessful in

the said selection. A true copy of the result as
v o _

‘declared is annexéd hereto as Annexures [f ..

4, That, however, promotions have not been
made in pursuance of the directions of this Hon'ble
Court in terms of the decision of this Hon'ble

Court dated 18.7,78 in Writ Petition No0.3028 of 1972.

5. That the petitioners submitted the orders

of this Hon'ble Co?rt dated 27.11,1980 in original

“with the request for its implementation by letter

dated 10.12.1980, a true copy of which is annexed
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hereto as Annexure I? . A reminder was also sent

on 9.2.1981, followed by a telegram on 23.3.1981

and another reminder on 26.3.1981, true copies of
which are annexed hereto as Annexures 2p, 2! & 22 .

6. : That inspite of repeateé requests made in
‘this regard, the seniority of petitioners have not
beenrécaéted and promotioﬁs made accardinglys ‘5n
tﬁe'contrary respondents S/Sﬁri S8.N.Narula, J.N.
Malviya, H.B.Cleophas, Prem Dayal and K.S. Srivastave -
listed at S1.No.12, 13, 14, 15 and 18 have been
promoted to Ciass ITI posts andlrespomdents,Shri H.N.
Srivastava and Shri P,N.Srivastava listed at Sl.
No.17 and 21 to the senior grade of Rs.840-1040 (RS)
though junior to mest of the'petftieners anérthe
seﬁe principles have not been’applied in cese of

petitioners.

7. That further pr@m@ﬁi@ns to higher posts
from amongst ‘the respondents are again going to be
made wiébout considering petitioners cases for Pro-
motion, The petitioners would suffer substantial
and irreparable l@és if the sme principles as,laid
down in the decision of this Hon'ble Court dated\
18.7./78 in Writ Petition No.3024 of 1972 are not
applied in the case of petitioners, as directed by
this Hon'ble Coﬁrp bf order dated 27.11.1980, as

tﬁe éetitioners would become junior to rheir juniors

- -

on the promoted posts.

8. That in the circumstances it is expedient

that respondents 1 to 4 may be directed to make
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promotions of petitioners on the bas1s of the

principles laid down in the dec1sion of this Hon' ble

Court dated 18.7.78 im.Writ Petition N0.3026 of 1972

.
s
/\\
7/

without waiting for the formalities, to avoid further

loss to the petitioners.

ERONENT
Dated: Lucknow
April I3 ,1981. .

Verifications

N

I, the above named deponent, do hereby verifyg

that the contents of péragraphs 1 to 7 are true to
my knowledge and those of para 8 are pelieved byme
to be true. No part of this affidavit is false and

a ; nothing material has been concealed. So help meGod .

Date: Luacknow
A

April /% ,1981
I identify thedeponent who

ﬂ//%@%;ed befﬁe m%{m, Y\’V(/‘

Solemw affirmed before me on ['5 VY «-9/

at 9,90 am/pm-By Shxi K.M.Lal, who is Ve Twdumde =
fdehtizied by Shri laben Rej Kuwe €0 - A
Advocate, High Court, Lucknow.

I have satisfied myself by examining
the deponent that he understands the
contents of this affidavit which has

_ ' been ead out and explained bymee.
RS Trhsed e
3L U8

Ozath Ceramissioner
_High‘ Court, Allahabad

Luckonow Bench

Do, '3'35“/35/@9/,,5 | .
ok /?’M g | | . ” \




' DLI, FZR, ALD, 1XO, MB, JU & BKN.

In the Hon'ble High Court of Judicature at Allahabad
Sitting at Lucknow. ‘ 'q;/~

"Writ Petition No. 153 of 1980,

K.M, Lal andiothers. cee Petitioners -

. Versus ‘

Unicn of India and others. ... Respondents,
ANNEXURE 18,

NORTHERN RAILWAY

- Headquarters Office,
Baroda House,
. New Delhi
No. 757E/61-XVII(EIB) | Dated: 22-12-80,

‘The Divl. Railway Managers,

Northern Railwsy,

SUB:s Combined Selection for the posts of Station Supdt/
Traffic Inspectors/Chief Yard Masters Grade |
_§.700 900(Rs).

As a result of the combined selection (Viva-voce test)
for the posts of Station Supdts/Traffic Inspectors/Chief Yard
Masters Grade Rs.700-900(RS) held in this. office on 29-1-80 to
7-2-80 and Supplementary test for absentees conducted on
12-3-80 and 13-3-80, the following candidates have been placed '

~on the provisional panels in order of merit :-

PROVISIONAL PANEL FOR THE POST OF STATION SUPDT.
GRADE Rs.700 - 900(RS).

Shri Misri lLal, S/C of ftg. SS/MB.

Shri Jaswant Singh,  Offtg. TI/BKN.

shri P.N, Sondhi, SM/MB - Reétired.

shri P.S., Jaspal, ' Offtg. SS/JAT - Retired.
shri Hotu Ram Arora, Offtg. SS/BSB.

(continued on page 2)
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Offtg. S3/PTK

. 0fftg. SS/SML.

SM/MB

SM/DLI - Retired.
0ff'tg. S8/ASR.
SM/BKN,

SM/LKO.

- SM/BKN.
 SM/LKO.

SM/1KO. |
SM/LKO. - ’

 8M/MB - Retired,

SM/AID,
SM/MB.
SM/MB.
SM/MB.

SM/FZR.

SM/JU.

SM/BKN,

of f'tg. 88/BKN.
SM/JU. .

SM/JU,

PROVISIONAL PANEL FOR THE POST OF TRAFFIC INSPECTOR

@pnéxure 18, = 2
6.  Shri Hari Kishan Sethi,
7. ' shri R.K. Bhardwaj,
8. Shri R.S. Gupta,
9, . Shri J.8. Kohli,
10.  §hri Raghubir Singh,
11, shri .J.S. Uppal,
12, Shri S8.P. Srivastava,
13. Shri Satogan Singh,
14,  Shri M.W. Siddiqui,
15,  sbri 8.D, Singh,
16, 8hri C.S, Pandey,
17, 8hri 8.K, Jain,
18,  Shri Shiv Charan Singh,
19, shri K.B. lLal Saxena,
20, Shri V.P, Saxena,
21,  Shri Chhotey Ial, 8/C
22, Shri Pyara Singh, S/C .
23,  8hri Radha Kishan, $/C
2+,  Shri Mehanga Singh,$/C
25, Shri Gopi Ram, 8/T
26,  Shri R.R. Naik, S/T
27,  8bri J.R, Meena, $/T
GRADE Rs, 700-900(R8).
1.  8hri B.P. Misra,
2. Shri R.L. Bangia,'
3. Shri K.X. Rattan,
L, 8hri G.B. Flynn,
5e &hri K.M. Lal,
6.  Shri M.L. Kalla,
7.  Shri Narain Ram,
8. Shri 8.P. Gupta,
9. . Shri K.K. Sharma,
10.  shri Dharambir,
11, shri T.N. Vajpai,
12,°

Shri M.R. Puri,

TI/JU.

TI/HQ.
TI/FZR.
TI/LKO.

- TI/1K0.

TI/BKN - Retired.
TI/BKN.
TI/F2R.
TI/FZR.
TI/DLI.

. TI/LKO.

TI/J0.

(continued on page 3)
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13,

T,

15.
16,
17.

18.

19.

20,
21.
22,

230' '

24,

25,

264

2.
28,

29,
30,
31.
32,
33.
3k,

 fnnexure 18.

Shri

Shri
Shri

- ghri

Shri
shri
Shri
Shri
Shri
Shri
shri
Shri

- Shri

Shri
Shri
shri
Shri
Shri
Shri
Shri
Shri
Shri

T.C.

i
w

Inamul Haq,

B.N. Srivestava,
S.S. Sharma, "
G.B. Negi,-

B.¥. Singh,
Attam Prakash,
Lakhan Lal, S/C,
Kessar Singh, |
D.K. Agarwal,
A.C. Chadha,
K.R. Agnihotri,
K.C. Gautam,
Raghuvansh Rai,
Joginder Singh,
Harminder Singh, S/C
Balwant Rai,
Hans Raj,

M.M. Dhyani,
P.N. Scni,

B.S. Gill,
Bhardwaj,

S+P. Srivastava,

TI/IKO. /

SM/LKO. . | !
y TI/MB.

TI/MB.

TI/MB.

TI/DLI.

TI/MB.

TI/JU.

SM/ALD,

8M/DLI.

SM/DLI.

CYM/ALD,

SW/ALD,

SC/sM/DLI.

SM/FZR.

TI/FZR.,

TI/BKN,

TI/DLI.

 TI/DLI.

TI/FZR.
TI/ALD.

PROVISIONAL PANEL FOR THE POST OF CHIEF YARD MASTIER
GRADE Rs, 700-900(RS). .

Shri
shri
Shri
Shri
Shri
Shri
sShri
Shri
shri
ghri
Shri
Shri

Manohar Lal,

Kundan Lal,

S.N. Singh,

B.P. Mandal,

P.D. Chaturvedi,
B.P. %rivastava,
M.M.Dayal Bhatnagar,
M.C. Joshi,
Yeshpal,

Hari Kishan Nagia,
0.P. Verma,

C.P, &ingh,

Kaloo Ram,

G.Se Srivastava,
Shiv Raj Singh,

'SM/BKN.
SM/BKN.
Dy.CYM/IKO.
Dy.CYM/MB.
TI/Traffic Survey.
Dy.CYM/MB.
Dy.CYM/MB.
SM/I1KO,
sM/D1I.
SM/DLI,
SM/MB.
SM/JU,
SM/MB.
SM/JU.

(continued on page u)
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Annexure 18, = 4 =
o 0%
) 16. shri R.R. Singh, SM/1XO.
17.  ghri Kartar Singh, 8/C SM/FZR.
18,  Shri Harjit Singh Rao,S8/C SM/FZR.
19,  Shri Nathu Ram, . $/C SM/MB. -
| 20,  shri Gurbachan Singh, Dy.CYM/DLI.
. 21,  shri V.P. Dutta, © -do-
7 22,  Shri Ved Prakash, 8/C -do-
© 23,  shri Jenki Dass - =do-
24,  Shri R.L. Tiwari, . TI/ALD,
2.  Shri G.P. Upadhya, -do-
R 26, ' Shri Girdhari Lal, ~do-
| 27.  shri Gulshen Ial, | ~do-
\ 28,  Shri 8.R. Dade Rao, S/T  SMW/JU.

. The above panels are provisional and have the approval of
>~ C.R.L.S, | | - |
The above staff'may please be warnea‘that retention of their
names on the panel is subject to the condition that their
PRt mMmUmmmgNMMs%ﬁﬁm%mduﬂgmewﬁmwof
the panel and the mere fact that any one has been placed on
the panel does not gurantee that he will be posted against
the post for which empanelled. If DAR case for imposition
of major penalty is contemplated or initiated against any
‘ employée after the last letter of\your‘divisioh, this office
r- . may be advised and the result of that employeé may not be
‘ notified. ' : :

-

N
VAN

4 Sd/- Dev ' Raj
for General Manager (P).
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In the Hen'ble High Court of Judicature at Allahabad

D. / 8itting at Lucknow.
Writ Petition No. 153 of 1980.
i*\ | K.M. Lal and others. , e - Petitioners.
Versus
Union of India and others, vse | Respondents. ,
R A | N
N o ANNEXURE _ 19,
hat : ' ,
3 The General Manager,
P Northern Railway,
o Baroda House,
| New Delhi,
THROUGH - The Divl. Railway Manager,
| Northern Railway,
Lucknov,
| ~ STB: HON'BLE - COURTS' ORDERS DATED 27-11-1980
/ : IN C.M. An. No. 5236 (W) - 80 IN RE:
P , - W.P. 153/1980,
?‘\n S We, the following, for and on behalf of Petitioners,

herewith submit the Hon'ble Courts' orders dated 27-11-80
in the above menticned case for information and necessary
action.

_ - The orders relate to 'appliCatlon for interim relief!
in ¥P No.153 of 1980 in the High Court of Judicature at '
Allahabad Lucknow Bench re: Shri K. M. Lal & others versus
Union of India and others.

Yours faithfully,
For Petitioners -

Dated. 10=12-1980, - 8d/- G.B. Flym, TI/IXO.
_ . . sd/- K.M. Lal, TI/IKO.

; ‘ Copy forwarded to Divli.Rly.  -8d/- B,N. Misra, Dy.CHC/IKO.
Manager(P), N.Rly.,Lucknow sd/- I. Hagq, TI/FD.

for necessary action.

-
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. In the Hon'ble High Court of Judiceture &t Allahubed,

(Lucknow Bemneh), Lucknow,
, FoR AR R

Writ Petition No, 183 of 1980°

K.M, Lal and others, - Pet it doners, -
Union of Indle end otheps, ---  Respondents,

| In the gbove noted Writ Petition, I aw filing
the Supplementery Affidevit on behelf of the Petitioner
within time, «nd the seme méy kindly be e:ccepted; |

Lucknow, Dé&ted: A r
‘ Adwocete, <

1 o .
o..1981 Counsel for the Petitioner,

- o o
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y. -~ In the Hon'ble High Court of Judicature at Allahabad

Sitting{at Lucknow

Writ Petition No. 153 of 1980

R Vi

;
|
L

K.M.Lal and others " ++. Petitioners
)»mﬂ' ) ) ' versus
.Unien of India and others . ees Respondents

) : . . N .. ] . . p

Sipplementary A;fidavit'

I, K.M.Lal, aged about 47 years son of late ‘
Shri R.B.Lal, Traffic Inspector (SWR) resident of ‘
T-36A Northern Railway Colony, Charbagh, Lucknow,

réﬂ"..!‘ : ,
A er for , ) do hereby solemnly affirm and state as under:

-

l. . That the deponent is petitioner No.l in the
above writ petition and he is fullychnversaﬁt.with

the facts deposed to hereinafter,

2. That the ordér of this Hon'ble Court dated
27.11.1980 has not been complied with as yet. The
petitioners have not been promoeted to higher posté,‘
though they were declaﬁed mccessful in the test,
_inspité of repeated requests having been made by them.

True copies of reminders are already annexed as

Annexures 19, 20 and 21 and 22 with Civil Mise.

Application No.3187 of 1981. . I
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3. That the respondents in the circumstaces committed

contempt of this Hon'ble Courte

4, Tﬁat instead of implementing the orders of this
Hon'ble Court the respondents by order No.940-E/15-XVII-
A(Ein) dated 22.8.81 have promoted s/Shri G.D.Kharg
BfP.Singh and V.B.Kﬁare-who are juniors to many of the
petitioners. A photostat copy of the order is annexed

hereto as Annexure 23.

Dated: Jucknow g(ﬁ;m/f/(mi/

‘August27.1981.

Verificatiqns

I, the above named deponeht do hereby verify. that
the contents of paragraphs 1 to 4 are true to my know-
ledge. No part of this affidavit is false and nothing

material has been concealed., SO help me God.

-

Dated: Lucknow . P
Augustﬁ?§ ,1981

I identify the deponent
who has signed before me

Solemny affirm =mm@ sk= before me%é"@ AW"-")/
on 96.8.9 at 9 v am/pm-by Shri Pl é

K.M.Lal who is identified by Shrigzrz %  -p o ‘Qﬁ%
Advocate, High Court, Iuck 0o P77 5 pdhiTomiudel
I have satisfied myself by examining

the deponent that he understands -the

- contents of this affidavit which have

been read out and explainedby me.

| 2(8f0) |

Oath Commissi{met

. High Court, Aliakabad
Lucknow Benck

N, Six/,,;z EVPED
Date Qq -2.2)
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sy S ,': R Headquarters oﬂ'ica . v
Lo T ~ Baroda touns Mcm oglh.h 3 _;‘
R, Nn.l‘wa/‘lgm T S < ™

-Tho f‘nllnming tranef‘ere and postings are ordered wlth immadiete affuct:—»

: fs?i_;y’f.' émt lin O« Khare, CMC/HG, 1s “appointed to offiolsta in Closs 11 setvice, . .
L7« o on edwhoc basis, and posted as ATG(PH)/H j vice ghri ghiv Kumal, - R
iR ghrd div Kumar, riTUOpH)/HQ i posted as AT, (FM) vice Sl N,

.. stivastava, S

L 3. L B HUN, gxiug.s;mua, ATO(FM)/Hu 18 transgforred to Yaranasi and pnsmd
- as Aco{U)/varanest vice shri poN, Srivastava. :

S, ghrl PN, Seivastava, ACO(C)/Varansei, is transferred Lo Lucknaw m\:isnm .
ST and pasted aa Station Supdt,, Varanasl vice shri J. G miara ratirinq from .
Iy g Rai luay $rvico on o B, BT (AN), ¥, 3
‘-}’A'S.‘ T gh% B,p. ingh, OH:, mB-plvieion, ie appninted to officiate in Clasa 11
Ty o 391‘\11"6 oh adhoc basis, and postod a8 A.0.5 (M)/MB vice Gheluk. singh.

bs- shri R.Ke Singh, AOS(M)/MB is trangferted to Varanaei and postsd as B
. ACﬁ(C)/Uardnasi against an existing vacancy. _ . L
A shri chudi Lal, AD§/Rosa, is tranaferred to FZR plvisdon and pnstud a8 i

vz ATS Amritear vice shri H.g Sandhu, e
B 1Y gri ¥, 8. Khare, CHGC, OLI-pivn, is transforred to FzR-tivision, appninted ‘;-'7.
©.. . " to officiate in Class I1 gurvico, on ad-hec baais, and postad es an”/ “
/ Furozopore, vice ghri G C. suthe - :;‘*
R T ghrd 8 C. sthg ROS(C}, FZR is postad as AGS(M) FIR against a oxi et!ng L

Vacancys '
10, shri Wod prakash, ATD, on loavo, is rocalled Prom loave and postod a8

Manogor, 1C0, Pargati Madan, New puihd,
! ‘Tho abovo orders hovo thu apjroval f COP§/CCS.  Thu promotion ordore of . ..
%Wﬂsmri G, Oy ‘Kharo, 8,p, singh, VB, Khate and posting ordots of snrvaahbi BNy
: . &ivastavs and Chudi {al have the approval of G M, L
Notog= 1. Mg (romotion of sarvashri G.O Kharo, B.p.Singh & V.8. Kharo to J
Class 11 Gurwico 1s purely oh ndhoc basis and will not confor upon . *
them any proacriptivo right for simfiler promotions, in future, in
proforanco to thuir sonfor, 1t 18 algo subjoct to thoir passing of ». AR
Mmodical Exomination, whorovor nocossary, et
o Shri PN, Srivastava must toko ovor as station gupdt, BSB ob 31‘;3‘31(;‘“)

4 , 3. Ordors TUOBI‘dIﬂq pcsting of o roliof vico shri [,hﬂdi lﬁlj RGS/ROEQ, s :_{ ; _
will follow, ::;.) TR
Hindt varelon wlll follow, A KL

- /o W‘/Ha

aﬁi
' | - : { So Oharhi )2
. um?&&-g/is»xxuzxu.n(un) ' :
m{wdt i . ‘ for Ganural Managor(p ).

f‘utwrdnd te FA & CAO(EG), B.Houso ,NOLS, ~ 2. DRMA/OLL, FZR,MB, (KO} OA .
KOy § o4 CCS(C)/ Vrranaed f ; y ) OADS, m,rm,m;, e
o mmwg 3{ b BI11 Clork Elo ond $O(15)/Hacon Orfice, for infotmotion .
Bopy forwsrdod for fnfurmation tog-1.41) HODs through thuir ﬂﬂfa.?. g/ QKN A
B may.to g AUde CVO, RE(U)E(T ), sr. &DIM, aS(Ounfdi, ), CR/ Ly« fpu((‘).q JIPA‘D‘. '
4, gsototary (€), Rly, 8 urd, B, Yipdt, Kanpurc ﬁnm,xan”w,(, gt oN g ivasteva, ﬁCf)(L},’
S 08, T Yu i givastova, ATO(FI ) Ho Be B, iV Kumar, STUMDH)H & 00 40, stngh, A0 S(M 0D
e UNE Lol h0%/RuBay 11, 3. 8 o 5IEN, AOS(C)F IR 12, She WU Prokashy ATD o #A tﬁ
E—ﬂ-‘ﬁi 13, hoH O/ Barcds Hnuﬁu,Num bithd Pur making out H.im'ii vgksion,

o ¥
Lol
v : . N " - X . N . o
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In ‘the Hon'ble High Court of Judicature at Allahabad

e AU

Sitting at Lucknow

Civil Misc.Appl.No._ (W) of 1981

L

)hmh v ' - K.M.Lal and others coe Applicants
In re: .‘
LT . Writ Petition No.1563 of 1980
K.M;Lal and others oo Petitioners
; : versus |
Union of India and others - ees . Respondents
Affidavit
)

I, X.M.Lal, aged about 47 years, son of
late Shri R.B.Lal, Traffic Inspector { SWR), “
Resident of T-36, #.N.Rly, Colony, Charbagh, |

.Lucknow, do hereby solemnly affim and state as éi.'lh
under: .

1. - That the deponent is petitioner No.l in the

above writ.petition and he is fully conversant with

the facts deposed to hereinafter.

;//////" 1. That the petitioners have filed the aforesaid

writ petition praying for (i) issue of a writ direction




D

or order in ﬁhe nature of mandamus (i) directing
respondents 1 to 4 %o give due allowance to the
petitionéfs in respeét of 254 quota reserved for

““n ‘ “Traffice Apprentice for appointment/pfomotion in
the higher grade df RTAS; (ii) commanding respondents
1-4 to treat the petitioners as having been given the

- benefit of 254 rese vation of annual vacancies

m ntioned above, refix the seniority and grant con=

«
Ve
o =l
= ol

el

firmation and promotion in accordance therewith;
(iii) réstraining respondents 1-4 from holding any
— | further selections to?bhe post of Station Superin—
| o tendent/Traffic Inspector/Chief Yard Master in the
grade of Rs.700-900 and Chief Pontroller in grade of
" Rs«840-a040 and,lower‘gazet%ea scale of Rs«650-1200
without absorbing . the petitioners in accordance with
~ their due seniority; (iv) directing respondents 1-4
to give full effect to the decision of Delbi and
Allahabad High Courts;rrefik the seniority in
accordance therewith and grant the petitioners all
. | incidental reliefs;'(v) commanding respondents 1&4
to révise the seniority ligh in accordance with law;
(vi) and quashing the seniority 1ist of k9.11.1978
and 12.4.1979. Other ancillary reliefs were also

clajimed. -

3. That the case.of the petitioner briefly was
that 25% of the posts in grade Bs.200-300 (PS)/ -

550-380 (4S) of the posts of Section Controller/

Station Master/ A«S.Ms/ Yard Masters had to be

i - filled up from amongst the Traffice Apprentices which
///////////had not besn done.
4. | That if the above 25% guota had been allotted

to the Traffic Xmspex dpprentices, the petitioners

e
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would have been appointed on the aforesaid posts
ruch earlier angd cohsequently they would have

secured higher position in;the seniority lists

- | | 5. That in similar situation a writ petition
N0.3028 of 1972 had been filed'in the 41lszhabagd
High Court by some Traffic Rpprentices of Allahabad

Divisions claiming the aforesaid benefits.

6o That by judgment dated 18.7.1978 this Hon!ble
3 Court had been pleased to set aside the seniority

\ym”, | . 1ist which had not given the benefit of the |

g aforesaid quota to the Traffic Apprentices of

#Allahabad Division. Consequently promotions

in the Allahabad division to the post of 4ssistant

| Operating‘Superintendent/ﬁssistant Commercial

1 Superinﬁan&ent from inter alia the Traffic Apnren-

‘ tices was made after giving due weigbtage of

seniority to the Traffic dpprentices.

) | 7. That in Delhi Division also some Traffic
dpprentices had also filed a writ petition im
: : for eimilar rsliefs. The said petition was allowed
] ~and directions similar to those‘issued by the
N 41lahabad High Court were granted by the Delhi

High Court also.

8. That the petitioners are identically

situated with those who had filed petitionasss at

Aliahabad and Delhi High Courtss

. That since the petitioners were not given
benefit of the said 25% quota meant for the

\
Traffic 4Apprentices, they filed the aforesaid
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writ petition No.153 of 1980 in this Hon'ble Court.

10. That along with the writ petition an applica-

tion was also moved for interim relief. On the said
épplication this‘Hon’ble Court was pleased to pass

the following orders

"Iesue Notice. In paragraph 55 of the peti-
tion it has been alleged that there are about
66 vacancies out of which 20 persons have been
called from Lucknow Division. The péﬁitioners’
have further contended that they have been
“called for interview from Lucknow Division.
In paragraph 58 of the petitidn it is alleged
‘that the selections are to be held from 28th
January to 7th Februazy, 1980. Obviously the
results would no t therefore be declared
before 7.2.80._ Keeping in view the allegations
nade in the petition we, therefore, drder
that the petitioners may, without prejudice
to their claim and contentions, appear before
the Selection Committee on the scheduled dates.
However, the results for ten posﬁ& shall not
be declared before 6.2.1980. |
-The stay application shall be listed

for further orders on 4.2.80.

The 1éarned counsel for the petitionsrs -
undertakes to serve notices of the writ peti-
tion and the stay application on tbe'Opposim
parties 1,2 and 4 by 292.1.1980. He shall file
an affidavit of service.

The office shall issue Dasti summons

to the learned counsel for the petitioners
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stating-in the notice on the stay applica-
tion that the stay application shall be
1 ‘listed for further orders on 4.2.1980"

’ Sd/- T.S:Misra
58/~ K.S.Verna
25.1.1980%

“11. That subsequently anothar appllcdtlon No.

5236( W) of 1980 was moved by the pet1t1oncrs for
modification of the aforesaid stay order. This
Hon'ble Court was pleased to diredt that the
results of the tests'in_queétion held during the

period 27.11.80 %o 7.2.1980 shall be declarad

~and in case petitioners or any of them were found

to be successful promotions shall be made in
accordance with the principles laid down in this

Hon'bielCourt Judgement for Allahabad Division.

12. That thé éetitioners who had appeared at
the tests had been declared successful at the tests

and they were consequently promoted to the posts of

Traffic Inspector/Station Superintendent/Chief Yard

Master in the grade ofi&-700-900.

13. That although the pétitionérs were promoted
on the above posts and were regularized on the said

poste in June, 1981 they have still not been given

the benefit of the judgment of &llahabad High Court

in Writ Petition No.3028 of 1972 as the sehiority

list have not been revised accordingly.

4. That in the ¢ ircumstences another application

was moved (C.M.£4.N0.3187 of 1981) on'which this



‘Hon'ble Court passed the following order on 15.9.81:

15.

"The averments in the writ petition and in
the Supplementary'affidavit and in the affi-
davit accompanying this apnlication remain
unrebutted till date. Howevér,‘Sri Robin
Witra preys for and is allowedltwovweeks‘
Parther time for filing counder affidavit
to the writ petition and also tbﬁ the
supplementar& affidavit. 1In the meantime

it is to be noted that the interim order

dated 27.11.80 is gquite categorical and it

requires Railway 4dministration to make

promotions in accordance with the principles
laid down in the decision of this Court dated
38.7~2978 in wfit petition No.3028 of 1972,
notwithstahding that the present petitioners
were not parties to that writ petition.

Accordingly it is hereby directed that the

~decision of the court in the earlier writ

petition shall be given effgct to in respect
of the petitionérs as well and no body junior
to the petitioners shall he promoted in
preference to the peﬁitionefs. Further if
the petitioners are, in accordance with the
judgment, so extended to them, due for
promotion they or any of them who are so

due shall be promotede

Sd/" K'No Goyal
: 15.9.1981"

That the next posts towhich the petitioners

can be considered for promotien is that of assistant

Operating Superintendent, dssistant Commercial

-
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'Dated: Lucknow

Superintendent and #éssistant Traffic Officer in
the scale of Rs.840-1200, which are the lower gazetted

4

posts.

16. “That promotions on the above lower gazetted

posts are based on seniorityecum-tests.

17 - That if the petitioners had been given

their due seniority in accordance with the principles
laid down in the &llahabad High Court decision,

they would have been promoted on the aforesaid

lower gazetted posﬁs along time back. 4s a métter
of fact juniors to the petitioners have been
promoted_as far back as 1977 and promotions o%
juniors are still continuing.} Such promotions

on the; post of lower gazetted scales are being

made without any tests, overlooking the claim of

the petitionerse

18. That promotions to the said posts are
being made o n the basis of a SGniority list parts

of which have élready been guashed by the Allahab g

High Court and Delhi High Court.

19. That in the circumstances it is exp&dient
that the respondents 1 to 4 may be restrainéd from
making any promotions on the lower gazetted scales
without giving due weightage to the seniority of
the petitioners taking into account the decisions
of the 4llahabad High Court and DTelhi High Courte

DEPONENT.

\

NoVémber‘r? 2981
: r
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Verifications

»1, the above named deponent, do hereby

verify that the contents of paragraphs 1 to 18 are

- true to my knowledge and ﬁhose of para 19 are

belie\}ed Yy me to be true. No parfc_ofthis affidavit

is false and nothing material has been concealed.

So help me God.

Dated: Lucknow

November }7 ,1981.

I identify the deponent
who has s igned before me

s | Chody N‘O Kiweer Qo S R Tornale
A v cat

‘Solemnly affirmed before me on

at Qs am/p= by Shri K.M.Lal, who .
is identified by Shrid=® (‘lt\(uwx" qu,\k&é?q\&“e%wﬁﬁ

Advocate, High Court, Lucknow.

I.have satisfied myself by examining
the deponent that he understands the
contents of this affida—=it whi h have
been read out and explained by me.

/(\A(é e

OATH COMNMISSIO
ngh Coutt, (Lutknow Béﬂﬁh’
| Lucktow

No .. 5|1%5| 8-
LALE. o s \‘\\\\\Q{
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work of the gdministration and that in.

Public interest the ex-parte stay order

passed by this Hon'ble Court may kindly

be suitably amended to enable the Reilway
hdministration to make adhoc temporary.

promotions purely as a tentative measure,

Prayer,
WHEREFORE, it is most respectfully
prayed that the above Writ Petition may
be dismissed as having become infructuous or

in the alternative, the ex~-parte stay order

passed by this Hon'tle Court may be modified

~ and the respondénté mey be permitted

to make other promotions purely as a local

temporary tentative arrangement,

“Lucknow, . - Advocate "

" Dated: 31.1. 83

Counsel for Opp-parties

E
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In the Hon'ble High Court of Judicature at Allahabad,
| Lucknow Bench, Lﬁcknow. ‘

e —— R - -~ -
o ———— L e -a

b | . 0980
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C ¢ ')J—Obqva’)

RECE[PT FOR PAYMENT TO GOVERNMENT

Try “Form No. 385

(Form No. 1, Chapter I1I, Parapra
ph 26, Fi R - |
Handbook VolumegV Part Hnancial

e )[}’70444 ? «es Petitioners,

' ‘\~\ RCCelpt No. ._._‘.‘_%_.&
e .-‘ < &
Plac {"—-'—n—-a ..i.el _T.__;_:Da ta: amty X -; 5.0
R « AT

= Department’aud office —
Alla™™ '

Recexved f&n T’ﬁ‘c}\(x”f\g:&’( Nq! "ﬁ
the m»of Rupees-—-”,—Z-{—._,_._,.Q e

L]

L 'Y Opp“‘parties '] -

_.._.._‘_..—.—4—._. -

F APPLICATION ON BEHALFR

5" .
on.account of——- £330
) - ar 100 ) ld
‘.._7:________%%3%?’ 4 amerrar o t—*{“'
: .,?ﬁr‘%ﬂm ! =
- e L / Signature of Government Servant ',W
S / graating the regeipt. . aged about

|
\ }' '

‘Casher or Accountan—t? DeSigNationmemm — e N / 2 /3
A—: %‘;:’ —— W“/L HE A
uresently working as Jecocer ¥ ak ( )

in the Head Quarters! Office of

‘4L’ Northern' Railway,. Barcda House, New Delhi

do hereby affirm and state on oath as under:-

1. That the depovent is nresently workins
as §° pP-o. ('T‘“) in the Head Quarters' office
of Worthern Railway, Baroda House, New Delhi
and is well conversant;/gf the facts stated
hereunder. The deponant is authorised to

- swear this affidavit on behalf of the opposite

parties,
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2, That the devonent has reaa qnd understood

- the writ petltlon and tha various apnlicatvons

filed by the petitioners for interim reliefs, .

3. That the petltloners in the present wrlt

petition have clalmed the follOW1nF reliefs:-

. I+ To issue a writ,vdirecpion or order
in- the nature of mandamus directing
| the_respondants Nos1 to 4 to give &tﬁ: .
| allbwance to the petitioners in resPeét |
~of 25% quota reserved for Traffic |
Apprentlces for app01ntment/senlor1ty/

promotlon in the Higher grade of RTAs,

II. Iséue a writ, direction or oréer in the .
| rmnweéfmmM%mscmwmmng'me_ |
Respondants 1 %o 4 to treat the )

- petitioners as having being given the
-benéfit'of 25% reservatiop of annuel
vacancies mentioned above, refix the
seniority and grant confirmation and
promotion in accordancg tberewith@.

III, Issue writ, direction or order in nature
- éf mandamus restraining the respondants
1 to 4 from holding any further selections |
to the post of Station Superinteﬁdent/
Traffic Inspector/Chief Yard Mester in the

grade Bss 700-~900 and Chief Controller in
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the grade ls. 840-1040 and lower gazetted scale of
" se650~-1200 without absorking the petitioners in

accordance with their due seniority.

E3

IV, Issue a”writ, direction or ofder in the natufe of
‘mand amus dirécting theiReSPOndants 1;4«to give full
effect to the decision of Delhi High Court end
Allahabad High Court mentioned ahove, refix the
senioriﬁy in accordance therewith gnd grant the

petitioners all incidentel reliefs..

' 'y, Issue writ, direction or order in the nature of

. mendamus commanding‘tbe-Respondants 1 to 4 %o
revise the seniority in accordance with law,.
'VI}_Issue‘wrif, direction or order in. the nature of
certiorari guashing the semiority list of 19,11.1978
and 12.4.1979. . | .
fVII.Issue such other writ,m@irdction of order aé are

deemed just and proper.
VIII. Award cost of the writ petition to the petitioners,

4. That the main relief claimed by the petitioners is

that they may be given the benefit of judgement of the

High Court at Allahabad in Civil Misc. Writ petition’
- e |

No0.3028 of 1982,

5. That in view of the facts stated in the

| subsequent'paragfaphs, it is not necessary to reply
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to the facts alleged in the parggraphs 1 to 58 of

1

the'writ petition.

64 That in the writ petition before the Allshabad
’ ﬁigh'Court,the‘petitioners were Traffie Apprentices
as inthe present case and they claimed that‘they have
: aat been'éiven the benefit 25% quota at the initial
recruitment in terég//of clrculars of‘the railway Board.

The Allahabad High Court. by its Judgement allswed the
writ petition and directed the Railway jg;;aistration

< to give the benefit of 254 queta to the petitioners
inthe initial recruitment grade and refix the senicrity

Vl//
and adjust their Promotions accordingly,

f 3

T That the similar writ petitions were, filed
before the PunJab akérnelhi High Courts which were
alldwed that these Judgements, in respect of the
petitioners in these cases were implemented, .

8e That there are 7 pivisions in the Neorthern

Railway buat the"benefit of the Judgements were givrn |
only in 3 “ivisions 1.e.2il8habad, Delhi, and Ferpzepur
in accordance with he Judgements of the various High

Courts to the petitioners nnly,

9. Thet the petitioners inthe present writ
petition are also Traffic Apprentices and have claimed
the same benefits as ordered in the ﬂliahabad High Court

Judgement in Civil Misc.Writ petition Np.3028 of 1972,

10, ~ That it may be stated that in order to iaplement
~ the Judgement of the Allshabad High Court, it became
nNecessary to work out the number of vacancies which
occured in the categories of RTAs grade Rs.200-300/
Contdeseee5
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250«380 from 1954 gnwards in erder te arrive at 25%
m{‘ quota of Traffic @pprentiees. This necessiated
searching of records of more than 20 years old and
'nSSEer of files had to be consulted. The post of -
RTAs is a Division controlled post. Thus 1t tooP' about
ol »—

2 years to prepare the seniority 11st in the 1ight of

£
3“\} - the Judgement of‘the Allahabad High Court,
. 11, ‘That the Northera gailvay Mministration vide

its letter No.l757;E/42¢VI/EIB, dated 6/2/1380 wrég;»g;
the Rallway Bsard ‘that in view of the Judgement of
©© Hon'ble High Courts of Allshabad, Delhi,. and Punjab &
Haryana, the benefits of these Judgements may be

given to allihe rraffic Apprentices in all the Divisisns
of Northeni Railwaye.p true copy of this letter is being
annexed herewith as ggﬁg&ggg_;a,

12, That the Railway Bnard vide its letter dated
24/26-12-1980, a copy of which is belng annexed herewith
as ANNEXURE ‘B! ,decided that the seniority list of all
the Traffic Apprentices in all the Divisions may be v
prepared afresh in the manner directed and in the light

of observatinns made inthe Judgements of Allahabad,

Punjab and Haryana & Delhi High Courts,

:

L
.
¢
:
?

¥

13,  That in view of the directions of the pailway
Board,the work relating to the revision »f the seniority

. W

lists of all Traffiec @pprentices -of Northern Railway

in terms of Judgements of @llahabad, Delhi, Purjab &
Haryana High Courts was taken in hand. This work is of
vplumingus nature and relates to the revisinn of seniority

M
inthe categnries and grades mentioned below. ﬂbm 1954 to

1963 e Contd.,,. aee 6
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ASMg/ATMs/SCNLs crade Rse200«300(P8)/250-360(AS) which
~ 1is controlled by the Divisisns

-~

| (Selection post )e
YMs/SCNLs ~ Grade RS.260-350(PS)/335-425(4S) which
|  wasoontrelled by the Division( Non-
) selectinn,)
SMs/I1s. crade Rs.260-350(PS)/335-425(A8) which
' was COntrq%led.by the Hd.Qrs. office
(fbrmer;;/ﬁon-selection post but later
" Seléetinn post Yo
SMs/I1s/CiMs, Grade Rsa300-400(?5)/370-475(&5)‘which
| . was controlléd by the Hd.grs. office.
Sis and CYMs gr,de Rs.300-400(P5)
selection and TIs npn-selectinn,
SMs/TIs/CYMs, ‘Grade Rse360-500(PS)/450~575(4AS) which
was controlled by Ha.gqrs.effice (all
pnsts are selectinn posts ).
. From the above, it is evident that the numernus
&Eéis formed in alng;‘abﬁve categqries from 1954 to 1963
are required to be consulted and modified. Since nld cases
of over 25 yearst p@ribd_are not readily forthesming at
this distant date,the matter was referred to the Railvay

E/, .
Bozre for decisinn, keeping inview of phe complexities

- arising out of the Judgements of varinus High Courts,

vide this office letter N0.522-E/64.IX/25/EIB,dated
30/7/1982, a reply to which has been received vide Bpard's
letter WO.E(NG)I-80/SR6/9 dated 17/8/1982, A true copy

of Bsard's letter is ieipg annexed herewith as jonexure'C'.

Contd.. [ X X X 070
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14, ? | That 1n accordanoe w*th the direetlans nf the
Rallway Board dated 24/26412-80 and in light of the
Judgements of Hon'ble High CQurts of Allahabad,Delhi,
Pﬁnjab & Haryana, the Respondants havé p;epared a
provisinnal 1list and have giéen the benefit.‘of revised
seninrity to ailuthe_petitionérs as well as to other
Traffic {pprentices in allte 7 Divisions. A tTue copy
of this revised list is beiﬁé attached as Annexure D
of this affidavite | ”

P

15, That the objectiong o the 1list as mentinned
in paragraph. 14 above have been invited upte 31/12/1982,

[ e
@@y 1ist has been prepared in accordance with.

the Judgement delivered by the Hon'ble High Court of

gt ae s

Allshagbad in Civil Misc. writ petition Nee. 3028 of 1972, A

A buae, Wby ot ammmsuniﬁ_tuﬁ;ua k&uAA%,Omeﬂﬂmﬁi$deuw

h/om> Rﬂmmdauﬁkﬂ*
%?Q§%§16. That after considering the abjections Treceived
%

<
on the said provisional 1ist 'dated 16/11/1982 the 1ist
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17, That the Railvay pdministration is making
sincere efforts to give full benefit of judgements of
Hontble High Courts of Allshabad, pelhi, Punjab & Haryans

O g

to all concerned including the petitinners and the same )
will be done at a very early date. | . . :
18, That ;ﬁm;in vie;*”of the facts stated above, ;
~this writ petition has becnme 1nfructuous and is liable

to ggﬂdismissed..\ g

Contdeeeess8 i
8
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IN THE HON'BIE CQURT OF JUDICATURE AT ALLAHABAD ////f ;
LUCKNOW BENCH, LUCKNOW = . | )\
CIVIL MISC, APPLICATI QN NO, (W) ~ OF 1982
IN RE : .

- Writ Petition No, 153 of 1980

Sri KM, Lal and others seoees  ReEkiRimgrxyx Petitioner
7 s | versus '
AN , Union of India and others coe Cpp. Parties,
Kk k

Copy of Northem Railway, Headquarters Office, letter No.757-E/42-VI
dated 6.2.1980 addressed to the Secretary, Establishment, Railway
Board, New Delhi, '

r ' ‘ * %k
N\ ' Sub: Fixation of seniority of Traffic Apprentices vig-a-
Y vis rankers. ‘

’ 4 .
. w 1t was proposed to the Railway Board vide this office letter No,
»—  145-E/C/17535/A0/SSB/W dated 25.2.1972 that Traffic Apprentices re-
;- cruited against 25% vacancies of Section Controllers/Yard Staff ang
Station Transportation Cadre in Grade Rs. 200-300 (PS)./250-380 (aS)
may be allowed seniority according to their quota on the basis of
their roster positiong 1,5,9 ete; against the vacancies which arose
+ from 1.4,1954 onwards, Thig proposal was based on the fact that
commercial Apprentices had been assicned seniority vig-a-vis rankers
accerding to their quota on the basis of their roster positions on .
receipt of judgement given by Allehabad High Court on the writ peti-
~tieon filled by one of the Commercial Apprentices, The Rajilway Board
did not agree to this proposal vide their letters No,E (NG) 172 SR6/19
dated 3.11.1973 and 22,7,197%, in view cf the judgement given by the
. single bench of Delbi High Court on 8.8,1972 in the writ petition

filed by Shri S$.S, Lal and other Traffic Apprenticeg of Delhi Division
of this Railway. . :

v
Ao

- The Traffic Apprentices of Delhi Division filed an appeal tothe
. ¢ double bench of pDelhi High Court égainst the judgement given by the
“f”xsi@gie bench of that cairt, The double bench” of Delhi High Court
-4/ vide judgement dated 30,7,1975 allowed them seniority vig-a-vig
rankers according to their quota on the basis of their. rester posi-
tions, an sppeal against the judgement of double bench of Delhi High
Court was filed by admdnistration in the supreme court but the same

~Was not accepted. Consequently 5 Traffic aApprentices of Delhi Divi-

. 51lon who were party to the writ petition were allowed seniority vig-a-
vis rankers in grade Rs. 200-300(PS)/250-380(AS) on the basis of
roster pbints reserved for them against 25% quota, The agsicnment of
seniority on the basis of judgement of the double bench of Delbi High
Court resulted into disturbing the interse seniority of the Traffic
Ppprentices of Delni Division in as much as that the 5 petitiocners
IS D oudh recruited in the year 1961-1963 became senior to thog by

XL, recruited during the pericd from 1959 to 1962, '

L ON | '
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To randve\thiS"anomaly the seniority of 12 Traffic Apprentices
who were otherwise senior to the 5 Petitioner Traffic Apprentices on
Delhi Division was protected and they were placed above.them to main-
tain the intense seniority. These facts have already been agvised to
Ral lwy Board vide this office DO letter of even number dated 8,9, 1977
in reference to their DO letter No,E(NG)I-77SR6-45(CA) dated 12.8,1977.

Apart from the &ove, 18 Traffic Apprentices employed on Allahabad
. Pivision filed writ petition in Allahabad High court and one Traffic
./ pprentice employed on Firozpur Division filed writ petition in Punjsb
and Haryana High court, Chandigarh for determination of their seniority
vis-a-vis rankers according to their guota on the basis of their
- rosters positiong., These two courts have algo given judcement in their
favour and allowed them seniority according to their quota, In the
case of judgement given by, Allahabad Hidh Court an application for
leave to appeal in the supreme court was filed in the High Court,
Allshabd as per pemission granted under Railwgy Board's letter
No,E (NG) I-78 SR6/71 dated 26.9.1978, The same was, however, digmissed
by the Hidgh Court, Allahabad vice judgement Gated 15.2.1979. This
position was advised to Railway Board vide this office letter-No,7-ALD/
Wp/legal Cell(P)/72 dated 8.6,1979 and they were requested to convey
their decision if a spPecial leave petition may be filed in the Supreme
\Céurt. The Board decided vide their letter NO.E(NG)178/SR§/71 dated
1,7,1979 that this case need not be purused further in the Sup reme
Court, On the analogy of decision given by this administration in
the case of seniority of TrafficApprentices of Delhi Division, the
seniority of one Traffic Apprentice of Allahabad Division and one of .
~~Firozepur Division who are not party tothe petitions but are senior to
the petiticners is being protected to maintain the inter-se-geniority,

~

1t would be seen from the position explained aove on Delni,
Allababd and Firozpur Divisiong 24 TrafficApprentices who were party"
to the petitions have been allowed senicrity-vis-a-vis rankers accor-
ding to their quota on the basis of their roster positionsg 1,5,9 etec.
as per judgement given by three courts mentioned above, As a sequal ‘
of the same 14 Traffic Apprentices who were not party to the petitions
but otherwise senior to the petiticners have also been given positien
above them to maintain the inter-se-seniority,

N ‘Apart from 38 Traffic Apprentices (24 party in the court cases
-plus 14 senior in inter-se~gseniority on respective Divisiong there
zre about 80 Traffic Apprentices who were recruited upto the year
1863 and have not been allowed seniocrity according to the cquota on
the basis of their roster positiong, : '

Cut of these 80 Traffic Apprentices, 10 of Lucknow Divisicn
have iy filed writ petitions in the High Court, Allshabad bench at
chknow for determimtion of their seniority according to their quota,
Sixteen more Traffic Apprentices of Delhi Division inclusive of cerw
tain persons already allowed the benefit of inter-se-geniority over
the Traffic Apprentices of Delhi Division who were party to the writ %
petitiong as mentioned in para 3 sbove, have also filed writ petitions

in High court, Delhi for determination of their seniority according to
the auota,

esecontd,.,.
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The junior most Traffic Apprentice who has been allowed
seniority accoerding to quota as per judgement given by the
double bench of High Court, Delhi, is Shri Kartar Singh, He

 was recruited as Traffic Apprentice in 1963 and on comple-
. ticn of three years Apprenticeship directly absorbed in grade
)// "Rs. 200-300 {PS) /250-380(aS) in terms of Board's revised insw-
-7 tructions contained in ‘their letter No,E(NG)61 RR1/4
dated 18,12.1963, .

Since Traffic Apprentices of Delhi, Allahabad and Firozpur
Divisions mentioned in the preceding paragraphs have been
allowed senjority vis-a-vis rankers according to their queta
‘due to judgement given by High Courts, Delhi, Allahabad and
Chandigarh, it would be unfair to deny x®im similar benefit to
) other Traffic Apprentices posted on the other Divisions who as
‘\,r«,\ per batcfl/merit assigned by Training School are senior to them,
¢ In viewof this anomalous position and to avald further litigatiocn
, the Railway Board are requested to reconsider their earlier deci-
s sion given intheir letter No,E (NG)I-72 SR6/19 dated 22.7.1975
N ‘ ‘and permit this administration to assgn the seniority to abeut
80 other Traffic Apprentices recruited upto the vear 1963 accor-
ding to their quota as decided by 3 caurts mentioned & ove,

[4

- , ' S8d/- HS Chatta
‘ : for General Manager
Q.. on : | |
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IN THE HON*BLE HIGH COURT OF JUDICATURE AT \V\
ALLAHABAD,

LUCKNOW BENCH, LUCKNOW ﬁgf
CIVIL MISC. APPLICATION NO. (W) OF 1982,
IN RE ¢
WRIT PETITION No, 153 of 1980

SRI K,M, LAl aND OTHEZRS esee PETITIONERS

VERSUS

UNION OF INDIA AND OTH3RS coss OPP, PARTIES

Copy of Board's letter No,E(NG) 1.80/SR6/9 dated 24/26.12.30

addressed to the General Manager, Northern Railway Board,
House, New Delhi,

LA R

Subs Fixation of senlority of Traffic
Apprentices vis-a-vis rankers,

Ref: Correspondence resting with by,

CPO(G) *s DO No, 757-5/42-VI(EIB)
dated 5,4.1980,

The Ministry of Ra ilways have, after careful examination
of the matter, decided that the seniority lists of all Traffic
Apprentices in all the Divisions of Northern R2ilway should be
prepared afresh in the manner directeg and in the light of the

observations made by the High Courts of Allahabad, Delhi,Pun jab
and Harvana,
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\.Jetter of 1961, which has all along been not im

| Union of India and others

ﬁ'\"W/J(,oLJ_E_ é s
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IN THE HON'BIE HIGH COURT OF JUDICATURE AT

ALLAEABAD, | o
| LUCKNOW BENCH, LUCKNOH | \/587
g CIVIL MISC. APPLICATION NO, (§) of 1982 3
' IN RE = '

WRIT PETITION NO, 153 of 1980

Sri KM Lal and others C aees - Petitioners |

ver sus . .
svee %p. partieS.

kkk

Copy of Railway Board's letter No.E (NG) I-80/SR6/9 At, 17.8.82
from Joint Director, Establishment (N) Railway.Boarg, to General
x)Manager. Northemn Rly., New Delhi, : o

T kk ok

(attn, shri Ms Bhandari, Chief Personnel Officer (IR) .,

Sub: Fixatim of seniority of Tyaffic Apprentices
vis-a~vis Rankersg, )

Ref: Northern Railway ‘s letter NO, 522~-E/64~IX-25/EIB
' dated 30.7.1982, :
¥k k

The matter has been carefully congidered in the Ministry of
Railways after discussion with your Chief Personnel Officer (IR)
and it is observed that xx it is essential for the ‘Railway to
finalise the revised seniority list in accordanae with the judge-
ment of the High Courts since they had already cast the ‘seniority
list on Division bagis despite Board's instructions .Of 24,10,1961,

act after examining the legal

Northern Railway should .accordingly
implicationg involved if they again change the seniority list on
zonal basis at this stage, Any attempt now tc implement Board's

pleMented, is not
e Courts in the eyent of the
€ whole Railway is challenged,

M\h(l (®

ikely to carry conviction with th
néw seniority list based on th
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' '. NORTHERN KALL: AY

HEADQUARTERS OFFICE
BARODA HOUSE

YL
NEY DELHI /////

16th November, 1982, \

N0 522=E/64~] X=25(EIB)

The Divisional Railway Managers, Q%ﬁ
-/ Northern Railway,
DLI AID MB LKO FZR JU & BKN

Sr. TranSportation officer/Coaching,

Northern Railway,

Baroda House,
New Delhj

D W The Secrctary,
' Railway Board,

New Delhi

o Sub : Revision of senioriiy of Traffic
o apprentices recruited on Northern

Railway from 1954 to 1963,

Enclosed please f£ind conies of 1ist of
. Traffic Apprentices recruited from 1954 to 1963 indicating
the notional dates provisionally allotted to them in
grades k.300-h00(PSY/370-475(AS » 360=500(PS) /450-575( AS)
after assigning them positions on roster bzsis in grade
R« 200-300(PS) /250-380(AS) . This has been don: in the

11{h§ of judgements delivered by the High Courts of
Allahabad, Delhi an d Chandigarh. :

2. The basis adopted while assigning the notional
positions to thege Traffic Apirentices as follows:w

'y . 1) On the ex~- EI Ratlway Divisions namely,
PP Allahabad Lumknow and Moradabad, the rankers !
K against 75% of the vacancies and Traffic ‘

Apprentices to the extent of 25% used to be

selected as RTAs, grade E.ZOO-BOO(PS)/250-380(43)‘

. which was the feeding category for the posts ,

- E IS of ASMs/AYMs/SCNLs in identical scale, whereas |
on other Divisions separate panels in these '
Categories used to be formed. In order to
maintain uniformity divisionwise lists of
promotions made of RANKERS in the categories
of ASN/AYM/SCNL in Grade m.200-300(pS)§°
250~382(AS) have been prepared from the
available records. Traffic Apprentices recruite
durin.; these years against 25% quota have -
been given notional positions on the basis
of their course and merit on their respective
divisions assuming that they could have becn
posted in any of three streams on successful
completion of the r three years requisite train-
in., by applyin; roster of 1, 5, 9 and so on.

‘L«*"’W’%
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1i) Subsequently,

111)

iv)

v) -

o

a consolidated list of all th{/)
tRankers' promoted in the categories of
ASHM/AYM/SCNL Grade Rs.200=300(PS)/250-380(A-)

of all the Divisions has been compiled and
Traffic Apprentices recruited during these
years 1954 59 1963 interpolated in this 1list
on tre basis of the notional positions assigned
to them on the divisions of their initial
posting.

WO

Thereafter, notional positions have been assigned
to these Traffic Apprentices vis=a=vis their
Junior rankers, who had been empanelled or
promoted in any of three streams, provided the
Traffic Ap-rentices had -assed in the ,
PROFLS.I, AL ABI.ITY in their first appear-
ances in any of the selection: in Grade
fs. 300=400(PS)/375-475( w3)/360=500(As)/
450=575(AS) . Such of the Traffic Ap;ren:ices
who could not qualify in professional abilit y
in first appearances have been assigned
notional positions ffom the dates on which
they subsequently qualified in professional
Ability. Suitable remarks have been given
against the names of such Traffic Apprentices.

Those Traffic Apprentices who were not ealled

in any of the selection in grade m.26c-350(l;g/
335—425§A53/300-h00(PS)/370- 75(A8) /360-500(P3) /
L50=575(AS) bein: junior at that time, have
been assigned notional positions from the dates
their junior rankers vere empanelled.

The notion :1 positions so assigned is only
for further advancement an for grant of
no other benefit whatesoever,

3 A copy of the list should be displayed on the
Notice Board of the office and should also be got noted
by the staff concerned working on your Division,
Objections, if any, should be submit.ed so as to reach
this office by 31st December, 1982,

Sd/=
( G. SANKARANARAYANA'D)
for GFNGRAL MANASER (P)
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at all the hearings of the case.

Wherefore it is most respectfully prayed

A ‘ that the writ petition may ﬁe allowed with costs
and the respondents be directed to give promotions
to petitioners as due from time to'time'giving @
proforma fixation and arrears of pay within a N?i

YL - specified time fixed by this Honiblé:CQ&fg?ah\ 

”
. 4
4
\ N
P “ gy
;f,,'". ‘ Agvocate :
o ) L Counsel for Petitioners
o, <m»’ﬁ§téé?4‘Lucknow
-~ e T

March 31 ;1983»
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In the Hon'ble High Court of Judicature at Allahabad

. o - Sitting at Lucknow

Writ Petition No. 153 of 1980

-~

v
L

, AR g SRR e ey
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4
_ K.M.Lal and others " ees Petitioners

versus
Union of India and others ' «oo Respondents
L '

Rejoinder Affidavit to the counter
Affidavit filed on behalf of Respas

I, K.M.Lal; aged about 49 years, son_.of late
Shri R,B,lal, resident of T-36A Nerthern Railway
Colony, Charbagh, Lucknow, do hereby solemnly affirm

and state as under:

o 1, That the deponent is petitioner Noc1 in the
above writ petition and he is fully conversant with
the facts deposed to hereinafter. The deponent has
read copy of the counter affidavit filed on behalf
of respondent in the abo&e writ petition and he has

. understood the contents fully.

24 That the contents of paragraphs 1, 2 and 3

. of the counter affidavit no comment.,

3o That with respect to para 4 of the counter

’
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affidevit itis submitted that the reliefs claimed
by the petitioner would appear from a perusal cf
"the writ petition. The reliefs claimed have their
own merits., It is further submitted that the matter
has been decided by the Aliahabad HighCourt and the
Delhi High Court in writ petition No.3028 of 1972 .
L] , | |

;y é. That with respect to the contents of para 5
of the counter affidavit it is submitted that the -
contents of paragraphs 1 to 58 of the writ petition

are correct and are reiterated.

5e That with respect to para 6 of the counter .
affidavit it<is‘submitted that the reliefs claimed
by the petitioners are identical with the reliefs

claimed in the writ petition under reference.

RO i “’:\' 6. . Thatlthe contents of para 7 of the counter

: jﬂ affidavit are not disputed., It is further-submitted
\ﬁu " O;QQ7 that since a matter of principle has been decidéd by
the Allahabad High Court, Delhi High Court and
Punjab and Haryana HighCeurt; namely the manner
in which the. seniority of Traffic Apprentices has
to be determined, it was a judgment in.rem and it
should have been applied byithe railway administration
to all persons concerned whether they were barties to

the writ petition or not,

Te That with respect to para 8 of the counter
affidavit it is submitted that since the judgments

mentioned above were the judgments in rem they
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should have been implemented in respect of similarly
situatea persons whether they were petitioners or not.
It is further submitted that the assertion that the
benefits of the aforesaid decisions were given'only
to_petitionéfs in the aforesaid writ petition is

incorrect. Petitioners have been 'able to find out

- names of some of the persons who were not petitioners

in any of the writ petitions but were given benefit

of the aforesaid decisions. The names of some of

_such persons are $/Shri $.C.S.Sandhu, Virendra Singh,

S.M.Parashar, Ved Prakash, P.L.Sarin, PoR.Sachdeva,
S.C.Seth and R.S.Mishra., The Railway Board, hawever,
had decided that the benefits should be given to othérs
also. Reference in this connection may be made to |
Annexure 17 to the writ petiticn, which hés,nof been
disputed by the answering respondénts.

8. . That the contents of para 9 of the. counter.

affidavit need no comment.,

9. .. That with respect'to paré 10 of the counter
affidavit it is submitted that the aﬁdgment in the
writ petition infAllahabad High.Court was rendered

on 18.7.1978 and the list was prepared by the Division
on 24.5.1979 and consequent promotions were made in

the first half of 1980. In the present writ petition

"this Hon'ble Court was pleased to issue directives

on 27.11.1980 and the Division submitted the refised
list as desired‘by the Headquarters vide No,522E/64-IX-
125 (Eib) dated 17.2;f981,.in.May,-1981\vide their
No.522E/5-1/T App. but still the orders of this Hon'ble

Court have not been implemented and none of the
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petitioners were promoted till proceedings for contempt
were drawn in February,1$82. Even now benefits have
not been given to thepetitioners,

@O. That with respect tc the contents of para 11

of the counter affidavit it is submitted that inspite

}

of directions of this Hon'ble Court and their ownr

Xy recommendations, the orders have not been implemented,

- L1 . (t 2

\» ' -11, That the contents of para 12 of the counter

“ » 3
affidavit need no cowment.
- - L) - . . )‘

12, That with respect to the contents of para 13

of the counter affidavit it is submitted that several

years have passed since the judgment'given'by this

Hon'ble Court but there is no explanation whatsoever

' for the inordinate delay in implementing the orders of

'j' b tne court.' In any case there is no explanation why
P _- : -\f;x “the specific directions of the Hon'ble High Court |
N \\ig ‘f:t} have been deliberately flouted by the respondents.
This clearly shows the scant respect shown tc the
;ii.x”‘ x¥2x directives of this Hon ple Court dated 27.11.80
and reaffirmed on 15.9.1981-and 9.12,1981, as the
respondents_busied themselves in carrying out Railway
' Board}s.orders in preference to this Hon'ble Court's
orders as stated above. The complexities involved
were well known to the respondents while making the
recommendations on 6,2. 86 as they had already done
the exercise in case of Delhi,Allahabad and Ferozpur

-

divisions;, The only reason due to which the respon-

k;’//f%? "~ dents developed cold feet, while doing the same
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‘exercise in the case of the present petitioners,

can be attributed toO pressure of vested interests

and their own bias due’ to unreasonable attitude of
certain officials who do not relish the idea of
aggrieved staff seeking justice from the Hon'ble Court.
It is also noteworthy that the letter asking the Raillway -
Board to change its orders of 24.10,1961 (Annexure 17

to the writ petition) was written on 20.7.1982 i.e.

more than one and a half years after the directives

of this Hon'ble Court of 27.11.1980. The Railway Board
also transgressed its authoritf in modifying the said:
orders ﬁith retrospective effect, If at all. the
respondents should have approached this Hon'ble Court
‘ior guidance and directive rather"than a co-respondent.
It may also be mentioned here that the contempt
proceedings were oot initiated against the Railway Board
in tiew of their orders dated 24/26.12.1980 which they

‘are now trying to change as stated above.

13, That'wita respect to the aihtents of para 14
of the counter affidavit it" is submitted that the
1ist contained in Annexure D to the counter affidavit
1s’neither7in conformity to this HOn'ble Courts orders

nor those of the Railway Board dated 24/26.12.80..

It also ignores - albeit in collusion with Railway

Board - the orders of the Railway Board itself dated
24,10.61. The list mentions names of Traffic
Apprentices only and names of rankers have not been
giﬁen at all which should have been given in the ratio
of 1:3 i €e roster positions ‘1, 5, 9 etcs The list
also_tries to harm a couple of petitioners specially -

ho are actively pursuing. this petition and also
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contempt petitions (Criminal Misce Case No.166 and
1622 of 1982), in the name of professional abllity
although this was not the result of any written test
and unknown to them as 1t was not reflected “in any of
Pa the seniority lists or promotion orders passed during
the last more than 12 years. Representations giving

more detailed reasons were submitted to respondents
g 3

and are gv/ng filed hereto as Annexures R-1 and Ree2 o

Thﬁygff seniority lists referred to in Annexure R-2

: :? are already contained in Annexures 10 'and 12/to the
\ writ petition N09153 of 1980 and the two seniority lists
, 1
— . H
- _ of Section Controller and Deputy Chief Controllers

are being filed hereto as Annexures R-3 and R~4. Even

this 1ist has not been finalized and implemented

P can!
‘ ' although several months have passed. The contents ofw‘
the representations filed as Annexures R-1 and R=2
¥4x may be treated as part of this rej01nder affidavit.
14. That with respect to para 15 of the counter
. s (T ’
v ~””f 3 :\K' affidavit it is mot disputed that objections were

/ Q‘:\ PR * ™,
: ‘fi} o IR inv1ted upto 31 12. 1982. It is, however. submitted
that the list has been prepared in gross violation

of the decisions of the Allahabad High Court and

other similar judgmentse

15, That with respect to para 16 of the counter
affidavit it is submitted that although the last date
for receipt of objections was 31,12.1982, till dgte

dlSp ]

the represe ctions of the
_
| ntations according tc directi
q, Allahabad High Court |
L]
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16, Thatewitﬁ respect to the contents of para 17
of the counter affidavit it is submitted that the
ections_of the answering respondents do not .give
P credance to their claim of sineeret? in iﬁplement-f
ing orders bf'tbis Hon'ble Court. Although this
Hon'ble Qourt'is interested in implemenﬁatioh of its
orders as fegarde the petitionere'who have approached
this Hon'ble Court for justice, the petitioners are
. not selfish and have no objection ﬁhatsoevef if traffic
\» , apprentices of other divisions and non-petitioners as
- well are given the benefits provided th-ey are* in |
conformity ‘to Hon'ble Court's Eéﬂ ‘order and the
e | 1ﬁplemehtation is not delayéd on that pretext, The
delay in'implementation of the orders is causing
untold mental and financial hardship ‘to the petitioners
‘and as the delay is on respondents”'acéount-ends of
justice will be met only by giving full proforma
.benefits of fixation éfpa&} arrears as fell due to
peéitidnefs from time to time.
17. ‘Thet the contents of ‘para 18 of the counter
affidavit are denlede The reliefs claimed by the

petitioners have still ﬁL-to be given to the petitioners

by the respondentse

18, That the contents of para 19 of the counter

affidavit are denied. It is submitted that the

interim order is only to the effect that the orders

passed by this Hon'ble Court may be implemented.
The averments made in para under reply that it is

hampering day.£o day work of the administration is
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indicative of the scant respect which therespon-

dents have for the directions of the Hon'ble Court.

ps 19, That with respect to para 20 of the counter
affidavit it is submitted that the respondents may
be restrained from making any prometions even on an
adhoc baéés without ?iﬁ}ying-tbe directiops of the
High Gogféé\ It may be mentioned that the petitioners .
‘4i " have already sufferred immensely because of the
policy of,the respondents to flout the-o;ders of
,>*“\ the High Court., If tbeylare permitted to make
| adhoc promotions the'petitioners appreheed that they
N ~ will not get the reliefs till the date of their
_su,pefa,nnqationQ It may also be brought to the
notice of this Hon'ble/court that the respondents.

are further trying to harm the interesté of the

petitioners by shrinking class II cadre by making

v o the petitioners who are t:ansportation (Traffic)
- o staff ineligible for commercial class II posts
Lo IR s '
. _('f/:}\\" -~ et . . ‘ .
,f\;ﬁ N g§§ notwithstanding that it amounts to change in their
{ A o : ~
iﬁ% \\3 jv_' basic service condition during their tenure of service
Xf?x\vi"’qhﬂ»j;/ vide Railway Board's letter No.E(GP)82/2/120 dated
: f'; .. —v/_"b . . .
a"W‘,NWr. 25.1.1983, a true copy of which is annexed hereto

.as Annexure R-5.

20, That the resptndents, while‘acceptieg the
facts ae stated by the petitioners have not even
cared to'implement ghe interim orders passed b¥
this Hon'ble Court on 27.11,198D and reaffirmed
'on 15.9.1981 and 9,12,1981 as stated in this

reioinder affidavit.

’

21, That it is submitted that the interim
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orders.of*this Hon'ble Court were not passed ex-parte
as claimed. The respondents were represented by

their counsel at all the hearings of the case.

PONENTS- '

Dated: Lucknow

Marchiz) 21983,

Verific ations

Pt ' I, the ahove named deponent, do hereby verify
that the contents of paragraphs 1 to 21 are true to
SN my.knowledge, No part of this affidavit is false and
nothing material has been concealed. So help me God,.
Dated: ' Lucknow ' ’
March }.’ ,1983,
5-\7#?Cf ;ﬁ\\\ . . I identify the deponent:
N
]

A who haZQ;ignedAbefore‘me
(,;, /

! e K % . ; | 52%&4/ 0of 7
t;ﬁx " 13}3 ' | =7 s &Zﬁfﬁﬁ?hnﬂﬁ%'
AR\ \\17 _® !  Solemnly affirmed before me on ?‘,g/gz - M (/@c;/b

e 2T atdSuan/pr by Shri K.M.Lal who
LS g is identified by Shri A {\ vy
S Clerk of Sri RN Trivedi Advocate.

I have satisfied myself by examining
the ‘deponent that he understands the
contents of this affidavit which has
been read out and explained by me.




o | e

S0 In mE HC!N'LJ.:;:. HIGH COURT OF JUDICATURE AT AuIJ&HA?AD

LUCKIOW - ENCH,: - IOCKIOW.

‘ o - . WBIT PETITION M. 153 oF 1989,

KW Lal & Others. . Ceeees - PETITIONERS.
ER | " Ve | |
./\F\ ) ‘ . rsus ' .
Union of India & Others, coees RESPONDENTS.
AVIEXURE - R, 1.
o The General Manager (p), /
'-‘<$4} - Northern Railwey ,
| Barcda House,
\XH' - New Delhi.
</ N
. ﬁSiI';
8ub= Revision of ! Senicrity of Traffic
o ' Apprentices recrLLted on Ierthern
. Rallway from 1954 4o 1963,
Ref: Your letter No.f2¢~E/oh~IVh29(E§i.B)
dated 16-11~-1982,
The seniority list atts ched with the above quoted
letter is not in order, keeping in view t he Judgments delivered
' M. By the Hon'ble High Cour 't of Judicature at Allahakad, Delhi ang
.  Chendigarh. The discrepancies are as under -

1. The Writ petiticns and Judgments were in favour of
Traffic %pprenulcec Vis-a-vis Rankers and not Traffic
&pprentv ces amongst th@ms&ﬂvw

IR} 2, Vide para II of your abcve Quoted lett er a congoli-

i F.
dated list interpolating the Traffic dpprentices
vis~-a-vis Rankers has been prepared but not cf irculated.

3o The seniority in grade Rs.25 OajS’(&S) is not possikle
to accept unless interpolation with Rankers ig given
along with the date the vacancies ceeured on the

"

varicusg divisic

ot

18

(:/ ' ' ’ ' veses/2
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Jiste

AT Dated 3-12-1382,

e
W
3

The very fact that MB Divisicn, senior Apprentices
are clubbed together, then Allahabad division, then

‘Tucknow Division and so on, gives risé to suspicicn
that the interpclation alorig with date on which a

vacancy occured is haphazard.

Para V is not accepted because it;is arbitrary so
mucn so that it secks to debar a senior employee
getting corollary benefits such as, promotions and
mchetary benefits. If a higher senicrity is not -
bringing forth such benefits, then what for it is
claimed and given.

For the above facts I cannct accept this semicrity

Yours faithfully,

I. I./lion- Interlocking

Lucknov,

5
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4§ THB HON'BLE HIGH COURT OF JUDICATURE AT LLIATARAD
, LUCKIOW BENCH, LUCKNOW.

J\A’AK. M. 1al & Others = Vrs- Union of India and o'tbe,fao
~ MRIT PRTLTION No.193 of 1980.

.
€

=% X

ANHEXURB = Re2e

Bie Cenvral Hans ?

, Sorthern Rlil\uy:.r (#)
Mmprods House,
. Delbis

\ }\ ,
Ary

aabi- Revisicn of Seniority of Traffis
Apprentioes recruited on nurﬁhern
Railvay froa 1954 to 1963.

Reft- Your letter . 2eR/6he1E-2%( RYD
dated 16¢ﬂ.198§? ' S(w®)

P smg sentority 1ist circulated vide above quoted’ !

1etter 13 bagically wrong and, therefore, not woceptadls
an Lhe follcwing grounds t= - .

1. Although the soniority 1ist is supposed to de

in the 1light of judgments delivered by mﬁ

Gourtsof Allahabad, Delhi and Chandiysrh -

cnse of Trarfic Apprentices ~Vrs- rankers, Ut
S the list gives names of feaffic Apprentices only

apd no name of renkers figurd 4n 1t and theredy

Krojoctl the court dispute as anongst Traffic

pprentices themselves, vhich is wrong.

- NP -

2, ‘Tho basis adopted vide para 2(1), vnile usif\mg :
: geniority should not have beon certain * fallscitus
. _ rotions® of soms individual officials, tut extant
' rules and regulations as ‘anforced from time to time.
praffic Apprentices are rocruited in sccordance with | -
¥ male 183 of section B, Chapter I of Entt. wnusl for |
‘ arade ,250-380 (AS) to £111 25% vecancies of 3
‘ . goction Controller ASi, AYH and T.1. and their .
O : ganiopity has to bo madintained on &1l railvay basis
e vide Roilvay Boawd's onder Noe B{iQ)6 1P ~50 dated
.  2he16+1961 issued in reply O HaRlye DhOu F0u757R42s -
: 11 dated 12=-5-1961. The batctewise senlority of b
: vraffic Apprentices depending on their yese of* 1
\é } rocruitment and pesition of merit obtained after
W\

” .

completicn of training cannot be cban?d excedt by
N CANFAT any subsequent act of positive select ‘on/non-gelot= 4
AP B tion provided proper wiihtage of seniority &s pepr :
L above ig alloved &t the timse of such sclection.
his has never been done even «fter ssversl High
Court's orders. Any notional ¢hange of above
soniority would be & airat principle laid down in
printed Berial No.115 xade circulated by your offiole °

L, !
. =" o e
/z/V o

PR 2
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he next para 2(11) Mi of & eonsolid 11
of all renkers yromoted As ASM, AYN, mﬁ%ﬁ "

_ Controler, but wekes no mention of T.I. on Jodupyr {

ey
3.
«
\ ke
s
«

and Bikeaner Divisions. 1t also speaks of interplée
on of Traffic Apprentices in this 1list on th?buu
notional positions (mot acceptahle for reasons :

niun in pare 2 abovs) assigned to thgu'. AS Per

Railvay Board's order dated 2k-10-1961 quoted in

ara 2 and also mg Court's order referred to in

pars 1 of ou{ letter dated 16-11-1982, fh‘ inter-

polation should be dong on the basis of 1 3 3 1.0,

roster position 1, 5, 9 and 30 m. ‘'The very basis

of Railway Bourd's order and High Court judgments

bave bean flouteds Ths consclidated list referred

to has &lso not heen given to us to see what further

manipulations in ihe name of noticnal seniority have
been done there &id vhether the principles as mentione
ed above have baca followed or nct. Without that lisg
naitier the limt eirculated on 16-11-1982 {s complete
nor my reasons for not 2ccepting 1t cun be complete.

~ "dwever, the fact of non~supplying ths ranker's lis¢ ,

as interpclated with Traffic Apprentices list raises
grave dcubts regarding its correctness.

s rezards pars 2(111) and (iv), the o~ ~lled j
notional seniority of the undersigned has uvioo pusted
down from 18 4n Col.2 to 82 in Col.k and 89 im wio.9
of the Annexurs to the letter, on fallacious and
ingsnacusly invented basis which doss not figure

eyen in Establishment arual or Printed Serial, of
Naving not qualified in groresaionnl ability in 1974
althcugh I was promoted to the same post in Murch/76
by the HdeQrs. without baingimquired to prove my ;
professional ability. In this conrecticn it is :
further pointed out that in &ny selectiuvn professional
ability is genereily judged by & written tast, but im
this case no written test wes taken and only interviev
wvas held and that also after my appeals. In ahsence -
of any written test, & candidate has no idea as to
vhet transpired in the selecticn boarde As mumber af,
staff called for selection is 3/i times of number of
vacincies, Quite a large number of candidates are
hound to be lsft out of the selected 1list, s-ecially .
ihose having lover senioritys. In this case we ~
sronared in the interviow wvith wrongly essigned louep
s 'opdty (@8 stated in purd 2 above) and,therefore,
vvh only the undersigned and his juniors but :evorli :
of his ssniors vere not selected. Rven, where & ;:ﬁ
written test 1s held, the fact of not qualifying in
4t is relevant only froa that particular selection. |
After the results are declared, thers remains onl !
two 11sts 1.e. selected and not selectsd. 7The latter
1ist cannct be further sub-dtvided and has never :

dbeen so sub~divided into those of passing and not-

passing professional sbility as is being tried in

this 1ist. Those not placed cn panel, retained

there inter-sc-seniority smongst themselves &nd

also vis-a-vis these not celled at all for selectiom, -

/4: e .,‘I,(:‘ w0 ) »n~/3



- registersd posg to your office and alac given 4n- -
. Divieional 0rfice under scknowledgement, It &8
* " aisc strange as to hov contents of recond uv B .
gﬁlﬁ@%ﬁ-ﬂﬁg %h&@hﬁr@mnﬁi@@nti&l ﬁd@ ?gﬁga‘gﬁ;ﬁ L
¢ gerial No.343 were made 8vailzble and used in P
- petion of & list meant for %en@ml perusal. M

hus to be eerioutly loocked

(o demand the prodfction ef the records in Courde © 4.

T 1t 48 the high-handed act of 8¢ 1218 sfoy

». . heving been nemed in 2 crimingl case vide Qe.MiBge 1

Quntempt Petition No.166/82 folloved by another ..

Y, 1622/82 aa opposite perties by the underaigned i
‘88 the lending petitioner, G0 fmpose Ghedr owB TN

0 91121971 and befops 16-11-1962 reualnad =wk une

. .

T g
27 even after & gop of & .
1 pelecticon or not 13 pelevant enly for six months . .b
- when fresh selection can be held. Those not called |
L fo? any Ml@@ti@ﬁf@? any reazon yhatzcevar cannet
be ?&-&mﬁ sbove theiy geniors evehi on ‘the hwﬂtm%@

. of the eptire nelection and regerve ny pight 6

" Yo harm me and egade punishnent by ccurt. The
© above 18 further provod boyond dount by the fast |
" hat the seniopity of of the undersignod in subdes |

. ehanzed vis-a-vie other seniors and juniors and t;m |
p?g;'-éa‘cgllaa'@pﬁﬁfaaﬁgﬁ&&l-%@iliﬁyﬁ had no effest o
' %h@!ﬁa gmcgggm& Pow te . T P

(41) o, BNP-FAG/1/HQ ite

4 emi - Nou757~1/89 seniority(EIB) dated 19-11178

O (4) Weu7s7Re-TAELD) dated 81,1980

ofriefatinge and £ e further selections held

'@“

monthe. QAlifying 4n the

cal notion that seafority was sssigned wrong tO thems
Recause ¢hen the seme hypothoticel assumption will

- have to be made in pespect of seniors fop even ¢
@ariter selections.x'I hed appesded against Wy .

o

seniority for Dy.CHC selection Gﬁ-sﬁsqigégv&@agﬁggﬁguwf

el
o seriouel; 1 {pto. 1 hawe greve doublq
sbout the procedure folloved and about the veiidily .

of some officisls efter 4

magi@mﬁ-iﬂ'@iﬁl&ﬁiﬁﬂ'ﬂf‘@£$aﬁ%jrnl®gv,‘ﬁﬁ¢§rvi

auen%.1£$ta,andtﬁrﬁm@tian'arders'issu@d~af§¢w o

(1) W, P-p/62-T/Me dsted Mrch1576.
41.) ud of Secticn Controllese.

2

those pronoted to 335-k25(AS) upto 3101273
: éire o5 -laééed:bg Do/ Tucknov on Ahef=1976e

T ef Tols grade o, 50-750(39) 88 @ 30-9=78.
(4v)  H0.757%/38=11(EIB) dated 12-4-73 Jognt
Ly ) %niﬁﬁty 3‘&.5’*&0 o SA e S ‘

(W) To.757-/49-Ph: IV(EIR) duted 2-8-1902
(Vi) W 156/ 6lxvii(Rig) olaBel 200 80-

BRI L A R e
] ) i S SRR | LR ,{ \v'.’,ﬂ'
O A A e T
C’"”" T T L,_;,figég'\~;:, : . X TN
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gt 48 ® €lsuv ond undiluted exeuple of vendetts .
urnglomlshed zgainst the undep-sl-ned for resscns e

atatod abovas was the fact of not prasin the 10
eallod professanal ubility by the undersigned,not
hraom 4o tha'all knowing® cfficials preparing the
<50 fop 81l these years? IV i 2lso partinent o
ro. . 88 to how & fow others whe have algo been showm
gs hoving failed iIn professional ab;ziﬁi vere given
further promotions sven upto class 11 though renked
juniop to the underslened even in thip 1ist. Orders
vids P.Borial .251 2re also rolovant./ 6 selection . |
i not & process fop picking cut the guitebls, but
the beat and & ran pob solectod chnnot be considered
ww-madtoble merely on that ground a8 only the eligibler
and suitables are enlled for selectiona o

1matly pRIG 2(v), hesides jgrnoring the meh Sourk's ,?@
crday 18 yet snother exapple of erbilraringss. v T
7 gpten te achieve whnlever could not be achieved throught
| ethar cligues and sknipulations Ewen alter godmg F
Sheough 811 the 'notional® exerclaes, the frameys of )
tnis st still rind quite & fev perafhn warkin%rﬂn %
Glass 1T sincs i=to § yenrg, whi are junior to the S
undersigned. Tharefordy by one stroke of the pen, TRy
they dabar & sgnior person even in ig abnoxious
. petional seniority 1is%, fros elaimlng even the Laele
 menefits of geniorily lixe yam dMxt Delow Ruledy |
 protection of pey and status ete. If higher awniamagzg
. 43 not to bring forth, thease benafits, then wyhat for
is 1t cleimed and given and for that matber gven ;
paintained. e nobional seniocpitly as girculated g
¢ide letter dated 16-11-1202 i, thapsforsy not . o
adcepted as corratte _ ' _ o

Tt may be shated here that in preperation of 8
senlority 1isg ef Trafflc Aoprentices it 18 vory oAy
to follow Ralluay Zuard's orders of u-10-1961. The |
"pogiticn of Teaffie apprentices vatchewise soniegilty - |
ig known as aled that of REnxers prcgpoted Lrom 9%
, ts 1363, Interpiiation by ratio of 1 1 3 by giving
J5\ - poster positions 1, 5, % ate, should be dand apd
"} prometicna and alliied panefits like proformd fisabion
1] aete. wlloved gecordinglys A sanforlty st preprpsd
’ on the above nasis wilhout 8ny notionnl glamicka 1ike
,-prafewsiﬁnai*&hility gta. for any Traflle bpprentics
pp Danker shall only be acospbable as all the Traffig
Apprentices 8rs & present wafkia% {n rdnimos gende 1
of ng, 700«300 52l tar gcing throug procoss of selede |

e 3 o i e P <
',.‘H.‘. o - .
i S S

. 0 ggen and pronctiote s R
S o Yo fagthuily, 1
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l\{/‘ LUCKNOW BENCH, LUCKNOW.

WRIT PETITION I0. 153/1980

Ke Mo ILAL & OTHERS.

.o Petitioners.

Vrse
Union of India & Others.

no. v*7~n769.xx131b)
me Diviqional Bnilway Manager, o

Northern Ranw

4{ 1;f;€?”€it
U dum- Provisional Seniority 9t Of Dy onc, or.
o M 700-900(n3) upto 21~12-79.<« , »

3

, Ten C':pies of Provisiunal Senﬁr.lty liqﬁ of Dy.CHb,
Gr+ fse 700-9N0(3) are enclosed for ciroulatior amongst ; ‘
thé staff of your Divisioh. The part"enlars given in.the: R
sptibority 11st mdy be checked vp With the yelevant reGerds |!

10 your office and dismtipancy, 1f any, may be adViSPd t""','" ,
thta office. -.‘,. . T

The date of Joining ag Dy. CHL Gr. ns. 700—000“1.))“] Ak
ufter ismue of orders by this office may be edvised to thi‘s ,
offices The .staff concorned may be asked. to give thedr. .. ..

objctions latest by 10~10-1981 and the same may be forwarddd -
- to this oifice by, 15-«10-81 for neoesnary aot:ton w:lth your"
.pogmants. -' ; LR
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHAGAD
— LWCKIOW BENCH, LUCKIOH. . o

! - M. Ial & Others =~Vrs- Unicn of India.& oths.ANVEXURE ~R.5.
B . MsB. 10.153/30. GOVERVMENT OF*INDIA SRR \
P MINISTRY OF RAILWAYS )
. (RAILWAY BOARD) - | /D} .\
NO. E(GP)82/2/120 | ., NEW DELHI DATED 25.1.83
: | o o | ' X,

The General Managers, - - | ’f&bA
All Indian Railways. \ . ‘ .

~ Sub: Selection for promotion to Group !'B! posts
' in Transporation(Traffic) & Commercial
Department. - - o

e e

,L_ Reference is invited to Board's letter No.E(GP)61
PM2/49 dated 29.4.63 which lays down that selection for
promotion to Group'B'(Class II) posts shculd not be held fer

- the particulars Branches/Streams within a Department and that
one panel should be drawn for the Department as a whole.

" e
2. " Following the implementation of the recommendatisns of
the Third Pay Commissien and the changes that have come cbout
in the Group'C!(Class III) cadre,. it has been represented -
%;/‘ to the Ministry that the existing system of a combined selection
"~ 7 for the Group'B' pests in the Transperaticn(Traffic) and .
Commercial Department does not offer adequate opportunity te the
staff for advancement to Group 'B'. The organised labaur ‘
have also represented in this context that sclectiens fer the
o Group'B' pests in the Transportation(Traffic) & Commercial
Department should be mrganised separately for the Oper ting &
Commercial Branches. " ‘ :
3. After careful consideration of the representations and
with due regard to the expertise needed to handle. the work in
the specialised areas of activity both ‘in the Commercial and:
Operating Branches, the Reilwey Ministry have decided thet
selections for Group!'B! vacancies in the Iransporatien(Traffic)
and Cemmercial Department should be conducted separately fer
the Opersting Branch and separately for the. Cemmercial
Branch. The Ministry hzve also decided that,, fer purposcs ef
s¢lection, the Group'B!' posts of Chicf Yard Mester, Assistant
Traffic Superinigndent, Arca Officer and Station Superintendent,
should be tre:ted as posts of the Operating Brench. ' C

. L. The Limited Departmental Compectitive Examination
should also be held separately branch-wise. Appropriate changes
in the existing syllabus prescribed for the Limited ‘
- Departmental Competitive Examinstion and circulated vide this

- - Ministry's letter No. E(GP)79/2/30/2 dated 16.7 .81 may be
© .oy .made 1n consultatien with the Chief Oper:cting Superintendent
ST and Chief Commercial Superintendent to suit the requirement
y of branch~wise sclections . - : :

oy T L5 The General coﬁditions, as aré applicable to Group'B!

A ‘se‘léctions and other-instructions governing selection will

\

4/-_ ATy o
A\ G PRy
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6.  The instructions contained herein will apply in

res.c ¢t of selectinns initisted aftcr the issue of this letter.
These instructions will alse apply in respect of selections
hich hzve been 1n1t1cted and where written examination
forming a2 part of the selection has not et bebn held.

| 7 Plecase acknowledge recelpt of this letter.
8 Hindi version will follow,
8d/- N.Ananteraman
| Jt.Dircctor, Estt. Rly Board.
| Ne. E(GP)82/2/120 " New Delhi d:ted 29.1.83.

copy to:
B 1. The Pr1n01pal, Railway Stcff College, V.-dodara.
“F 2. DTT, DTC, Dir.(Ceaching), Dlr (Sufchy)

 (3) PSs to CRB, FC, MM, M8, ME, Adv. (TR), DB and S.cy.

" sd/- N,hnantaraman
Jt.DireCtor, Estt. Rly Board..

No. E(GP)82/2/120 | " New Delhi drted 25 .1 83

Copy (with 29 spares) forwerded to)-

1« The General Secrete Ty, NFIR.,3~Chelmsford Road,
New Delhi~-11¢ 055 _ _

2c Tht« Genbral Sbcy’ .AIRF’ )+ St te Entry Road,
' Ncw Delhi- 110055

{ Copy to all Members of the National Council Dbp(rtmental
,‘i" Council and Sccretary, Staff 31de, National Cou0011,
‘ 12~C, Ferozeshah Roud,Ncw Delhl. ,

jf o o ' : - 84/ ~XXXXX | )
AN S . for Secretary Rallway Board.




In the Hggible yigh Court of judicature at allahabad,
T.uckngv Bench, LuckndWs .

- 0w . g "
e, »%Qﬁ?w ”~

S o

eessee .Petitioners.

Shri X.M.Lal and others,

i&' Versus. s _

tnion of India and others. Q T veesessRespondents/

' cpp-parties/
Applicantse

- -

Affidavit in support of apvlicaticn for
. modification ofp%%ay ord%rs.
1,R.L.Dhawan, aged aboutb 51 years, son of late ghri
C,L.Dhawan, presently working as Dy.Chief personnel
Qf.’t‘icer(e-azetted), Horthern Railway, Headquarters office,
Barcda House, New Delhi, sclemnly affirm ami state on

*

opath as underi=

. 1, That the depcnent is presently working as

' ».":.,Dy. mief Personnel gfficer ( Gpzetted ), Northern

h

m; T ) ’ .
fffff o 24 That on varicus dates this Hon'ble High Court

Va +
Vas pleased to pass the following orders in favollh Of

the petitigners, whi Vv ~
oRersy which are being civen as tnders
<5 A []

Contd

’OOQ"2'




e

)

/

"4} On 25.1.1980:-

"Issue notice.In paré b5 of the ggtition
it has been élleged that there ars about 66
vacancies out of which 20 persons have been
callad from Lucknow Division. The pstitionars
have furtheéicontended that they have been
‘called for interview from Iucknow Division.
In para 55 of the petition it is alleged
that tHe selactions are to be held from
28th Jenuery to 7th February, 1980. QObviously
the results Would not therefore be declared
befors 7.2.80. Keeping in view the allsgations
af made in!the petition We,therefore order
that the petitioners'may, without prejudice
" to their clsim and contentions abpear bafore
the Selaction Commitaee on the schedulad datzs,
However,the resulfs for ten posté shall not be
o declared before 6 Ze 800 ‘
The stay application: snall be llsted
# for further orders on 4.z.80.

The loarned counsal for the petltloners

undertakes to serve notices of the writ
petition and the stay application on the opp-
- parties 1,2 and 4 by 29.1.1980.He shall
file an affidavit of service,
The office shall issue Dasti summons

to the learned counsel for the‘bétitioners
stating in the notice on the sfay applicatibn
that the stay appllc¢t10n shall be llsted for

further orders on 4. <e 1980,

Sd.[.S.ilsra,
SAeKeDe Vprma
) 4 10 1980 " .



1oarned counsel for
the pa.rtlps we our ordeTs dated

J5thed anudrys

1980 @8 f ollows

' : tnst

\ v ' '
accord

e dacision of this ¢ourb dated 18th

058 Of 1972:0

PR Jul
| | 3ol S.‘unsra,
: - 8. K S, Vermae"

in th
Y 1978 in grit Peb.lo.

and in the Supplnmr—\ntary Affidavit

the affidavit accompanying this appl
ramain anrebutted Hill date. However,Sri Rot

jcation

Mitra prays for and is allowed two wooks!

farther time for filing counter-af fidavit
Lo the writ pstition and also to the supplolg

iy it 010 e ) W




D) On 9.12.81:-

u

Assistant Traffic Officer.The p
shall however,be subject to

© test ébcéi

/-

that the present petitioners were not par-
ties to that wrlt patltlon. According it is
hereby directed that the deczslon of the court

in the earlier writ petition ehall be
petitiorers

given
affect to in respect of the |
as well and nobody junior to the petitioners

shall be promoted in preference to the

petitioners.' Purther, if the petitioners

~are,in accordance With the judgment, 80

‘extended torﬁhem, due for promotion, they
or any of them who are so due shall be

promoted.

SdeK.Ne GoXa 2 1981"

No counter-affldav1t has been filed

although copies Were given to the learned
Counsel for Union of India on 17.11.1981.
The order dated 15.9.1961 shall be given
effect to hot only in relation to the |
promotion posts of Station Superinténdent///
Traffic Inspector/Chief Yard Master and /
Ghief‘Cohtroller, but, also in relation
further promotion to the Lower Gazette/
scale of & 650-1200/-i.e. for thé pof

of Assistant Operating Superintendg/f

Assistant Commercial Superintende

rules, if those relating to



/ -0~

-

e

e N?Hat*in‘viéw of the orders passed'bj this
Hon 'ble Court as quoted in paragraph < above,
no person juﬁior to the petitioner was to be

~ appointed on the posts of Station Superintendents,
Traffic Inspectors, Chief Yard Masters and
Chiéf Controllers and on the posts of Lower
Gazetted Scale Class II and'these'are‘the

posts on traffic as well as Commercial side.

4, That Transportation (Traffic) and Commercial

\ ~‘“- Départment comprised of Transportation Branch,
S | which is also known as operabing Branch and Commer-

cial Branéh. |

5, ‘hat as.per directive of linistry of Railways,
selection for promotion to Group 'B'(Class II)
for the particular Branches/streams within a depart-
ment and that one panel should be drawn for

the Department as a whole,

6. That the staff of Operaking and Commercial

Branches Were eligible to appear in both the

Pe

branches.

7. That the persons placed on the sekect
1list in the combined seléctionswere classified as
under on the basis of their pérfbrmance:- '

a) Fit for operating bnly,

b) Fit for Commercial only.
" ¢) Fit for operating and Commercial both. 

8. That the Traffic Apprentices belon%.to
operating Branch and Commercial Apprentices




P
6- ) /)

\bolﬂng to Commercial Branch. They ars

R

| recruited through Reilway Service Commission for
which separate selections are held and separate

¢

panels are drawn.

9, That the Mlnlgtry of Reilways vide lntter

B (GP)B</2/120 dat ed 4b 1,1983, have decided that
selections for Group 'B'vacancies in the TranSporta_
tion (Traffic) and Comrercial Department should be
conducted separately for the operating Branch

and separately for Commer01al Branch. A true copy
of thls letter is annexed as Amnexure 1 to

this affidavit.

10. That the petitioners in writ petition no.153
of 1980 -K.M.Lal and others Vs,Union of India are

Traffic Apprentices belonging to operating Branch.

11, That as per decision of linistry of Reilways
dontained in letter No.E (GP)8e/2/120 dated
26.,1.1983, the patitioners i.c. K. M.Lal & others

are not ellélblﬂ for selpctlon/promotlon against

" yacancies of C ommercial Branch,

12. That' the posts of ACO/ACS -are posts of
Commercial Branch and petitioners are nob entitled/
eligible for promotion/selection.against the post

of ACO/ACS. L

- o |
1%, That the stay order dated 9. 12.198$, stipulates

that no person junior to the petitioner should

be promotpd as iCS/100 also.




%{/7/ ‘

| o - |
-~ That with the revised conditions, -

v o
_titioners are not oligible/entitled for

P

consideration for promotion/selection against

posts of Commercial Branch i.s. 88 AL 5/K60,.

15, That the stay order dated 9.12.1980 requires

amendment as far as promotion of the petitioners

/ACO(GommerCial Branch posts)

o

promotion as ACS

~'is concerned,

Lucknow ,dated, Deponent,

© 1,the deponent abovenamed verify

kg

that, the contents of paras l,)iff"
are true to my omn knowledge, those of
- —

p?‘raski’k AL

are verified on information derived fr

ak (2350 1.4, the olefponenl oo <o
:Z 4y s Gotlfent Vs
calt @AW'@%M“’A‘?“%’“

ol oo B e om 4-5.6 5
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© 7y maAT DT 29 -1-83

’

'No'.E(Gg)az/z/x'z,o? s

;
A

‘ ’}VW//L;’*ZW .The ;»G:*neral Managerss -
nll Indian Railways. -

fidy ndian Reilve®
Sub: sé'léct‘ién 'fozc.‘prorriotion to Group "B posts 1n
tion 1anific)& Commergial Departmente s

P : Tmn_SPOﬂa
e - ) ] ’ poa" ’ '/ - |
*v’ﬁ, N Reference' is invited to Board 'S letter N '.E(GP)G.lPMZ/évQ;
."?.;..,"dated 29-4~63 which Jays down that selectlon Fon/promot 108 o
S ; Group'B‘(Class-II) posts shoild not S neld for the particuial
, ‘ . Branches/St reas within a Department and that oneé panal shou
s pe drayn for the Department as 2 whole. ’
| Fbll'c;w‘ing“vtzv.h@ﬁjgm’j:)iémenta_t jon of the r"ecmmendaticms"of i
ﬁ | ¢ that have coma about . £
the

[ ]
the Third Pay Gori ss 100 and the changes HE
in the Group 'C' (Class II) cadreé, it has been reprczsent;edto_
Ministry that the existing systenm of a combingd s loct ion £Or the
Group'B' posts in the Tyanspoftation (Traffie)and commercial
Department does not offur adequate op’pcertun'ity o the staff
fo;c.vadvancemen‘plﬂo Group'B'. The _orgrnised labour have also . o
. represented in this context that colockions Zok the Group ‘Bt o
posts in the Tzansponmticn (’l‘mf_fic) & comaercial Depar‘cme'n’t o
should be organ'is‘erj separately To¥ the Opcrating s Commercial
‘BrancheS. Co B ‘ ’ ' L

3. the repmSentatvionS and
with due regard to the ‘expertise needzd to handle the work in 2
the specialised areas Of activity bath in the commercial and o
: e rat ing Brancheés, the Railway Ministry have dec ided that
olect ions £or GIoupR’ B' vacancies in the Transpo:taliol

& Conmercial Tepattnent ehoiid be conducted soparately,
operating _Branch and sé'péra{:’é':[?f‘fér the Commercial Branchize
Ministry- have aIso decilded £hat; "f?;if”}ﬁii’f’p’b’gég””f'fs"éié'&1crs,.;J )
g posts of chief Yard MasteIe nesistant Traffic. X
dent, nrea OEficer and .Station .qugzrihtendent,' ‘ghould
as posts of the Operating Branch. ' e

e The Iimited Departmental C':mpet‘itive-EXamination' S
| {,3‘ also be held 'sgzpar,ately b'ranch-'wise.u hppropriate changes/.
™ n i e_;i.z,stlx?g'syllahus vprescribedlfor, the Limited Depa rtmenta
R ‘ Competltive Examina tion and circulated vide this Minist
| letter No. B (GP)79/2/304dated 16-1-81 may be made in conj
* ‘nfﬁ.&'sm.'-and”chiefctrxmj' :

hfter careful consideral ion of

.’: ;
'with the Chief pperating ‘Superintent :
o ‘Supemntendent to suit the}requirement‘ -of ’branbh—w,ise .

¥
AN P CEY
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conditions, as arevabplicable to Group'd'

e gendrgl ‘
tion will apply.

jons and oth&r—imstructions governing selec

ined herein will apply in respect ,

r. The instructions cnnta :
sue of this letter. These

of selections initiated after the is
instructions will also apply in respect of selections which
have been initiated and where written examination forming a y

part of the select ion has.not yet been held.
7., Please acknowledge receipt of this letter.

o ,
8. Hindi version will follow.
/" " " . .
.
- (W .nantaraman) .
Jt. Director, Estt., Railway Board.

Yl
£

it il ,\_./ tuv o~ B

New Delhi dated 25-1-8

NW.‘. (GP)82/2/120 |
. Copy to:- | . ‘ \ 5%};
. \,N,' (1) The Principal, Railway Staff Cellege, Vadodara. 4
’ (2) DPT,DPC, Dir. (Coaching), Diri(Safety) ~ = . I |
Lo ) ‘ . . o “.,‘" ) 5 Q "
(3) P3s to CKB, FC,MM,MS,ME AV, (IR), DE and Secy.w \\Mégf/
- ‘ S . . A A \:‘?j‘ m&?:!% o &
. ( / T ”~ o ! “%_t
. oo . - (:\ RN Y RYV | '\.6 : -
. _ ‘ -  (N.hnantaraman) S
;/:/;/z’ ‘Jt.Director, Estt., Railway.Board. L
No. E(GP)82/2/120 © Now Delhi dated  25-1-83
Copy (with 25 spares) forwarded tob- .
o (1) The General Sccretary. NéFgI.R.; 3-Che Imsford Road, | Co F
n New Delhi - 110055 = oo o :
Te . I L ' |
A (2) The General Secretary, /i.T.R.F.. 4-State Entry Road, - !
o New Delhi.- 110055 B SR ' S
Copy to all Members of the National Council, Departmental ‘
Council and Secretary, - Staff Side, National Cguncil, ) E

13-C, Ferozeshah Road, New Delhi,

I . T
3”%'“»}[:. JM/ ._:1
' '

For Scetretary, Raiiway Board,
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o In the Hon'ble High Court of Judicature at Allahabadé
s : ' . Lucknow Bench,Lucknow,

.

§

I N e AR A N e s

£

¥ |
4§

In re:

Trit Pet.No.153 of 198).
Sri KJM.Lal and<others . ----Petitioners,
4Versus

‘ij | - Union of Indis and others ----Opp-parﬁieS.

Affidavit in support of applicatim for -

§rant1ng permission to méke ad-hoc promotions
| S or the post of Assistent Commercia .
pt | . Suparintendent/Assistant Commercisl Officers.

————

‘I, R.K.Bhaﬁia,aged about 49 yeafs,son of
late Shri P.L.Bhatia, presently working as Assis-
tant Personnel Officer(Gazetted), Northem Reilway,
Head Quarters' Office,Baroda House,New Delhi, herebyw

solemily affirm and state on oath as under:-

1, Thet the deponént is presently working as

Assistant Personnel' Officer(Gazetted),Northem

Railway Head Quarters' 0ffice,Baroda House,New
Delhi and is well conversant with the facts deposed
hereunder. The deponent has been authorised to

swear this affidavit on behalf of opp-parties,

2, That in tha sbovementioned writ petition,
a short counter affidavit, was filed on

31,1,1983 wherein it was stated inter alia that

. - ition he 5
the sbove mentioned Writ petition hés become 3

,;‘;/4-
2




/
A

vide its letber dated 24/26,12,1980, &

| A

- , 7
infructuocus on the ground that the Rallway Board

copy of

which is being arnexed herewith as é@ﬁgggggml to this
affidavit decided tiab ths senlority list of all

the Traffic Apprentices in &ll the Divisims of
Northern Railway mey be prepared afresh in the

mannér directed and in the light of the observations
mede in the judgment of Allahabed High Court in

Trit petition No.3028 of 1972, as well as

the judgments of Delhi aﬂd.Punj&b and Haryana

High Courts, which was the m&iﬁ’ralief cleimed by
the petitionérs'in the present Writ’petition.
hccordingly, the work of leInb correct snwlorlty
‘of the patitimers and all obher Iraffic Apprentices
in all the Divisions of Northem Railwathas

taken in hend and is nearing completion fast,

In applicatiom aleng with the aforssaid affi-

davit was also moved praying that either the &above

mentioned Writ petition be dismissed as infructuous or}

alternéiively,'tbe opp-parties méy be parmitied
to make &d-hoc promotions pending finalisation
of the seniority list of the Traffic Apprantices.

Whi dppllcatlon remeins undisposed as today

q

even uhoubh the potluloners have alrpsdy filed

their rejoinder affidavit.

3. That on 15.9:1983, an apslication,along With
an affidavit in support thereof was movad for mo-
dification of stay orders/s granted by this Hm'ble

Court on various dates in view of bifurcation

f

PB® @ Tuwe al® ¢ oEBERrc :

of Traffic and Commercial sides for the posts -

in Glass 11 Group B, vide Reilva BOord'” circular

WP
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- :

3@1ectinné for Group B vacanciss in the Trens-

portation (Traffic) and Commercizl Department

should be conducted %@p&fately for the operating
j "~ brench end for commercisl Uranch. 4 photostab

copy of this latler is being aniexed herewitn

&8 fnnexure No.Il  to this affidavit. Thus
the petitinﬁers are no longer eligible for pro-
“motion in Class-II (Group B) posts o the |
Commercisl side, although theyfare deligibie
! | for promotion in Class-11 posts on the Traffic

Y4 side as bofare. This application for the modi-

o0

* fication of stuy order/s of this Hon'ble Court
also remains undisposed. The petitimers have,

A | so far, not filed any objections agginst this
applicetion. The urgency of bae sitvation nece-

ssitates the gresent application,

=]

4, That this bifurcatim, as provided in
. ' the Reilway Board's latter, & thotoshah copy of
. \Wﬁiﬂi is annexad herewitn &8 innexure Ko.Tl is
~in conformity with tha recommendations of the
Third Pay Commiseion, & mention oi which is wede in

the paragraphzof this Anmexure no.Il,

b, Thab the lremsportetion(fraffic) énd Commer-
cial Department comprised of Tremsportation Branch,

waich is also known &s Operabing Branch, and

. ¥
Gommercial Branch,

e e oo : o : ;
6. That the Traffic Apprentices(petitioners) .

balmg to operating brench and Commercial
Apprentices belong to Commercial Brench.Tney are

recruited Lirough the Reilwey Service Commlssion

M%




< A

by separsbe selections,

7, That for promotions in the Class-III

(ﬁam—GaZéﬁted) po%ts,.Tf&ffic Apprenticés and

—T Ggmmércial Apprentices were éligible for pro-
motions in their respective Traffic amd.ﬁommercial

Branch only.

8. That however, selection for promotion/.
b . appointwent to Class-11(Group B) poste, for par-
v ticulér Branches/Streams within a department and one
, | panal Was to be drawn for the department as

‘ . & W;hole [

9, That the aﬁaff of ﬂp@ratiﬂg and (ommar-

cial BranchéS Wﬁrking on Class II1 posts were

éiigible ﬁ0 appear in the selecticn in both the

branches and The persons placed on the select list
;o in th; combined selections Were classified as

- under on the basis of their performénce ;-

a) Tit for Operating Branch only,
b) Fit for Commercisl Branch only,
¢c) Fit for Operating as well as Commercial

o .
Branches both.

io, Thet efter the issuence of Railwey Board's
letter, &s contained in the Amnexure NGLII;"\

to the affidavit, tue poﬁiﬁion wiich emerges is, the
-t. the persons belmging to Clase 111 posts in
Cperating Brandhes (including the ﬁetitioners)
areinq longer eligible to appear in the selechbiom

of Class II posts in the Commercisa) Branch,and

vice vVersd,
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11, That the posts of Assisbant Commor01al
Suéerintendant and Assistent Commorc1dl folOPr
are posts on the GnmmorCIal Branch in Cl&QS I1
(Group %) and in view of ab@ Anmpxurp NoJsI1,%the

ppul*lanora who bolonb 1o Op@rdulﬂb Streams,

P

are no loagpr ﬂllblblo to appesr in the sulu,tion |

for these posts.

12, That the.oppaai%e-p&rﬁieﬁ, on &ccount of
’ B | VariQUS stay orders granted by this o 'ole Court,
' . " have neither been able to hold selections to
\ ;f - these DPOSLS, NOY they are eble to make adhoc
vromotions én these po%t% pending disposal
of the ehovementioned Writ_petiticn, This is céu-

& e

sing serious administrabive d1i110u121 .....

1%, That in viéw of the submissions made

&boVo, ﬁﬁe sbay order/s gr&uﬁpd by this Hon 'ble
Courtk requlre moalflcaulaa 10 the px%ouu thet the
postﬁ of Assisbant Gommnrcmal ouparnmi@ﬂunﬂt

and Assistant Commsrcial offlcnr be braugnt ouk ?
of the;purvmew of tnese %tay orders and ;he i

appgSihp-p&r*‘ es be permitted to mike adhoc aonalft~

ments on these POth pending selection.

Lucknow dated ~ Deponerfs.
21, 13 83 |

et s Yhe . s

1, the- doponprf abovenamed verify
thet Lhe con nts of para of tais

. . '?
affidavit are true to my own kmoWlP@geg

those of paras 2 to 11 Bre based on

’

record &vailable to the pekikiwmax

o LRI 370 ouieieae o



i

deponent &nd the séme are believed to

bo true and those of peras 1z and 13

are believed 4o be true and no p&rt of

it is false and nothing material has

bean concsaled so help me God.

Lucknow ,dated, ~ Eeparbnt.“
A.L.l .85

1 identify ths deponent Who

has Miua@d before me. SQLQJAAL'
/

AGvocate,

Solemnly affirmed befors me on 2 Ho- 19 ¢,
a5 b7l /i by g b 0 S

the &oponent who is identified by

sri Soolh et o Vormodot

Lok o-shr T

Advocate High ( ouzt Allahabad,
1 have @@tlmflau mysmlx by examining the

ép vorent Liost he understends the cont nhﬁ

of tlls aff daVlt Whlch heve bean read out

end explained by 8 .

A
w m (Le ¥

i b
a.. f"'mi"“:""
s w-ffﬁ
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In the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench,lucknovw,

In re:

Trit Pet.lo.155 of 1989 o
Sri KJi.Lel and others ——-—Petitiﬁneés,
- Versus |
Union of Indie ard others Q~—u0pp~p&rtié$-
: o i Applicents.

- Anpexure 1.

Copy of Board's latber No.E(IH)I-80/5R6/9 dated
24/ 36,124,680 addrassed Lo the Genersal lisnager ,Northern
Railway Boerd,House,New Delhi, \ /

Subs Fixation of seniority of Traffic
Apprentices vis-a-vis renkers.

Refs Correspondence resting with Dy,

| GPO(G) *s DO @o,'7b7gm/42—v10%{8)
da&tled b o4o 19‘6\’)0

The Vinistry of Reilways heve, after careful
exemingtion of the metber,decided that the seniority
lists of all Traffic hpprentices in all'tﬁé Divisions
of Horthern Ruilway should be prepared afresh in the
menner directed and in the light éf the obﬁefv&ti&ns
made by the High Courts of Allahabad,Delni,Punjab
end Haryena, | |
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In the Hon 'ble High Court of Judicatura at Al
' - Lucknow Bench,Lucknow,

In re:
Trit Pab.No. 155 of &0
Sri K..Lal and obhars
| Varsus

Union of India @nd others

Amﬁexura 11,

p.7.0-

by

iihabad

----Patitionsrs,

~---Qgp-parties,
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] N | ,(@1-= ~ . < GOVERNVENT OF, INDIA

5 N Nt . MINISTRY OF RHIUAAYS

, i o (R TLADY BOLRD)
', . TR I . ' “: I '" . ' C
No.E(GP)82/2/120 . ngw DEIHI D.TED " g ~1-83
. N R D . i “ T ' § ," ) L O . ' ‘ .
1@@77%éﬁan The General Managers, ° ._.,.g.; : o oy

1

"y

'

f

t

. %118:/-»\ !

Superintendant qferating:31

nll Indian Railways. -
. \ .‘_-‘, ' v ‘
' R A

- Sub: Séléétidh,fqr;érdﬁbﬁion té“Group?B'»pésts»id .
' Txansportation_KﬁgaﬁfiG)& ¢ommersial"Department'
’ R -'-4,3",..“" "'"" . , N ""/, .-
Reference is»invitéasz‘Bdarg{s;;ether Na. E(GP)61PM2/49 "
dated 29*4—631whiéh¢laysﬂdown.tﬁat;éelection an)promotiOn to

'Group‘B‘(Class,II)'ﬁpsts shauld not bg{held for the particular
Branches/StreamSHwithin a Depgrtment_and that one‘panel should

be dgayn fqr\th@,DEpartment‘ag«a”whdle.f

2. - Follawing the {riplementation of the recommendations of
the Third.Pay.COmmission‘and;thé_changes that have 'ccme about

in the Grbub‘Cf&ClasstI) cadre, it has becn represented to the
MinistPy that tﬁegéxistimg.system.of a combined select ion for 142
Group *B' posts in' the Transpotimtion (TraffiC)and_Cqmmercial
_Dopartmpnt.doeﬁ;qoﬁ'bffur,adqqnaté opportunity to the staff
for advancemént‘tg'GroupiB“, The orgarised jabour have also
roprésented in tﬁis;béﬁtéXt‘that'Selections for the Group B!
sosts in . the Transgﬁntaticnf(Traffic)_& Commerc ial Department
should be crganise _sepa;abq;y forithe Operatiqg-&;Commercial

Branches. L .
3.  hfter careful-cQﬁSidéraﬁion of. the representations and

with due regard to the expartise .nceded to handle the work, in

‘

‘the.spegialiSGQ;areaS'of aabivity both .in the Cammercial -and

Operat ing Branches;’ he Railway Ministry have decided that
‘selections for Growp!B! vacanciés in the‘Transyoﬁ?aEiQQ;ZEEQfﬁﬁ

&Aggmmgggigifﬁﬁﬁafﬁégdﬁfsﬁodia béfcondgg§9§_§ggaratelg for the

e

"% “Operating_ Branch and sera rAEe1y For the Comncrcisl Bramchic e
. Ministry have arscfdecided-that,'fox purpeses oF aelecticn. the

Group'B' posts of Chief,Yér@jMaster.iAssistant Traffic Sugerint
dent, hyrea Officer and~Stapion\Superintendent.;should be treate
as posts of the Opexatingvsranch. s

> e The limited Departmental Competitive Exanination shoulc

also be held separately branch-1ise, I g N
Shaosing, syllabus p’resgJ:ikf:fclzq’f‘7 ?b;flé;‘ Aﬁmoﬂﬁd I Cﬂdﬂ m IH’ [ ;

. ¢ M~ P d an I ' " L ‘ 1 ‘ ] (7] ' 'l y
e R b
- 15 Minis :§

N 1 " o e ~
o suit thepgginteqe‘s;ly be made n eaci¥!S
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A

b

leﬁw‘égpy'té:f

~_

. " Lot
LI .
L : .
N o : | -2 - . e

‘. | .
g. ' The general conditions, as are.applicable to Group ' #'
selections and other instructions .gnverning selection will apply.

6. The instructions contained herein will apply in respgct
of selections initianted after the jnsue .of this lotter, Those
instructions will also apply in respect of selections which . -
have been initiated and where written examination £orming 2
part of the celection has*nog‘yet-been_held. '

7. please acknowledge receipt of this letter.
8. Hindi version will folloW.{'.
IR ST e ) -

e
{;hébw. Q(k(!v’*”

- (W.nantaranan)
Jt. Director, Estt., Railway Board.

” L o | - -
‘WO.E{GP)82/2/120 ‘ -© New Delhi dated 25-1-83

I
*

(1) The,?rinqipal, Rail%ay.Staﬁf;College,Vadédara.

(3) DIT,DTC, Dir. (Coaching), Dir. (Safety)

L .
(3) ©PSs to CRB, FC,MM,IvB,ME',Ar}v.‘(IR), DE and Secy.
Y Y

4
/

i/ _ _
~ (-,(U{_ f(.&./:.dl '\,6'

, (N./nantaraman)
Jt.Director, Estt., Railway Board

N : : '
No. E(GP)82/2/120 New Delhi dated  25-1-83

Copy (with 25 spares) forwarded tok-

" (1). The General Secretary, NeF.T.Re, 3-Che Imsford Road,
Yy New Delhi - 110055 . o . '

= ' (2) The General Sécretary,.A.I.R.F., 4-State Entry'IQEd,

New Delhi- 110055 C

Copy to all Members of the National Council, Départmental
Council and Secretary, Staff Side, National Council, .

e AT

For Secretary, Railway Board.

13-¢C, Ferozeshah Road, New Delhi,

—

P
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test, the promotions shall be made in

accordance with the principie 1laid dewn |
~in the decision of this court dated 18th July,
‘1978 in Wit Petition hn. 3028 of 19721,

Sd/"‘ To;@-. Mi sra Jo
Ko Ge Verma  J.

L, - T™at the an'ble”Court reiteratedlﬁsﬁi the above

orders in their further directives of 15-9-1981 ang 9-12-1981,
‘requiring the Railway Administration to issue promction

'orderc of petiticners fOllOWlng prlnciple of eru Petition

Nba 3028 Gf 1972.

4

5 That the\respondents in their affidavit submitted
in January, 1983 have also given an underteking in Para 16

that after finalising senlorlty llut, Prometions will be

~ad3usted.

6. That the respondents have Prepared an integrated

senlcrlty list on 23-6-1983 (Annexure ~£), thcugh it is

'not prepared strictly according to law aand principle of

w;P, Nc.3028 of 1972, they have not taken any steps to

' promote the petit-lonerc by adjusting Promotions etc.

':7Q/ ﬁhat the recpondente have alreedy taken more

than 3 years and are yet to carry out hon'ble Oourn'ﬂ

,directlves.

P R A Y E R

It is prayed that, without prejudlce to our .
claim to be a551gned cerrect eenwcrlty in accordance

vith Law as-claimed in Para 13 of our regolnder, the



the respondents may be directed to enfcorce the seniority

list of 23-6-1983 within a specified time limit fixed by

this Hen'ble Court.r The respondents may further be directed

to allow benefit of " Next Below Rule" to the petitioners

immediately as a first step in this diréctioﬁ! The enormity

of injustice done by the respondents to the petitioners is i

borne out by the fact that there are 35 to 72 perscns junior

to. petitioners who are enjoying higher grades and status at -

their cost, even according to this list.

Lucknow, ‘ : Adgvccate

Deted 'gj\\ March, 198k, Counsel for the Petitioners.
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| IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAFARAD
>0 \ SITIING AT LUCKNOW.

C:Lv:LL MiscCe Almpl. No. . . _of 198k4.

‘;,,' j Ld.l and Others Cede Applicants.’
N1 Gsprhl ety | In ‘re: | |
,AVI:LAHALBA%-“»""“”"";! . Writ Petition Ne.153 of 1980.
e — | \ | .
K."M." lal and Others. N Petitioners.
””‘g | | . Versus |
Imion_of India and OtWers. .. Respondents.
AFFIDAVIT
\"“" | , I,‘ KeMe Lal, aged about 50 years, ‘an of late
$ri R.B. Lal, Traffic Inspector (8. WR), resident of |
P o 7364, N.Rly. Coldny, Charbégh, Liicknow, do hereby

I' solemnly affirm and state Aas; under -

1. That the deponent is petitioner No.1 in the
above Writ f’etition and he is f‘ully convefsant with the
facts deposed to hereinaf ter.

2. - That the contents of the ‘paragraphs 1 to 5 of the.

accompanying application are true to my. knowledge and those

of paras 6 and 7 are believed to be true on the informaticn

received. L h

Deponehnt. : .

Lucknow.k

Dated L‘Zl Iiarcb , 198k,

VERIFICATION.

I, _the above named deponent do hereby verify that

(o5 I e L Sy T L g

the contents of the paragraphs 1 and 2 are true to my I«:nowledgg

i
4

cead/2

v
NIt Ry LgmEts ML



Y)
¢ - 2 - //
. : \ o |
No rart of this affidavit is false and ncthing material
~ has been concealed, so help me God. |
J
Lucknows. | o ‘ Deponent.
,. Dated 37? March, 1984,
Y \ , I identify the depcnent who has 31gned
) . N , \d/w\‘w‘ﬁ\’ .
| before me. : KZ gy
. . ? . -
/D0 NP act
_ . Advccate.
¥“ .  Lucknow. E High Court, Lucknot.

Dated 4 March, 198k,

/
e

, P
Sclemnly affirmed before me on_2 Y- - ¥Y

at 10: L0 AM/trby $hri K.M. Ial, who

is 1aent1f1ed by Srlﬂ‘ D eaoman Qi (. [

A Advocate, High Court, Lucknow.

I have satisfied myself by ekamining the
> , . depoherit»that he understands the cantents
of this affidavit which have been explained
by me.

@aﬁf‘ﬁi‘

%ﬂ' RACAF ™
e . f?"’lw?:m?j’\
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Wy IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLABAPAD @
/ , . LUCKNOW BENCH, LUCKNOW.
WRIT - PETITICH NO. 153 CF 1980.
k.M. Lal & Others. — Petiticners.
v Versus
Union cf Thdia & O’cbers. ——— ’ Opp.l Parties.
{; . . ' ’ 3 |
~ ANNEXURE - ‘A,

Bxtract of«Hd.Qrs. », Northern fiailway, New Delhi's letter
No.522-5/6U-T1X-25 (ETE) dated 23-6-83 regarding Revised
Integrated Seniority Iist for Selection to Class II
‘Ser’vices, in T&C---Debtf. as on 3151-»1980 sent by é‘.”}‘.‘lo.fv( T&C)'

§

-

o to Dy.C.P.0.(Gazetted) for Hecessary action.
Sl.%o. ___ Name. |  Remerks.
Yo 1. - Bol. Bnarati - J. 4. Crade. .
2. G. B - Singh - gr. Scale. -
28. Inamul Haq- Petitioner. -
1 - 29. K.S. Srivastava - Class II'-'
| 31« P.L. Arya - 87. Scale.
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oN'BLE . HIGH COURT OF JUDICATURE AT ALLAHABAD ,
R
* LUCKNOW BENCH, LUCKNCW .

WRIT PETITION No.l53 OF 1980

cfere
Ia the Coayst &

SR1 K..M.LAL & OTHERS PSR _Clafit
: Defendsnt M
Petitiones

4 ' Versug
UNION OF INDIA & 6THERS Dsferfant - TRespondent

Pladft QPP PARTIES

The Prosident of India do hersby appoint and authoriss Shel, ! PPHARTH VERMA, ADVOCATE, ..
°Q'."‘\j“ KT&QAR&A%A%‘ANAQARHE’&TNU:Eugmo’vwvwenv Hnn'..nqnn-.r'.nt'vnu-n'ﬂ'“"

¥® appear, act, apply, plead in and presecuts the above described suit/appeal/procsedings on behalf of the
Waion of Indie to flle snd take back documents, to accept processes of .the Court, to appoint and instruct
Counssl, Advocate or Ploader, to withdraw and deposit moneys and gonerally to represent the Union of India in the
&bO}Q’dgsg?ib@d suit/appesl/praceodings and to do all things incidemtal to such appearing, acting, applying
Pledding and proseenting for the Union of India SUBJECT NEVERTHELESS to the condition that unless expess
= uthority in that behalf kes previously been obtained from the appropriate Officer of the Govemment of Indis, the
s8id Ceunsel/Advesate/Pleader or any Counsel, Advocate or Pleader appointed by him shall not withdraw or
Withdraw/ from_or abandon whally or partly the suit/app@a!/olaim/defcnc@/procsedings againgt all or any
d¢f@ndmiﬁ/rﬂsmii%d@ms/a,ppe'ilant/p}aintiﬁ‘/ogpas.its patties or enter inte any agreement, settloment, or oompromiss
whereby the sult /appeal/procesding js/are wholly ar partly adjusted or refer 8ll 6r any matter or matters arising or

. It disputs thereln to arbitration PROVIDED THAT in exceptional ofrcumstances when there is not sufficient time to

“vogslt such sppropriate Officer of the Government of India and an amission ta ssttle or compromise would be -
definitely prejudioial to the interest of the Gavernment of India and said Pleader/Advesate of Counsel may enter
into any agreoment, settlement or compromise whereby the suit/appeal/preceeding is/are whelly of partly adjusted
and in overy guch ease the sald Counsel/Advesats/Pleader shall ocerd and eommueicate forthwith to the said offioce:
the spoclal reasens fer eutering into the agreement, settioment or GeREpromise, ‘

A}

!@/Pf@sideﬁt heroby agroes te raufy all acts done by the aforesaid Shei, SIPPHARTH  VERMA A ADVOCATE ‘
ns-.ua\'ﬂ’nn‘.anlw.”nn”,.a.,a R N R N I R AN XN R IR N
in_pursunco 6f this autkority. L ‘ ' ‘

IN- WITNESS WHEREOGF thete prosents are duly cxoeuted for and on behalf of the Dresident of
India this the............. JANUARN 31, ... ..., 1983 B
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o B B/
Eated..ﬁ.‘.'-.". ............ 19833 %%/ii-:u ..... a-i}ui:‘s.l-”f’i“i;-h
- - ( S\DDHA VERMA) Desighation of tie Execitive Officer
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